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CENTRAL ADMINISTRATIVE TRIZBUNAL
HYDERABAD,

pRIGINAL APPLICATION NO. JLL32.& of 1995

shri e Relar aongt 3 olhE  Applicant(s)

VERSUS .

he Qe(‘-ﬂe,l_-ginf _Min a;t’ry{g &£ dome Affois

New etht 89 L olhEy

R55pondent(5)‘

The application has been suomitted to the'Tribunal by

shri X -\ Pralad : Advocate/.
PartyQin—person, under section 19 of the ‘Administrative Tribunal
Act, 1985 and the same has been Sefutinised with reference to
the points mehtioned in the check list in. the light of the
provisions in the Administrative Tribunal (Procedure) Rules

1987.

‘The application is in order and may be lis ted for

admissi~n on__ ~ . -9

e ) 1A N
- '@7* N S
Scri¥iny Asst, : DEPUTY REGISTRAR(JUDL)

‘!r.



10.

11.

12,

13.

14.

15.

16.

17.

18,

19.

20.

Has the-impugned‘orders Original/duly
attested legible copy been filed ?

Have legible copies of the annexures -dtily
attested been filed ?

Has the Index of documents been filed
and pagination done properly ?

Has the applicant exhausted all available

remedies ?

Has the declatation as required by item
No.7 of Form | been made.

Have required number of envelopes (file |

size) bearing full address of the respon-
dents been filed ? '

(@) Whether the relief sought for, arise
out of single cause, of action ?

(b}  Whether any interim rélief is prayed
for ? -

In case an MA for condonation of delay’

is filed, is it supported by an affidavit of
the applicant ?

Whether this case can be heard by Single
Bench 7

Any other point ?

- Result of the scrutiny with initial of the

scrutiny ‘clerk ?

§ .
j‘/{’\'h

Scrutiny Asst.

Section Officer.

Deputy Registrar.

Registrar.
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CENTRAL ADMINISTRATIVE TRIBUNAL

7 ‘f HYDERABAD BENCH.
Dairy No. "S54
oy Mo, BthAos
Report on the Scrutiny of Application
Presernited by IR RS ORAY Pf O I Date of presentation ...... (]M/[Cf et
Applicant (S ‘5 4 Q)QLG&».:;...%Q . Olhew ...

Respondent (S) ....... T)@,..:Q%Caf’—m M\nb’% HQme H%\ﬂ T"'("LJ De L .
Y\{ ;‘i Q” 10\3

Nature of grievance .. ?Ckﬁuﬁn\’ Lo alloseanee.

No. of applicants .........cccceeee e 3 ........................ reeireens No. of Respondents ..o 3 .................................
CLASSIFICATION
Subject ..o e s (No.) " Department Cteﬂesﬁ(| (No)
- .
1. Is the application in the prdper form ? I
(Three complete sets in paper books form \ (KN

in two compilations)

2. Whether name, description and addresses /
of all the parties been furnished in the Ye
cause title ? S

3. (a) Has the application been duh; signed
- and verified ?

- Mex
(b)  Have the copies been duly signed?
' A
-4{c)  Have sufficient number of copies of
the application been filed ? \\,('.:)
. . I .
4, Whether all the necessary parties are
impleaded. - o B
' ' ~S ;
5. Whether English trarislation of documents
in a language other than English or Hindi )
been filed ? -
8. Is the application on in time ? (See. .
Section 21) ' e \

7. Has the Vakalatnama / Memo of Appear-
ance / authorisation been filed ?

Lieg

8. Is the application maintainable ? (ws 2,
14, 18, or U.R. 8 etc)

Yeo

9. Is the application accompanied IPO/DD, :
for Rs. 50/- 7 ' o Tes
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CENTRAL ADMINISTRATIVE TRIBUNAL 4
HYDERABAD BENCH

' OA. No. PLa2&  of 1905 |
7. . Bolon & 2 o | Applicant (S)

VERSUS ‘

g‘-\v’l_fj-dmr . mﬂo H dma A kloln Dtk £ wett=s

Respondent (S)

DATE OFFICE NOTE ORDERS OF THE TRIBUNAL

9 0. (A5
Lo Choe Gt s

Ap o vequat 5
~EP Y@Al@ww -
LN &0 N Lj




Ean

{

Central Administrative Tribunal
HYDERABAD'BENCH : HYDERABAD
INDEX SHEET

OA/FRwRACXNo.__ 1428 of 1995

Name of parties
(a) Applicants J.M.80lar & 2 others.

Versus

(b)Respondents _The Secretary, Ministry of Home Affairs,

New Delhi and 4 others.

S. No. Description of Documenis Page INo.
e | Order Sheets 14& 2
2. Originad Application 2h - 10
3. | Material Papers 11 - 2937
4. | Copy of Judgment in 0A,1428/95, dt.17-1-96 38 - 40
S. | Tuo spare copies of above judgment =-do- --
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HYDERABAD BENCH
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL 3 ADD}BENCH

AT HYDERABAD

~

C.A. No¥y2% OF 1995,

BETWEEN:

1. J.M., BOLAR S/0 N.C. Bolar,

Aged 35 vyears,
sister Mess IT

Staff for
Base Hospital,

Central Reserve Police Force, ;
Chandrayangutta, Hyderabad. !

and Two Others.

A ND

The Union of India, Rep. by its .
Secretary, Ministry of Home Affairs,

Morth Block, New Delhi,

and 4 OTHERS.

ANNZEXURE

CHRONOLOGICAL EVENTS:

«eose APPLICANTS

ee s+ RESPONDENTS

Sl.
NOa.

DATE

DESCRIPTION

Page No.

01l.

2.

03.

04.

01.10.1996

01.04.1987

18.02.1992

01.04,1987

Respondents were directed to
pay all the allowances °
(including Patient Care Allowance)

The Respondents have taken an
unjust, Arbitrary and discrimina-
tory attitude by not paying the
patient care allowagnce.

Till recently the applicants have

been seeking payment of patient

care allowance for long time.

The applicant is entitled w.e.f.

01.04.1987 since, inspite of several
reminders & reguests by applicants,

the Respondents have not paid the
Patient Care Allowance.

04

05

05

05

HYDERABAD,

DATED: 21.11.1995,

Lt

COUNSEL FOR PETITICNERS



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH: HYDERABAD

(U/s. 19-0of the Central Administrative Tribunals Act, 1985)

Original Application No.lW2-& of 1994

Between:

1. 3. M.Bolar S/o N.C.Bolar,

»
20,
3e

4
Te
ﬂﬁ. | o,
3a
.
Se

&

aged 35 years, Staff for
sister Mess 1Ind Base Hospital,
Central Reserve Police Force,
Chandrayangutta, Hyderabad.

C. Shiva Shanmugum S/o Chithirai
aged 30 years. Nursing Assistant,
IInd Base Hospital, Central Reserve
Rlice Force, Chandrayanagutta,
Hyderabad.

H

D.P.Patole.S/o Late Piraji

aged 47 years, Hospital Cook,

Group Centre, Ranga Reddy. +?+ Applicants,

- Vg =

The Union of India, rep. by its secretary

Ministry of Home Affairs, North Block, New Delhi,

The Union of India, rep. by its secretary,
Minkgtry of Health & Family Welfare, New Delhi,

- The Director General of Pédlice, Central Reserve

Police Forde, New Delhi,

The Inspector General of Police, Gentral Reserve

Police Force, Road No.12, Banjara Hills, Hyderabad-34,

: N
The Chief Medical Offiicer, 2nd Base Hospital,
Central Reserve Police Force, GChandrayanagutta,

'HYderabad - 50‘ . fa-ReSpondenth

DETAILS OF APPLICATIONS

1e

Particulars of the Applicants:?

a) Name of the applicantss
Name of the father :
Designation' : Applicants

, as mentioned above,

b) Office address in which ;

employed

c9 Address for service

[ 1]

for all notices. ) M/ s. T V.PRASAD, Advocate,
3-4-874/1/A/5, Barkatpura,

Hyderabad=27,.
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~* 32
® 2e Particulars of the Respondents 3
i) Name of the Respondents and 3,
designations
ii) Office address of the : 4 Respondents 1 to 5
Respondents ) as mentioned
. 3 : . ‘ above,
iii) Address for service of all: i

notices

3. Particulars of the Order against
whichapplication is made’ :
i) Order No, No orders in writing have
been passed by Respondents
i1 to 4 denying the benefit
' cl aimed herein,

L 13

ii) Date Nil

Nil

(1]

iii) Passed by

iv) Subject in brief The applicants who are wor-

’ | king in the CRPF.2nd Base

Hospital Hyderabad Ranga=-

: . Reddy ‘Group Centre Claim

. al lowances which were
recommended by 3rd & 4th pa
pay commission end which
were accepted by the
Central Governmentg

4, Jurisdiction of the Tribunaks
This Tribunal has jurisdiction to entertain this
application” as the applicants are the Hospital Staff in the
Central Reserve Police Force and are Non-Combatised, The
applicants declare that the subjésts matter in respect of
5l which they want redressal is within the jurisdicﬁion of
the Tribunal as per Secs14 of the Central Administrative

Tribunal Acts

Se Limiiajignﬁ .
The aBplicants declare that the application is within
the limitation_pfescribed in Sece21 of the Administrative

Tribunals Act, 1985.
6. Eacts of the case:
The facts of the case are given belows _ ‘
a) The applicants are members of the Hospital Staff,

working in the Central REserve Police Force, Chandrayanagutta,

Hyderabad=5.
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b) It is submitted that the applicant 1 mmdx®x is working as

cook in staff for Sister Mess, Central Reserve Police Forze§

F;
o

Hyderabad. and applicant No.2 is working as & Nursing Assistant
in the Central Rfsérve Palice Force, Hyderabad. The applicant
No.3 is working as a Hospital cook Group Centre, Ranga Reddy,

Central Reserve Police Force, Hyderabad.

c) The applicants are entitiled for %ptient care allowance
at the rate of Bs.80/- per month. The‘Minéstry of Health & Family
Wel fare issued an order the sancti&n of the}president wagagiven
for payment of patient care allowance at the rate of Rse 80/

per month.:_This allowance is not being paid to the applicants
whereas employees working in other central Government HQSpitalS

are getting the benefit. The applicants co-employees are also

being paid the sald allowance.

d) The applicants submits that they perform the same duties

as that of the other employees working in othér céntr;l Government
Hospitals. In fact the‘dufies'of't%ezfpplicants working in the
CRPF, Base ﬁospifal are more ardous and pnerous than those
working in the ofher Central éovernment Hospitals. ‘They have
to accompany the battallién wherever they gb_inffimes of |
emer@ency.‘ The applicants cannot be déprived to the legitimate
allowanceé'due to them simply because they belong to different
hospitals. ‘he applicants have to go whereever they aresent
alongwith thefa battallion and their services are 'Obligatory
Serviee! and they have to be abailable for nay emergency. Havimg
extra acted hard work, it is unjust and uncharitable on the pax
of the respondents to discriminate the‘applibants in payment
of allowances and other benefits. Theepplicants also are
Governed by the Central Sivil Services Regulation ﬂﬁst as the

other Central Government employees and other.
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who are working in Central Governmmit Hospitals. The applicants
are also entitled to the,same allowances as are belng paid

to the other employees working the Central Government Hospitals
and Art.239(d} of the Constitution of India also envisages the
same and if that principles as violated, it would be discrimi-

natory gnd violative of Arts.14 ' 16 of the “onstitution of

India,

e} The applicants submit that an allowance called the
Patient Care allowance is being paid to all Group !C! &'D!
staff working in Central CGovernment Hospitals. The said

allowance is however not paid to the Hospital Staff working
in the C.R.P.F. inspite of the. recommendations of the 3rd &
4th Bay Commission. Some of the Hospital staff of the CRPF
who have been deprived of the said allowances approached this
Hon'ble Tribunal in OuAs No.65 of 1990, Before theGauhathi
Bench ofrthe Hon'ble Tribunal, 0,A.N0.122 of 1989 was filed
by some Hospital Staff working there. The said O.A, waé allowed
and the respondents were directed to pay all the allowances
(including Patient Care Allowznce) to the applicants therein
wef 1-10-1986. 'he Appeal filed by the resppondents therein
in Special Leave to Appeal (Civil)No;9605 of 1990, against
the order in 0,A:No,122/89 was dismissed by the Hon'ble Supreme
Court of India on merits., Therefore, that the respondents
have to pay all allowances including Patient Care.Allowance
to the Hospital Staff of CRPF from R 1-10-1986j became final,'
This Hon'ble Tribunal following the above orders allowed O As
Noe65 of 19903 Some of our collegues also filed O,A.No,150
of 1994 and 0,A:N0151 of 1994 seeking a similar relief and tle
said applicantions were allowed by this Hon'ble Tribunal on

24,02,1994,

f) I submit that however, the respindents have taken an
unjust stand in that the Patient Care Allowance is not being
paid to the applicants as the applicants have not approached
this Hon'ble Tribuanl. It is submitted that once the law is

declared in a particular mannher in favour of some of the staff
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who approach a Court of Tribunal, the same has to be applied
uniformhy to all similarly situated staff of the same Depart-
ment, irrespeqtive of the fact that they have not appqached
the Tribunal. ‘Unfortunately, thé respondents have taken -

an 3m§ unjugt,.arbitraary_and ﬂiscriminatory‘attitude by not
paying the patinet care allowanée to‘thg -applicants from .
01-04-1987, only because they have not approached this _

Hon'ble Tribunal,

g) It is submitted that the applicants have been seeking
‘payment of Patient Care Aliowance for long. Even-:as recently
as on 15,02.92, the respondents had infermed}£he staff that
the sanction of Patient Care Allowance to the hospital staff
other tbéq nursing staff was under consideration, After the
dispossl of the above referred 0,A.,No.150 of 1994 and 04 A,
No.15i of 1994 by this Hon'ble Tribunal, we had requested the
Tespondents at the rggqalrg; meetings to péy us the.allowance,
We were informed.that the matter is under consideation. It
is now vecoming mqie and more obvious that the respondents do
not intend ;o_pay‘the allowanqe.unless we approackh this -

Hon'ble Tribunal and seek reliefy

1) The applicants submit that the inspite of serveral
requests the respondents have not paid the Patient Care Allovwance
to which they ‘are entitled ‘weedf, 01 04,1987, The action of
the respondents is illegal, arbitrary, discriminatory and
3 unjust, The non-payment of the allowance is contrary to the
judgement of this Hon'ble Tribunal and’ the Hon’ble Supreme
Court of Inida and vioclate the printiples of fairplay and natura 1
justice, Under such circumstances, the applicants have no

other alternative remedy except to approach this Hon'ble Tribunal,

7i7 - Beliafs sought: In view of the facts mentioned in para
6 above the applicants pray for the followings

*
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a) Main Beliff: The applicants pray that the Hon'ble
Tribunal may be pleased to ceclare the action of the respondents
in not paying the allowances ‘due to‘the applicants as dis=-
criminatory and‘violative of Arts.14,16 & 39 (4} of the Con-
stitution of India and to direct the respondents to extend all
the benefits and pay all the allowances that thgt are being
paid to the employee working in other Central Government Hos—
p4t2al in accordance with the recommendations of the 3rd & 4th
pay Commissions and in accordance with Government of India
orders 1 .ncluding the Patient @are Allowance with areears
wef 01419,1986, and torjlgrant promotionzl benefits to the

applicants a nd to pass such other orders as are necessary

in the inters sts of Justice.

Interim relief: To direct the respondents to pay the
patient care allowance w.e.f. 01,10,1986, pending disposal
of the O.A., and tp pass such other orders as are necessary

in the interests of Justice,

8, Details ' of remedies g' xhausteds:
The applicants declare that they have availed all the

remedles available to them under the relefant rules acte

i

9, ] not pending with aj r court etc:

The applicants further declare that the matter regarding
vhich this applicétion has been made is not pedning before
any court of Law or any other authority or any other Bench of
the Tribunal, r
10, Particulars of Bank/Postal order in respect of the
Application:

a) Name of the Bank/
~Post Office an which drawns f;C?//L—-

b) Demand Draft No./ %/@ U

Postal Order No. é% p-o. ~J

Dates: ?" //— ?5—



1, Details of Indix:
® Am indix in duplicate containing the details of the
. ' documents to be relied upon is enclosed,
12. List of Enclosuress | ( )
VhRIFICATION

. ; 5 . T %@agwtaﬁﬁgm
l{J M.Bolar S/o NI.C. Bolar* aged* 35J§ars Staff for S:.ster_,Mes‘%(Cook
working jn CRPF, yderabad 2nd Base hospltal, the 1st appllcant herein
do herebyhverify that the contents from 1 to 12 paras are

true to my persohal knowledge and belief and that I have not
suppcessed -any material factis.

I am filing ihis application on behalf of the another
applicants also an their instructions,. '

4 . :
Verified on this the 6‘/% day of MWZW , 1995 and

signed their names in my presence at Hyderabad,

1ST‘AP LICANT

R

- {?7’/30

] A BREVA
2ND APPLICANT

L S

: 3RD APPLICANT

C@QU}’IXJJer A{)P.%:CG(%K - O f j}/{z‘/

e v 257 fyou

To

The Registarar
Central Administrative Tribunal
Addl,.Bench, Hyderabhd,.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD . BENCH

t -

0. A:150/94" and A

0. As151/04

L T L .
OAQ 50 4 ol K ‘: o .:_ e |
1. Amarendra Kumart S .
S/o. Late Sri Mithila saram. 31ngh

P ;»l(

2¢ MaV.Verkey .

1+ The Union of India .-
rep. by its segretary
Min. of Home, affairs,
North Block New Delhi.

2. The Union’ of Ihdla, rep. by )
the secretary, Min. of Health &
Family Welfare, New Delhi

" ‘New’ Delhi -~ 3.

. Road Nog1

AT HYDERABAD, - . . .

’--h 7;

-
w7

.. dateds February,24.

3¢ The Director General Of Police
.Central Reserve.Police Force,

4, The Inspector General of Police " -

Central R,serve Police Force
S ‘Banjara Hills,
Hyderabad - 34,

Se The Addltlonal Dy. Inspecter General

of Police,. Grouprentre ]
Gentral Reserve Riice' Force
Neemuch, Madhya Pradesh

60, The (:Ommandant, 65 Bn
Central Res=arve Police. Force
Padmarao Nagar
Secunderabad '~ 500 025,.

O,E 151591‘?. o

T, aee ﬂ@spondents

L te BJ, Das 1 . 9,..8hivacharan’

2. Vi Seetha Raman . t10. Mahal axmi

3. L, Ramachander- - - - .-- 114 Ns Chkaravarte.

4. T. Narasimhulu 12+ Molly Thankachan

5S¢ GeSsBenéraji- 13+ Syed Fasiulla Hussaini
- G Co Yadaiah . 14+ V. Pennamma
" Te Jaitu Nisha . ..o« . 15, Veera: Ragharam

16. Kamelsh M

. . 174 Mrs.Sati Babu -

26, Mrs.Laxmi KiPillai
27, Mrs,Ponnamma .- ..

» Murarilal Goya
S T e D -

18, Mrs.Krishna Devi

19+ Mrs.V.Chandray

20, Mrs.P.N.Thankmani
21+ P. Chandran -

224 K.K. Mambiyar

23+ Gullam Modh. Ashfaq -
24, Mallamma

25, Te Nookraj - . P

" 28, J. Ramesh

'I29o

A4

Manorama -
30. Yesam Dasrathi

31.ED. Vgrgheesh

32, "Maria Kutty Skaria
33, Bydu Prabhakar
34, Ch: Srinivas- Rao

_35q Povc Chakra Pani
36, Dashrath Singh

37. Dhana Shekaran
38,.:lirs, Aruna Choudary
39, Y.R.Choudary

- 40, Suryamani’ Sahoo

Mrs. Scosamma Samual
Abhavya" Kumar.

41,
42,

eos Applicants
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1« The Unicn of India, rep. by its Secretary;
Ministry of Home Affairs, North Block,New Delhi |

2. The Union of India, rep. by its Seczotaty,\‘ it .
Ministry of Health & Family welfare, New Delhi

"3, The Director General of Police, Ceniral. _, ... .

Reserve Police Force, New Delhi,

4, The Inspectior General c¢f Mice, L T
Central Reserve Plice Force, o
Rd .N0012, B«naj ara Hllls,MYD"34e

"5, The. Cheif Medical Officer, 2nad Base - .
Hospital, Central Reserve Police Force, ‘

Kesavgiri, Hydcrabad=-5, _ sc¢ Bespondenks
Counsel for the Applicants T Shri J. Ve Pras dd '
Counsel for the Respondents ¢ &hxl N Veﬁamama, Cﬁscﬁ

. . .
CORAM: S

THE HON'BLE JUSTICE SHRI V.NEELADRI RAQ ¢ VICE CHATRMAN
THE HON'BLE SARI RANGARATAN =~ |+ MEMBER( ADMN, )

Q.4.N0s,150 and 151/94,

(AS PER HON'BLE $HRI JUSTICE V. NEELFDRI RAD;‘VECE CHAIRMAJ}
Heard Shrm FeV.Prasad, learned counsel for thp
applicants and Shri N. V.Ramana, learned otardlng counsel for

el

the respondents, ~. N

' ( o . - o
2e Some point arises for consideration in these two

QAS. and, hence they can be considered.tdéeﬁhér@

3 The applicants in these two 0AS argucrking as. Pars=
medi¢al staff‘im the hospitals attached to .the Fentﬁal
Rcserve Polzce Fnrce(CﬁPFJ base, Lhey f;le” “nese DAs
paayjng for dltec?non to the rcsponuents to sak the pﬁtg nt
care allowance @ Is,70/- permonth as it 15 belﬂg ngd to

the para medical staff in the hospitals under “he Centnal
Governmeﬁﬁ-Héal%h Scheme({CCHS ), ﬂllar claim was mﬂde

. ES +

in thh 0.ng 122/89 on the file of Gowahati “Bench df*Centzal

Admlnlstrqt1V9 ierhﬂdl In the said 04, besides patient,

carp allowance, some other allowances” were alst chiimed.
It'was,held the;ein that the para medichl é%aff’in"the
hpspltals ataacned to CRPF are also ozﬂ!.:f.‘tle**g o catlentcxrh
allpowance from 1.18,1986, followlwg the saild Jﬁggment,

this Bench alsc gave similar directicns in ©A05/92 and
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~lo

<

-

some other X OAs.r :
<4 .» It is:stated for theappllcants that when thgay were L)
not: glven the patient care allowances, they and the other
para medical staff of the hospital submltted at the time of
~the inspection of the ngher authorltles in regard to the
N

same and then they were 1nformed that the sanctlon of the

- -patient careallownace. to the hosoltal staff other than the

- nursing staff was under con31derat10n and thes a.d fact was

. pommun;cated as per. the note dated 15 2.1992 by the Commandant

vide material paper No.3 as oer theaddltlonal papers filed by
¢ - T .

theapplicant in 0A.150/94.

'5;.'.:Thékleafned‘standingfpounselffor*thé-reSpondents
reffe;ed to the letter No.B. 11011/90 CGHS(P )y dated

' 1047.1990 to state that the patient care, allownce to
Group 'C' and ‘Df non ministerial employeqs;including the
-nursing,personal in CGHS argénisation was granted with

effect from 1.4 1987 only subject to the condition that no

- qlght allow1nances and Tisk allowance will be adm$ssible to

-.\,‘.

[N

ety

those employees.

6o It is also urged for the respondents. that in view
of. the delay on the part of the, appllcants in gproaching
" this Tribunal,- monetary bene?lts has to be llmlted from
.ome year peior to, the fildng @f these4OAs._“ o

748, *As.pex. the _oxder dated 24 9219912 in" OA° 65/92, the
patlent care allowance was dlxected to be glvenzfrom 1.10.1986
thé‘date from wh;ch 1t\mas sald to bave been sanctloned,

It iginot a;cas, e where it was, llmltbd fron one year

prlor to the flllng of the ‘said’ 0 A_, Further, eVen at

the ‘time of 1nspectnon 1n 1992,’fhé"conc@rned.gtdff of the
hospital were infomred that the santion of the patient

care allowance was under censideration, Hence, we feel

that in view of the above material, it just and proper

to direct the r espondents 1o pay the patient care allowances

46 the applicants here in also from the date it was sanctiord

to the concemed staff in the hospltal in CGHS organisatione
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Y 14,1987 onlys

[

Ae the lotter dated 10,7.1990 disclese that the said

~

oo

‘éIIOWance‘was‘granted only with effect fmom :1,4.1987, it is

proper to give a ‘direction for -payment of thes ame from

8. In‘fhe resuité, the Iéép@ndents:afe,diredtedito pay
tﬁelbétient ¢care éllowéncé'td-théée apriéants with effect
from {.4.1987 and.theyaﬁré éﬁtiéled to the'nicght waitage
allowance and the“risk.allbwén&e and if tﬁé hight waitage
allowanéé'éﬁd‘oé the riék adddwance wasfalréédy'giﬁen to the
:applicénts, the same hashto;bé'adju&ﬁeﬁ,ffr&m‘oﬂt'bf the
amount to be paid as permfhisTébticé:dide%;; Time ‘for
compliance is four.months. from the dqteof&gceipt.?f this

0T0€Te. ., .

-
LU L

9, ° " "The OAs ‘are’ oTdersd ‘accordingly at thea dmlission sidge

No costs. P T

S St CCERTIFIED TO BE TRUE COPY
- gR/s 1743304
. 7 o ST L Qourt Officer
. SR Central 'Adminstrative Tribw nal

.. Hyderabad Bench
' Hyderabads”

r PR

" Copy tof - » : At .

e Secretary, Ministry of Home Affairs, Union of India,
North Block, New Dglhi,

Y8 Secretary; Ministry of Health & Family Welfare; Upion of

India, New Delhi,

3. The Director General of Ellce, Central Reserve Police
\Force, New Delhi.3.

‘4 ‘The Inspettor’ General of Mice,” Central Reserve Police
Force,_ Rd No.12, Banjara Hills, Hyd.34.

" 55 The Additional- Bys Inspector General of Police, Group

- . Centre, Central Reserve Rlice F orce, Neemuch, M.,P.,
6% One copy to Shri J.V.Prasad -advocate- ~a«4~874/1fA/5,
. Barkatpura,. Hyd,
7, One copy i Szd N.V. Ramana, 'Addl & CG&u, CAR,. Hydq,
.8..0ne Copy te Library, CmT, Hydo
90 Oha Spare cbpye
100, One, copy to the commandant, 6b Bn, Central Rgserv& Pélice
Horce, Padmarabnagqrg Secthbad«=25, -
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 ItemNoi15: o« - Court Nout - - = - $ection XIV ~
'SUPREWE COURT OF- INBIA- -
RECORD OF P ROCEEDINGS

PR S A L
After Notlce

Petltlon(s) for Special Leave to a Apoeal(C1V11) No.9605/90

(From the Judgement and order dated 12,4,1990 of the CoheTs
~Guhiati. Bench. in O.A.N0,122/899¢ -° =

Union of India & Orsi-- et 3 e 1'§..Petiﬁiéd(s)

- T f . RPN SN
. . Loghe e

Vs.
Smt,”’ Rﬁoda PaI 8;0the :'; A
“(with appln, for stay; ...Respondents.

~for “hearing ,today. . .. 7. .

CORAM:
Hon‘ble the Cheif-Justice."“_&'.:,.;.m

‘Henthle Mr., .Justice -Kukdip- «1ngh. e
for the petitioner: Mr. kapil blbal, ASG SN,

“Mr. Kamini Jaiswal, ADV, . ‘ ..

Mr, C.V.S.Rao, Adv. | o . o ‘
For the Reéﬁoﬁdéﬁ%éfﬂf;'ﬁbhéﬂuﬁagdey: A;;.’ ﬁ. Lf N
Upon hearinqggngsglgthe court made the @Edbddowing
ORDER LR
. The Special, Leave Petition is dismissed: after
bgﬁr}qgwﬁhg;pariiesvandrtD&xO:dEntaf;fheafrrbuénal

_is affimmed on.merit. .. . oo oo

Cou o Sd/ﬁ LD e Do

RN

gdf=. . L
(P.K.Bajaj) | | (Gain Chand) _ .
, 1Court-Master: [::"-'"‘_.“;_ O A R C-1-2 A Registrar

"
/KtIQBGCPPY/{Q;S:Qc SN S P .

{ » i -
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IN THE CENTRAL ~DMINISTRATIVE TRIBUJAL GUWABATI BENCH

O.4 JNo. 122 of 1989 -
Date of Decision: Tﬁe'isth day of Aprilg‘fggog _
Smt. Rhoda & Ors. L . .. Applicants. |
Union of'Iﬁdié'& Others . :,.. . .. .‘o,fRespédééﬁ%se
For the applicants s M/s.B.K,Sharma and .
T B.M.Bhuzarbaruah, Aﬁvocateo
For the Respondents 3 Mr. S, AlLi, Sr, S. GfS_Co |
el B it R T”-.“ e A
Conmis o - o
" THE HON'BLE SHAI KuP.ACHAﬁfﬁ;;VICEHCHAIW&MJ
AND :
THE HOn*BLE SHRI -J,C.ROAY," ABHINISTRATIVE MEGBER.
' : : T S

Te Wh@th@rzreponferéﬁof-locab pap6érs ‘may. ba allowed to
see the judgement. ' * I

" * caek
- ' g - - £ LR

2» To be reférred to the Reporters ar note

oo C

e Whether thelr Lordshlps wis h to s ee the falx copy of the judgement?

ATy -

-

ACHARYA.J |
| .Innthisigpplicatiqh‘gndéf section 19 of the Adminige
trative.Tribunals-Act,” 1985, the petitioner (24 in numbars)
pray for directed to the Opposite*partieé and“éa&géﬁﬁu giving
effect 1o the‘revorsnf rates of uniform washing ard uEs ing‘

allowahces as recommended by the Fourth Pay Ponm1951ona

2. Shorthly stated}\{heféaée'éf the petitioner is that they

are members of the Nursing Staff in various categories in the

base Hespital No.3, CeRePoF., Guwahati, Ihe‘petitioners;

have been drawing uniform and mashing allowanﬁes at the rates of

Be 200/~ per annue a:d their grievance is that though the zote of
uniform allowances, washing aliowances aic.; have been gnhaﬁcé

in respoect of Nursiny staff of the other hospitals in the Minigtry
of Health and Family Welfare, Yet such enhanced rate of uniform

and mashing allowances are not being paid‘to tha'p@tition@rs fore

vihich representations had been made to petitisner the concerned



&

suthority ahd the Tepresentation have not yiélded any- fruitful
Tesult. Hence this application;hae»beenvfiled With-the
aforesaid prayers. o

3. In their counter, the opposite sartids d6 not dispute

the enchancenent of rate as stated by the patltloners.

'The only ground taken 1n the counter for dlsallowwng “the claim
1s that the clalm of the oetltloner has not founo favour

wlth the Government.
L R N PR S

. 4. Ve have heard Mr. B.M.Bazarbarwah, the learned counsel

for the petitioners and Mr.S.Ali, the learned MR,5+G.S.C.
at some lenght. On beha f of the petltloners reliance was
“palced on Annexure '4‘ whlch is an office memorandum dated

4.1 1988 1ssued oy tne Government of Indla in M n51try of

—_ e e y - 8-

Rates of varlous allomances Aom1351ble to the Nur81ng personal

' 1n the Central Government' It is stated as follows

“The under51gned 1sci1rected tosay that thls
M1n51try after obtalnlng the concurrance. of the

Department of Personnel and Tralnlng and Mlnlstry

L -

:of Flnance, have ralsed/ennanced the allowance/
:sttpedd to. the Nur31ng Personneal of all categorles at
‘ all level worklng in the Central Government Hospltals/
llnetltotlens/Hospitals‘rpn”by pelhl.Adm;nlstratlve
,including”Muniopal,Comﬁitteeiand the,Geotrall§_%ounded

statutory bodles/autonomous Bodles w1th effect from
1

. 110, 1986 as_per detalls glven below.

] 1) Uniform allowance would be adm1531ble N
@ Rs.1500/— per annum. ' B

Ji) Washlng allowance would be adm1551ble @ %.75/—P A.
L 2 VL .
111) A new allowance called the Nur51ng allowance

‘wolld be” admissible @ Be150/~ peTannumy

" iV) Stipend @ is. 500/= per mohth inf otmally for’ all
“"the 3 years would- be admissible to student

.Nurse undergoing general Nu;singnand Midwifely courses.



s e

& O Reply on_this offige-memorandum, MT, Bol.Buzarbaruh

= .

contended that denial of such enhanced rate of allowance

to the petitioner would be violating articles 14 and 16 of the
Constltutlanc Nur31ng Staff attended to the CRPF Hospital
dlécharqe the same nature of\nork as that of the Nur51ng

Staff attached to any other pospltal under tho M; holtry of

_Health and Family welfareo He furmmer contended of Flnance

have given their concurrance in the Minlstry of leance have given
their concurrance Lo the Hinhstry Health and Famlly Welfare
enchancing of the rate of aklewances, should be made.applicable

4a the present petitioenerse.-

7 6. We have given careful ;qnsifefat?oﬁ to the‘avgrments
¥ in the counter. However it is stated on behalf of the
opp031te part¢es that the nature of dutles alsnharéed
by the hurslng Staff avtached to 1he «oﬁ P Fo Hoqpltal is in
any way different from the n§turn of dutles dlscharged by the.
Nursing Staff of the Hoqpltals undex “the M1n51try of Health
and Fanlly Welfare or those Hospitals mentioned’ in thesaid
off 1ce nemorandum quotﬂd above. In such C1rcumstaﬂces there
is not Optlon left with thls Bench,.but to presune that the
na%ure of d uties of the petltlonefs and {hathf the Nursing
A Staff of the Hospitals mentloned in the éaiﬁ o%?ice memorandum
7are one and the same. In the connec tlons a judoement rpporteﬂ
in AIR 1982 Supreme CourtBQT) Ranc:lhi:r} Singh Vs.Uhiion of Imdia
| and ors) would be-re&eﬂante helr Lordships held considering
the pr1n01pies of equal pay for equal work, "The’ petitionars
before cheir Lordships was a driver constable ihrthe Delhi Police
Force under the Delhi Adminiét}ation‘and he démaéded the ghis
scale of pay should be atleaqt the same as the scalés of pay of
other Drivers in the Services of the Delhl Admlnlstéatlon,
Ihe spale of pay\ofiQriver Lonstable in the Delhi Police was
_&.210/5:270/- in case of ngrmatriculates and Rse 225/ Rso 308/ =

in the case of Matriculates. The scale of pay ofa Dpiver in the

Railway Protection force was Rs.280/~ Rs.400/~.



¥
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The acale’bf pay of Drelvers in the non—Secteharlat Officers
of Delhl 13& 260-6 290 EB-6-326 8—EB-390 10-400. Wihile

deallng with the case, their lordshlps wer e pleaded to observe

as followsé~ ' . - - - ~ 0o ST | . .

"pqual pay of for equal worzk is not a more Demagogic

Slogan. It is consititutional goal capable of

attainment through consititutional remedieg, b y the
'enforcement of Gonstltutlonal xkghibx rlghts.. Articles 39(d)
‘the Constitutional goal of "equal pay for equal work for
_both them men and women’. Articles 14 and 16 guarantee
resoectlvely the fundamental rlghts to equallty before

the law and eguality of Opportunlty in the matter of Public
employment.and Article 32 provides the remedy for the

. _enfercement of the fundamental rightst,

Thé‘bégfc prinicpleSfléid down by the Hon'ble Supreme Court
in a plethora of Judicial: pronouncments is that there should
‘not be any dlscr*mlnatlon of pav. allowances and to Other
‘'services benefits between cne set of.allowances-and other

in aparticular, whdt-of the Government and that of another
set of employees in znother unit, if the antufe and duties of
work disghargedrby the members of both units are ome and the
sames At‘the pfesent case there is absculutely no dispute
raised on béhalf of the opposite parties that the nature and
duties of woerk, of the petitiener is different from that of
the nature and duties of work nursing staff of ¥r® other hospitals.
In such circuhstances we find no justifiable reasons to

deny to the petitioner the allowances such as uniform allowances,i
washing allowances and the non allowanced called nursing allow-
annces at the enchanced réte as stated in the above quotedroffice
memorandum, there fore, we direct that the enhanced rate

of such allowances be paid to the petioner by the virtue of this
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IN THE CENTRAL ADWMINISTRATIVE TRIBUNAL 33 HYDERABAD BENCH
* . ... . AT HYDERABAD. o

0L AMNOy 65/90 <0 T UGt of Order 2440941991,

leP.Wilson Mathew ~ o o
2o RiMeRoNaidu . - BT R
3N, Babu _ o o .
s &G LeNageswara N R I Applicants

Vs, -

. 1. JThe Union of India, rep.by its
Seceretary, Ministry of Home Affairs, L
"+ .North .Block, New Delhi. - . o

2. The.Unicn.of India,; rep.by- its-
Secretary, Ministry of Health & = -
Family Welfare, New Delhi, .-~ ~ = . 5 ¢

33.The Director. of General of Pbllice,
Central Reserve Police Force,
. New,Delh;,?..-

. 44 The Inspector.General of Police, - - " ¢L
Central Reserve Police Force, X
» Bbad No¢12,. Banjara Hills, Hyderabade -1 ::Cl ©
<50 "The Chief Medical Officer, 2BH,. ~ 7 2.5 Viu'
‘Central Reserve Police Fbrce, R
. Kesavgiri, Hyderabad, = - v« Resdpondents,
C oo Tn % : - * S e T I U, S
'~ Counsel for the Applicants + Ms.J. hamanthl, Advocate
O S UL SO :
Counsel for_the‘Respondentg : Shr1 N V.Ramaaa,.SC for Rlys.
O RA M- 0 A A &
.~ THE HON'BLE SHRI J.NARASIMHA MURTHY"s MEMBER (J)

v o THE HON'BLE SHRI R.BALASURAM ANIAN s ‘MEMBER-(A)
chE e Lo :(Judgment of the Division Bench -délivered by
_Hon'ble shri J.N.Murthy, Member(J) )e
Lo~ This is an. application- filed for‘a Telief to declard the
-action;offtheﬁrespbndenté1ih-no%-payihg-the allowance due to the
. . - . -applicants -as discriminatory and ‘violative bf'ﬁrficle 14 and
16 of the Constltutlon of India and to direct the.respondents
to extend all fha bennflts and pa.y working all the allowance
| that are belng pald to the employees working in other Central
Goyernment Hospltals 1s 1n accordance with the recommendations
of the 3rd and 4th Pay Comm1331on and. in; accordance with the
Government of India or ders and to grant promotional benefits

to the applicants,



,-L‘

sevefal orders granflng albOdeces to 'C' and ‘D' emplovyees,

| Thoéh fh ough the employees worklng in othgr Central GCovern=

‘ workihg'fﬁ other Central Government Hospitals, The action

. of the Respondents in not paving the above mentisned allowances

Brief facts of the case as fclliows:
The applicants are members of the Hoqpital Staff

working in the “entral Reserve Pollce rorce Base Hospital,

* & .I

The 1st applicant is working as Lab Technician in the 2nd

. Base Hospital, CRPF, Hyderabad. The 2nd éppii;ant is working
as Carpenter in the same Hospital. The 4th applica nt is

working as Lab Technical -in, thoioame Hospitals . All the

applicants are governed, by” the Central Civil -Services Rules
and such other rules as framed .from time to tiée by the Union

of India under ATt.309 of the Constitution of India and

they belong‘;o *CY and 'Df category of employees,
v . i ' [ W\ . -

In order to betiter the conditioﬁs of the Givernment
employees, the, 3rd- and 4th an Comm1551ons havermade certain
recommondgations: reg@roing some :allewance sueh &s washing

duty allowance, extra duty allowznco edditlenal°chdrg@ duty

~allowgnces The Government of India alsé after careful consd=

ideratlon of the rmcommonoations ‘of the Pay Commmsslon issuad

”~

A TEE

ment Hospitals are being paid all these:allowances, the
applicants whoareiworking in the 2nd Basé Hospital, CRPF,
HYd?réﬁad,QIQ ooﬁ;being,paid_these.allowaﬁces-through the&

.are.similarly situated and their work is similar to those

L

to. the applicants ie highly arbitrary, illegal’ and violative
of Articles 14,16 :and -39{d) of the Constitution of India.
xEhe - The~aaplicaﬁt5'afé‘béfn@opéid‘ét'théﬁféfé 0 fRsed 50
per month towards working allowance whereas the 4th Pay

Commission recommondeéd at thw rate of km 15/~ per month and

‘.|‘

employees working in tohe“ “entral Government Hospitals are

3

being- paid -the same,



._.ﬁ?g - " %

The applicants are entitled for patient care allowances

-eath the rate of .80/ per month, The Ministry of Health &
Family Welfare iesued aﬁ orde; that éancfioﬁ df the President
waS‘giQen?for'peyment of Patient Care Allowarice at fhe rate
of Bs. 80/- per month, This allowance is not béing paid to the
abplidahte whefeas'eﬁpioyees werking iR in other Central Cowven-

ment Héspitafs are'gefting the benefitse

It is submitted that the.4th Pay Commission-recommonded
overtime allowance to be 'paid as Honororimm for compensating
-over stayal, :The Government of India also accepted the recom-
- moddation and allowed-extrid work éllbwenceeu The employees
who are working in othervGovernment Hospitals are being paid
~the Bxtra work allowance Whereas thé applicants are deprived
of the said.benefit though they have'to pérferﬁ«extra duties
¢ ‘whenever réquired‘ The 4th Pay bomm1351on als6 recommonded
'Night Duty Allowance' and also recommonded reflxatlon of
the rates of 'nght Duty Allowance. ‘Though thls allowance
is being pald in- the othfr Government Hospltals, the applicants
are not. being paid the hlght duty allowance whenever they

are to do the s me, t is axmbm submltted that the” 4th

*

Pay: Commi stsion recommonded the IERXkkzank app01ntment of extra
- committee to' exemine’ ‘the need for grant of rlsk allowance for
" different categotles, 'z I'so recommendea 1ncrease of allowance
by 100% . - The applican %s submit that they are entitled
for risk a110wance as the Base Hospltal in which they are working
© is having isolated wards for T.B. Jeundlce, Skin dlseeses and
other~1nfectlous deseases, The nddltlonal Dy.Inepeefor General
"' ZF Police, GRPF,- Agadi- Group Centre in hls édﬁissible to
Central* Covermment employees w1ll be given teremeleQees recrui ted
«in ‘the CRPF Hospital."The applicahts aleo'are'goeefhmd by the
-UentraliciVil'ServiteS“RegulatienE'ae”thét of the Central Govern-
- ment emplb?ees ‘and others who are ¢ork1ng in’ Central Government
~“Hospitals and these ‘applicants are also entitled *o ‘the same
allow ance as are being paid to the other’ employees working

in Central SYovernment Hospitals. ™ence this petition.
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&\
A counter has been filed on beh: 1T of the Réspondents,”

9

wherein it.is averred that the cpplicents wru non-combatised
CHPF Hospital 5taff ond attected to <usl Hospitals ws such
S

anu not to the Yivil dosnit-ls under the linistzry of Heal the

The peroformance of asome Ho k hzs no%x relevance in so faf

s grant of a2llovw-nces to the CRPF Hospitszl staff 1s concerned
3 e . .

as this is considered having regard to the terms and conditions
.of - service are and as such they are net simllaxly situated

for the pupnose of these allowmances. : Tle distinction is proper,

valed -ant justified »nd is in accoreanca '1tn Lawe, . +¢ is
further stated that the provisions.of the constitubion of in
.-anticlas:J4¢16nand,39(6).have not béen.vilated -in any manner,
= is-furthor stated thetutﬁe.respondentS'have.fat-te take
Q;QGcision to revise the washing allovances
In regmrd to t ) pwymenf of patiant cafe allowance, L%

.36 statnd thBL this “llOwanb@ is appilC“Olﬂ 'xclu;anly o the

nospltal atarf,or dam Menohar Lowhia Hospitzl, a%g~r3unc b

Hoapita 1, Sucheta Kriplani Hospitsal and other Hospitals uwnder

the control of De}hl admlnxs%;atlon and not applicable to

.

Lhe e staffm . o - :

J,Inhrega:d_ta the night duty allowance, it ,is stated that

KA the night_duty aliovance as sanctioned in. temms of OMal"o, 12612/

4/86, hstt(allowanuudﬂ dty 04.10.1989 was duly-taken inte
_con31d@ratlon Whl]C q*antlng pay aCulGS und such the night

duty alIO\wn ce was duly tuhen into account in: the pay scales

-4

of the appllc ltSe it ;s_further subimd ited fthat ss the exira ’

e

*

du Ly allowznce, r;sx allo' ssce. and additienal. charge. of work

* o~

anuzasslgngd quﬁ1e$ o:,the,gﬂPF;Hoﬁpi;ai;Siﬁff;anu agcordingly

‘not bekbng paid to them. The. duties of..the GRPF Hospitel

hé&é'beeﬁ lnid down in,the Médicgl‘manual and #s. such, they

are not ulmllarly 51tuateq s that of Hospltal staff 6f C;vil
plt :1s under the iinistry of Health. Wigh these contentions

the respondents sz y that the.zpplication is liable to be

dismissed,
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We have heard Mrs.J.Chamanthi, learned ‘counsel for the
applicants ‘an< Shri N, v, Ranana, leqrﬁeauéténdlng counsel for
the respondents. The Respondents have stated.that the
applicants;areinonecombatised CRPF Hospiiaiustaff and belong
to the CRPF Act, 1949, It is therefore contended that this
Tribunal has no jurisdiction to,adjqdica§?;thir:gases, The
applicants have filed é réplyiaffidavit'in whiéh_it is statdd
that a similar case was adgud1ca+ed upon by the Guwahali

Bench of this Tribunal. We yave seen that Judgemenb dated
13,04,2990 in O.&.No.122/89. lhere, the had oply taken a
plea that the cléiﬁ'ﬁf.Ehe;pefifiénefé“tﬁefeih”ﬁédJnot found
favour with the uovernment. The questlon of Jurlsldctlon was
not ralsed there. t is suxprlslng fh;tﬁ;iL-of a suddan, the
questl on of Jurlsdlctlon 1s ralspd now. Agaln, Jaga inst
'the Judgement of the Guwahatl Bencn, the respondents want in
appeal to the Supreme Gourt. The Hon&Ble Supreme Court while
disposing of special leave'AppeaI (CiviIQLNo”9603/9O.relating
. to the Judgment of the Guwahatl Bench 1n O Aiﬂo 122/89 rEakimyx
‘&asmmesed tﬁe case of the Unlon of 1ndia on, merlts. We find
'“that *he nature of duules perfermed by tne appllcnnts is the
same -as similar staff in other~catabllshments-under the Ministry
of Health.: Ience, the .following the Gumahati Bench Judgement

as upheld by the SUpreme ouzt, we direct the respondents
that the onhanced rates of azllowance bé‘p§id?ﬁb;fhe Applicants
also with effect from_01510;1986'0n per“witﬁf§iﬁilér staff
in. other establishments in-the-respebtive'aféésr"The order
'mayibé;compliediwith in a period of three months from the
~.déte of receipt of  this ozder, - Theréis“no”éidéf ds to costs.

 CERTIFIED TO BE TRUE'GoRY ~ |
e T S4/-40/10/1991
. U . Court Officer
s Central Adin, Tribunal
Hyderabad Bench

ot
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IN THE CENTR.L ADMI‘IQLRQTiVL THiBUNAL : HYDERABAD BENCH
' ' . AT HYDERABAD. '

R.P.NO:.J 00/91
in .
OonNo.b65/90 - . -+ - Déte of Order : 20,08,1992,

4

Betweens

The U 0.1, rep.by its .
Sacretary, Min.of Home mﬁfalls,;:
North Block, New Delhi.

2. The Secretary _
Min,of Mealth & Family wWelfare
New Delini, ' ‘
‘ 33 The Dlrecbor @enerdl of Pollce,,
‘Central Reserve Police ‘orce; - -
New Delnl. -

, 4 The Inspector General of Poilce,
¥ . CeRJE.F., Hyderabadu . .

. 9« The Chief Medical Officer,  +« . o
2 BN, CRPF, Hyderabaa . eoo Applicants/Respondents,

L4

1 r\NiJ

1. MR Ps¥iilson Mathew S S
2 MroReMgR.Naidu _ : : :
ey 3. Ivlr. NeBabu ' : ’ \:L.@_'_V__“ i

4, Mr.GoL.Nageswara Rao ' oo Resnondents/Appllcantao i

boﬁnsei €or the Applicants 33 Mr.V.Rajeshwar Rao for
" o B - Mar N, V.Ramana ‘

Counsel for the Respondents B Mr.J.V.Prasad for

Mrs.J,Chamanthi
AR .

HON'! BLL SHRI R, BAL:\»&:UBRN»H&E,INW, MEMBER (ADMN )
HON'BLE SHRI. T.CHANDRASEKMAR RELDY,  MEMB.R ,(J.UDL..);

Order of the Division Bench delivered by Hon'ble Shri
ReBalazubramanianm, Member (Admn.js -

Mo A¢N00i529/91 is flled for ‘condoning the delay for R.P.
After hearlng both sldes MeAy is allowed,
‘2, ' Th;s‘Rev1on Petition is filed by the Union of India,
Ministry of Home Affairs against wilson Mathow and other 3
respendents, The review applicants were respondents in the

VeAe and the roview respondents were the Ooh. applicants.

3, The prayer in the review petition is to evaluate on

wBrits the necessity for grant of each zllowance.



Vo

CayT ““zn'£hé"Jﬁdgmenﬁ_d&iedf24.09.1991'in-o.ﬁ,wo.és/go this

Bench directed the respondents to'pa?ffhé‘app%icants also

_the.on hanced.rates of zllowances w.e.TQ\OT.40.1986 on part

with similar staff in other establlshments in the*respectlve

areas. The said judgme.it was totally basnd on-a Judgmcnt of

3 N =

"Gliwahzti “Bench of this Tribuanl in thelr Ousiy No.|22/89.
It was subsequently upheld on merits by the Hon ble Supreme

Court During the course of hearmng Lheeﬁﬁncn was 1nformed that

1 r

all the 4 review rcsponaen s uTe at pre sent workrng as

1 -~

Nurses in the various C.RtP F. Hoapltals 1n Hyderabad

5. Under these c1rcumstnnces, fe dlrect the»respondents
< -

to pay the ~ppllcants the enhanceu rates of allowance from
01,10, 1986 on. par w1th slmliar nur31ng*staff posted in other
hospltals under the m1ngstry 0. Heaﬁ%h ahaqthe Famlly Welfare.

Govt. of Indla at HYdeIabad. Hev1em Petltlon is disposed of

l.“ - ~

w1th,no order ds’ to costs.
.. CERTIFIED TO BE TRUE COPY
/-4/9/92
Court Officer
nentral AdmniTribunal, Hydem bad

COpy to: . s SR St S S B S R

e

" becretary, Ministry, of Home Affalrs, Unlon of India, North

Block, New ?elhl.“_jeij‘“,.¢
2. The Secretary, M1nlstry of riea.Lth & Family Welfare,New Deihi,

33 The Dlrector General of POLlCﬁ Central Hesgrve -Police
- Force, New,. Delhi. oo

~Ihe~1nspector General ‘of ‘Police, - ‘CHPF Hyderabcd.

5. ‘The. Chief Meaical Uiflcer, 2 BH CdPF ﬂyderabad.

,6..GneAC9PY Of-Srl.NaV.Ramsana, Ach'CGSG Hydérabad’

. 71+0ng copy.4o Smt, J.uhamaﬁthl, Aavocate CAT, Hyderabad

. £

8s. One spare Copy.~- ¢+

// truengg;//i“

. N e Caem e
[ I R P A -
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I_i\n THeE s.....).\ilz....L e LI STRATIVE TAIBUN A, 3 xiYDL.RhB-JJ BENGCH

L . AT HYUSRABAU.
CePiNo, 74/92.

in :
0.4,N0,,65/90. . : dt-ot Order 18-6~93

1. P Wilson Mathew
2. Rii\ionNaidu

3s N.Babu t .
4. Geu.Nageswar Ras. N _ ‘ s0e Applicants,
© Vs,

1e Sri M.G.wubole,
- Secretary, hMinistry of Home Aftairs,
CSI, North Block, New Belni,
2+ Sri P.L.Mishra, :
'Secreuary, Ministry of Health &
Family %Welfare, New Lalhi.,
3o Sri W.P.N.oingh
The Uirector General of Police,
Central Reserve Blice Force, -
30 Conplex, Lodhi Roaa, New uelhl.__

4, Sri UsRJKartikayan,

The luspector General of.Police,
- CRPF, Road No.12, Banjara hltis, Hydoraba&
5. Sri KeM.Mahaptra, ,
-+ The Chkef siedicsl Officer, & o
2 BH, CAPF, Hvderabad, v %esponﬂpntso

Counsel for the anplicantss M/ser Chamanthite
. ' J Vo Prasads

.Counsel for the Respondent @ blrl No Vs g{mgnav Addl, CGSC.

CORAM S .

"The Hon'ble SFiAwSeGORTHI, MEMBER(A)

AND , T
The Hon®ble Sri T.Chandrasekhar Reddy, Membér(Jﬁf“‘

{Qrcexzof tne Dinv, -Bench- paqsed DY ché Ioﬁfble
Sri-A.3.Gorthi, Member(h) ) IR

ey T7-7T%iie'él 0051ng of OA.65/90 and R. P, 100f§§'ﬁhis

- hl-‘.'

Tribunal dlrechd the reqpondents thrgeln no é& the
apglicant$:%phgqc%d:rates to allowances from 3-10-85 on pai
with simi;ar}y_glgfed persons in other Hospitals. .under the
Minsitry'pf‘ﬁealth and Family Welfare at Hyderabad.. The
appllcants are worki ng{as.LabnTephpicians, cook, add carpenter
in ihe C.ReP.F. Base Hospital, The, allegation in the

Contempt Petition is that the respondents have not complied

with the szid ordar, -

20 We heard SriJ.V.Prasad, for the petitioner and
SraN.V.Ramana for the respondents. From the counter affidavit

filed by tha resoondents it is apparent thzt the direct ions
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. F®

- _given by, the Tribunal have suffi¢iently been complied with.

3. . .5ri J.V.Prasad, learned counsel for the applicants
Eowever contends that the applicants working in Group 'C'

and 'D' posts are entitled to-overtime allowanée also

which is not being paid to them by thn Respandents. Sri
N.V.Ramana, leared standing counsel for ﬁhgurggpogq§nts
disputes this contention and states that the applica ts

as per the extent rules are not entitled to overtime allo-
wance. In anycasge we woul not like to gnter‘;qtowexqminatiwn

~ of this, which .amy be taken up by the applicants, if they
. oo m '“‘._.'“"\',‘\b , vy oo ’ .
as desire with the competent &uthority. “In-case the applicants

represent to be compatent alith6Tity on this matter the said
authority may dispose 6f the rebresébtétive“by'Witﬁin'three
months from the dété'of'receipf'6%‘3ﬁ5h:é“i§présehtétion by

"means of a reasoned order,

Certlfled tc be'tTué Coj PY
5d/=- Court Offlcer 30/6/93
- Central, Admin,Tribunal, Hyderabad Bench

e s

Copy tot= -
=-1. Sri M.G, Godbole, aecretary, Ministry of Home Affairs Union
‘of India, Nobth Block, New Delhi,
2. Sri P.biMishra,. Secretary,«Mlmstry .of.Health & Family
*Welfare New Delhl.
3., Sri D.P.N.Singh, Dlrector General of Police, Central Reserve
" Police Force, céo Complex, Lodhi- Raod, New Delhi.
4. Sri D.R.Razfikayan, Inspector General of Rlice, Central
" Resefve Rlice Force, ROad No.12, Benjara Hills, Hyderabad.
, Dae grl KeiMoldahapatra, Cheif ledical Officer, 2nd Base Hospital
- entral Reserve Police Force; Kesvgiri, -Hyderabad.
6. One copy to Sri J.Chamanthi, -Advocate,3-4-874/1,~Barkatpura
‘ Hyderabad.
7. One copy to Sri N.V.Ramana,.Addl. COSG, _CAT, HYd.
8, One Spare copy.

r - e e

T®
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i A .
P DIRECTOR- GENERAL ,CRPESSC5C COMELEX,..LOOI. ROAL, NEW DELHI-3,
o . (Ministry of Home Affairs)
“NOoOVIII=3/89=hed., '« Dated,-the 15th March'&9
‘rTof .

The Cheif Medical Officer . - Lo
Base Hospital, 1 CAPF,
New Delihi. '

** Subject: Bl _monthly Station Meetings :

The following point was s ponsored by your officer
i ~  for!Bl-Monthly Meeting which was Held in this-Directorate

“General curing the Eéhfh of Februaryy 1989, -

1 Upgradatlon of post of Carpenter-and steward to
Grouo aC' Boat./ :

tome - . -~ - . b
i ¥ . . . '
o v e . P RN

Carpentar ﬂnd stewﬂrd of tnls organlsatlon filed writ

N

I

*&* pet1t1on srngardlng upgradatlgn of post in the Hggh Court of

Andnra Pradesh at Hyderabad and both of tnum po;t thelr cases

e er. ¢ . R

on the ground of quallflcatlon belng dlfferent Ln the Warious
organisation, Their cases upgradation of post amy please

be sent after giving the full jur§gédiction if deemed fit,

- - B - o
T HN e e e e N = .

2. " Enhancemémt of Uriform allowance of Nursing Staffs

The case regarding enchancement of Unifdrm allowance

of Nurslng Staff has been taken by the pay Gommlssron cell of

P IR L VRN STV T

“+this Ditecforafe GeneralcV1de UgO No.p I—QJ/86_PP(NHA) with the

A

\?ﬁ‘

;o Government,ﬁThe deC1slon will be cammunlca%ed by the pay
¢ oo SN e DL
CommlsSLOn tell ‘on recelpt fremtthe NHA. S '°ﬁ B
(‘ - R ‘ [P, .&-. .J.h. - "’.. -

'- 3 Ho pltal Pat ant care allowance to Group*”‘ & D
~Hosgltal Staff(Nom=iinigterial ), IR '

S The‘representation on the subjéct mentloned akove
were received in this Directorate aiéngwlth the did;;s from
the Minisiry of Health and Family Welfare New Delhi, On |
Perusal of the.aame the cases are r efferred to the Government tle t
sald allowance may kindly be allowed to the para medical staff of
this organisation, 1t has been intimated by the Ministry of
Health & Family Welfare that the ozder§ of the grant of hosplsah

patient care allowance are applicable to Group ¥C!' &!D?

(Non-Mingsterial) employees working in the 3 Central Government

Hospital in Delhi namely Dr, Ram Manohar lohia Hospital, safdar
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!Jang Hospltal Smt‘Suchetha hrlpallnl Hospital and Hospital

Ve o G

under Admlnlstratlve‘cgntral of Delhi Admlnlstratlon. The

oy _‘{ “ !w; __,.,.. 1S u- I
paré'mealcgl staff“ef your office may kindly be 1nformed
acco?ﬁ%nng?b Do ar Lrrald

e N < - £ T
! ] k'
T Clov oo (Bry K K Salﬂl)
LI Y e 1 ~ -f - > ™ Rl .'-
: : ' (Deputy Drrector Medical)
d |
. .
e
T - S ,hn..l “ z - L . . -
E . _-Tl0 Wh e ke v, U _,.,\___',A I e " T R T O S
£ . - _'\l-,;l:'\:..,, ?——ti- L/ - ‘:'\”—;\ﬁa - 4
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. S | \
" o ‘ LT oL CGHS/HYd/Acctt/92-93/8490 . T
: SRR . . -, Cemtral Govt,  “ealth Scheme
Cendriva Swasthya Bhavan
. Prakash Nagar, Begump ¥
Hyderabad-500 016.
Dated the % Jan 1993.
To : -

The Chief “edical Officer
BH, CRPF ,
- ny’dgpapagl el 500 0065,

QSubs—;Allowancgswpf yospital Staff~Beg.
Sir, _
| Please refer to your letter No,J.1I31/90=2 BH-EC-II
dated 5-1-93 on the subject noted above and to inform , ,
that the following category of medical and para 'medical i
¥ staff working Qnder CGHS are being paid allowances.
1. Staff Nurse I Washing allowance, Uniform allowance
Rs.1500/= per annum. Rse75/—P.lis

Nursing allowance P3e150/=P  his f
|
!

2.Nursing Staff ?ﬁ
3. Chowkidar X
4, Safaiwala _ Washing allowance Rso75/-Fi |

N
Y
o

S5, Dresser
Other Group 'C* Staffs § Pelient care allowmnce
and Group 'R Staff 5 @Rs. 70/ Pl
" : Excluding Nursing Staffy
i d like staff nurse §

No other allowance except mentioned above is being .

paid to para Madical staff in CGHS Hyderabad.

{ . .
) A Yours faithiully
{‘Tr@ 7 Self w
Additiconal Directorx
CHS, Hyderabad.




LA g

.. No.B.11011/1/90-CGHS(2) . -
P’-‘ e ' Government of India S

Ministry of Hedlth and Family Welfare

Mirman Bhavan, New Delhi’

To - Dated the 10th July, $999.
The Directorate  General e LT .

of Health Service, ¢ _' T e /f
Nirman Bhavan,

New Delhi ~ 110011 - : _ SRS

SUbs:~ Grapt of patient Care- Allomahce 10" Grouo 1crog ot
(Nom=~Ministerial) employees - of CGHS;:

SSIT, ool e

| I am directed to convey thesaﬁdfibn 5f'thé‘Pfééidént to
the grant of patient Care Allowancc to Group'C! &.'DY [(non-
Mlnlsteral) employées exc}u&;ng Nur51ng Personnel for Central
Government: ealth, Scheme in CCHS Qrganisation., 70/-w.e.f.
01~4-1987" suogect ot the évndltlcn-that;no Might Weightage
Allowance and Rl¢§ Allowgnces. If sanctiofed.by .the Central

¥ CGovernment will be admissible to the ithist employees.

26 Sanction is also accorded for theup=-gradation: of 35 posts
of Staff Nurses in_the_ scale 0f R5.1400=2600 as- Nur51ng Sisiters
in the scale of h.1640-2900 with 1mmed11ue e@ﬁect as. 1nd1cated below:

“'Name of”the Clty o Members ef Post-UQ-Grade
Allahabzd "~ oo e T 4,3,. H L
Bombagy - . .. .. (il S gy
Calcutta - RS s S S
Hyderabad : - _ 3 .
Meerut T N ALY M

o Delthi Tl 17
e o e 35

Pt A : S s T

:‘*"Sii‘ihe'ekhéﬁgliu;e.inVolVed will be met out of ~ ﬁne bddcet
"?’ gﬁaht~of~CGHS Orgdhlsatlon of the year -1990=91.,. .
‘ 4. This issue with. the concurrence St Mingitry: of'Plnance

Deptt. of Expendiiture vide their I, D, No 7(12)=E.II1/99 q t
15-05-1990. F, g ’ ‘ /é ated

Ceel Yours falthfully
L &d/~
(I.S.RIST)
Director (PH)

No.B, 11011/1/90~-CGHS (%) T L -ﬂ]}7 R

PUE
® oav

[

[

Copy to: ' N
1+ ALl Addl. Directors of CGHS with 5 spare coples. .
2+ Shri T,Trivedy, Secretary General, tAgL CGHSE AWK .42
Srinivasa Puri, New Delhi,
3. Pay and Accounts Office,M/o. Health & F.W. New Delhr
4+ Finance Division. - -
S« Cabinet &ccretariat(Attne) Shri G,a.chattfrjee, C S:N )
Sdf-~ .
. (E.Q.RIST)
/rrcl Pt o Dlrector (PH)

*
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OFFICE QF THE CHIELF m;UIC\L OFF lfLR 2, BH,

o To |
Lf

t

NOeJoIl1/90-2 EHmemII

cot

Central Reserve Police Force,
Hyderabad - 34,

Subject ¢ CONTEMPT PETITION 74/09 AND 77/92
65/90 AND 66/90 FILED. BY PJWILSON MATHEW AND

! \ 1 t

CHANDRA WILSUN AlD UTHERS.

Kindly refer to your notice office Sig.NoeJo L154/90-
Legal S/$ dated 3/1/93. '

" The Inspector General of Police,S/S

r

t

CrR“I"! f{vDL“RABansq

 Dated the 4th Jan'93

_Ln OtA No.

/

291 The requ1red l1st of Hospltai Stéff is enclosed

as undero

e T "\) List of Nurs:l_ng-'sttaff (a\, per BH(JHPd) Letter NO@
T PeI1425/86-PC~MED=MHA dated 15/10/91. "

ii) Other Group ‘'c'- Hospltal staff

.....

jii} Group *D? Hospi tal StaAff,

Enc; s as above

- e Sd/nawonz BH,

NO.J.II 1/90—BH~2-ECuII

Dated the

CRPF, HYD~5

Jal_’l_’93o

"“;”Ucpy enclosed w1th coples of list forwaded tos~
1. Dy Inspéctor General of DOllCG} LRFF,. Hyderabad—5u

'”4\ Ward b&ster

2s Addl,.D.Iv u.y. GC,CHRPF, Hyderabad—bow
3. The JAD(L ), S|s, CRPF, Hyderabad=—34.

o o T Sd| ~CHo--
1) LIaT@@F THE- NURSING STAFE:
1& Matron SR ;:'4 Sl
2, Asstte Mﬁtron ST N e

3. Stster Incharge .., - -

LI

5. Thedtre Sister
6o Sta f Nurse»

2 BH,CRPF, HYD-5,

2. OTHER GROUP'C! CTAFL‘

i3y Radio Graper
- 4, X-Ray Asstt-
5., Lab., Asstte
6. Electrician

o Laoo_Tecbﬁnlan.
2. Phammacist

79 Uc Tal‘"lsstto

""\M .
:\‘Tw..“‘"f.
3) GROUP "B' HOSP, STAFFE -
1. Nursing Asstis,
2. Ward Girl/Boy
3. Table Boy .
4. Carpénter:’ T
5, .Gardener- (mall)zh

6. Steward B f"'“lﬁnfﬂf,

?-.' S}:-:_bfl"i 6 ® - i -r— S L

‘8. Kahar . P
9. Masalachi B
10. Chowklﬂar

1. Plumoﬂr e

12, Saﬁpl Karmachari
13 Hospo Cook

14. Hospe Dhebi

15, Dressers.

fe

SRS AL ATS

o -
St 2570

L



LAY @
Copy of DD(medical) Letter No. Y,II-1/91¥ Medical dated

’[~, : L'14/2791;aer353ed touIGP-S/Secter*is;réégrqqgcgq:ag;pnder:-

"l Subjef? ! grDRA REVIEW O HOSPITAL STAEF/GRANT OF V.ARTOUS
AL COUANCES 1O HOSPLTAL GTALE.

Kindly refer to your Office letter No. @ﬂvfi/%Q‘Adm-5
’ - ' s E e P
dated 2712519905 | . Lo e oo
2,  Progress of Sub Pars (1),(ii) & (iii) of Para-2 of

.« your letter-under‘reférénce is an under i-

... :(i).. -7 CADRE-REVIEW OF GROUP ¢t & D' HOSP, STAFF

Case 'is still” panding with Govt. ’

-

- (ii)  GRANT OF VARIOUS ALLOWANGFS TO NURSING QTAEE '
.. " Approwal foer éayﬁéﬁ£‘6f ﬁhifdf@, Wasﬁiﬁérand
--3'Nﬁrsﬁhﬁ/éll%WaSCEs:tg NUrgiégnéta}¥ of gﬁf :'.
‘Organisation is'gtiilJa@aiféd{ffmeMﬁﬁi7 o
rov oo '*‘P%opbsaiiofiéahﬁﬁidn éfipéfieﬁ%”ééfé )
éllﬁ&énée'to~CRPFJHo§ﬁftai é{éff‘éfbhpi;0§3i
1DV his égaiﬁfbéén'é&ﬁmfttédgiotmﬁé\ﬁide,5ffice
U.0. No.AIX~1/89~91-}ed(MHA) dated 10,1.91,
.Sanetion is still ewalted from MHA,

(i) GRANT.OF RISK ALLOWANCES

The case regarding sanction of patient care

p—

emecete 2T gl lbwance to our hospital” Staff has been referred to

L

-M@a, - In-.case the patient care—all®wancé Is* 3antioned
/ to cur hospital staff they will not be entitled

to Risk allowance as per GOIL, Ministry of

- -

Heal'th & Family Welfare New Delhi Letter Ng.

2-28015/60=87=H Gt.He1=91 . - _[

L)

P, IR+ I ..
Dated,” the 6 March!

EIEREE S 1
Copy forwattded to the DIGP, CRPF, Hyderabad Madras/Neemu

for information and informating the present position of the
above cases. \to. their Range Units/Gcse
. Vel n o

NoieM,1/90~Adm=5

-

SR e L LRt e AB(Adm)S/S
No.M«III-1/EC- Dated, the March'9]

Copy forwarded to the Medical Officer, 65 Bn, CRPF,
Bantalab for information and necessary action. |

Sd/- for Commandaht—éS,
e



r"\ CCURY UF DEPYUTY aJLf S TOR (Ju..J.J.L.-Hl) L).l.ul.ul:hu'“g AEN B '*L CHRPF 7
- CLO CUiPLEX, iCJI {en Dy Nall DielHI - 3 Ll 43 LoTRY COF HCME SF :‘hIﬁ‘if.)}\
LilTER wO.A.I;Xo1/89-&1’190-*1‘;’11*{5\ LATED 7tn . HC‘“@?&"} Io REIPHODUCED
BL..L..\JH‘

- SUBJECTs GRANT OF HUSPITAL P'TIE”T C. i xLLO SANCE TO GROUP
OV & T (NONAINIDIEHIAL HOSPITAL EnFLUYEES,

- ‘. / \-la'ﬁ'f
The reprnseptatlonq on tne subject mentioned above were

- 1
.

recelved in thlb Dll@ctorgte from Va?lOUS quarters, gueting the
orders from the Mlnlstry of Health and family welfare New Delhi,
Thecase was takon uo mlth the Goverﬁment fur allowing the
patlmnt care cllo\ance to the para mcd1C4l staff of this
organlsatlon. It hab been decelded by the Ministry of

Home Af;alrs Lhat the ordero forcrrant of hosolfdl petient

<

care allowance arezu}tappllcagie to Group'C' and DI
stafr of uRHE, (octher then Nurvlng‘staff)o The para &edical

staff of your sector/office may kindly be inforued accordingly.

g, T - :&d/“‘
(Dr.K.K.32ini).
- - . Dephty’ leectar(Medlcal)

- - Lo Y

~§  NO.A-0-1/89-2Bh-Rk . . . Dated 14 April 1989

Copy tOA” B
1. Matron for 1nformatlon to Hngpltai Staffa

2. "EC.I, ond BH LRPP Hyderabaﬁ~5»

3. Notice Bogmd 2nd BH CRPF Hyd
4. PJI/1 file |

. ' sd/ 14pta/s0
Joth, for Chief Medical Cfficer
fjf-éi\ ‘ 2nd Basg Hospital, QRPF,AHyﬁMOEQ

- »

[
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A COPY OF DIGP, CRPF, NEEWUCH LETTER NO.G.51/I-EC-III Dated15/2/92

At the time of visit/Inspection of higher autho=
rities, question of Hospital patient Care allowance to Hos=
pital staff and cadre Teview of Hospital staff are being
raised by the Hospital staff. In this connection it is
clarified that case for sanction of Hospital Patient
care allowance to Hospital staff other t han Nursing staff
is under songideration with MHA,,Similarly once of cadre -
review of para medical staff is underexamination/
submission to MHA, Decision as and when received shall be

initmated,

ﬂ‘r 2e Decision in both the above cases may take time.
Hence all the concerned staff may kindly be apprised of the
situation so as to avoid repeated raising of the same

point before the D.G.

NoeMeIII=-I~EC-III Dated the 15 Feb 1992.

Copy forwarded tos=

The Medical Officer, 69 Bn, CRPF for your

- information,.
Y |
sd/~
TC. b COMMANDANT-65 BN CRPF
7/t Bantalab - JAMMU(J&K)
VPG

GI éZT Faﬁ@m




04,1428/95

Judgement ¢

( As per Hon, Mr, R. Rangarsjan, Member (Admn.) )

Heard Sri J.v., Prasad, learned counsel for the

applicants and Sri i¥,.R, bevaraj, learned counsel for the
respondents,

2, There are three applic;ﬁts in this OA who ere reported
te bes para-medical etaff, The third applicaznt in this OA
is a cook, All of them are working under Re5, N
3. Thie DA is filed praying for 8 direction to the A’E
respondents to gxtend all the benefits and pay all the

allowancas that are being paid to the employees working in

othar Central Government Hospitsels .in accordance with the

recommendations of the 3rd and 4th Pay Commissions end in
accordance with Government of India orders including the
Petient care Allowance with arrears with effect from

1-10-1986 and to grant promotional benefits to the applicants,
4, Similar claim wves made in OR.122/89 on the file of
Gauhati Bench of Central Administrative Tribunal, It Q?Q
held therein that the para-medical staff in the hospitals
attached to CRPF are slso entitled to patient care allouance;—
from 1-10-1986, Following the said judgement, this Bench
also gave similar benefits to the applicants in OAR.65/90 N
and other ORs, _

6. This Bench aleo disposed of DA.!SD{Q# and 151/94 on
17-3=1994 following the directions given?phc above DAs,
Direction given in DA.}SD/Qd is to the effect that the

applicants in that OA ere entitlad for patient care

S
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I.0 THE CE-;‘IR.U.- AUNINISTRATIVE TRIBUNAL HYUELRARBAD BEICH AT YL Ie T L
O...80, 1428/95 R,
Date of Orlc“-ez :17-1=96,
Between:

l., J.M,Bolar
2. C.Shiva Shanmugum -
3e D.F .PatOJ.e

v Applicants

and :
1, The Secretary, Ministry of Home Affairs,
. Union of India, North Block, New D lhi

2. The Union of India, rep, by itsSecretary, :
Ministry of Bealth ang Family Welfare, New Delhi,

3. The Director General of Police, central Reserve
Police Force, NewIelhi. .

4, The Inspector General of Police, CFPF, Réad No.iz,
Banjara Hills, Hyde rabad~34,

5, The Chief Medical Officer, 2nd Base Hospital,
i CRPF, Chandrayanagutta, Hyderabad-5.

Responcents,

For the zpplicant s- Mr., Je.V.Prasad, Advocate

For the késpondents: Mr. N.RiDevraj,

Sr ./ CGSC
CORAl: s .
' ‘THE HON'BLE MR.JUSTICE V.JEELADRI KAO : VICE=-CHAL RIMAN
THE HON'BLE MK.RARENGARACAN : MEMBER(ADMN)

\

\\ P "‘7
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allovance with effect from 1=-4-1987 éndlthey are also
entitled to night wait sllowance and riﬁk allowance and
if the niéht wait ellouance or the risk ellowance was
already given to the qpplicanta therein the same has to
be adjustéﬁ from out of the payments to be pald as per
this order., o o 7

7. As the applicants in this OA ere similerly situated
es the applicents in 0A.150/94 we see no reason to differ
from that judgement wherein both of usluare pértlea.

8. In the result, the respcocndents are directed to pay
the patient care allowance to the apblicants in this OA
with effect from 1-4-1987 and they ars entitled to night
wait allowance snd the risk allowance and if the night
wait sllowance or the risk allowance ués already given
to the applicents the same has to be adjusted frem out
of the amounts to be paid as per thié order,

9. Time for compliance is four months fProm the date

of receipt of copy of this order.

10. The DA is ordered accordingly. No costs, /

warfory i
CERTIFIED TO BETRUE COFY \
s e\ o/ B o8
) = N e,
T g%ﬁﬁ?ﬂ 'i\ :
“CURT OFFIGER: Vb
GRS IR LI ¢
Ceila i, :x_.:.-:.'*.’@"?’f{'m*! .
SRERE AR |- £17-

MU L, i o3 BENCH
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I THE CEJTRAL'ADMiNISTRATZVE TRIBUNAL HYLERABAZD BENCH AT MYLEKREBAL

0.n.NO. 1428/95 -

; _ Date of Orcer:17-1-96.

Between: ' : ’ )

1. J.M.Bolar ,
2e C.ShiVa'Shanmugum
3. D.P.Patole : : .

\

.. Applicants

and

1. The Secretary, Ministry of Home Affairs,
, Union of India, North Block, New D lhi

2. The Union of India, rep. by itsSecretary,
Ministry of Health and Family Welfare, New Delhi.

" 3. The Director General of Police, central Reserve
' Police Force, NewDelhi.

4. The Inspector General of Police, CRPF, ROad No.12,
Banjara Hills, Hyderabad-34.,

S. The Chief Medical Officer, 2nd Base Hospital,
CRPF, Chandrayanagutta, Hyderabad->5. :

" Respondents. '
For the zpplicant. :- Mr. J.V.Prasad, Advocate

. For the Respondents: Mr. +ReDevraj, ‘ ‘
, Sr.éﬁg@*CGbC .
CORAM: '
THE HON'BLE MR.JUSTICE V.NEELADRI Ra0 : VICu—ChnIhLAI

THE HON' BLE MR . RARANGARACAN : MEMBER(ADMN)
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0A.1428/95

Judgement

( As per Hon, Mr.-ﬁﬁgﬂangarajan, member (&dmn,) )

Heard Sri J.V. Prasad, learned ceunsel for the
applicants and Sri NL.R, Devaraj, learnaq counsel for the
respnndentﬁ. | ‘
2. Thers are three applicants in this OA who are reported
to bs pera-medical staff., The third epplicant in this DA
is a cook, All of them are working under R=5,

3, This Bh is filed @raying for a direction to the
respondants to extend all the benefits and pay all the
@llowances that are being paid to the emﬁloyeas working in
other Central Government Hospitals in accordance with the
@B@@gmendatians of the 3rd and 4th Péy Commissions and in
accordance with Government of India orders including the
Patient care Allowance with arraérs with effect from
1-10~1986 and to grant promotional benefits to the applicants,
4, Similar claim was made in‘ﬂa.122/89 on the file of
Gauhati Bench of Central Administrative Tribunal, It was
held therein that the para-medical stafé in the hospitals
attached to CRPF ere also entitled to patient care allowances
firom 1-10-1986, Following the said judgement, this Bench
also gave similarmﬁ§ﬁ§f}%55%o the applicante in 0A,.65/90

and other QOAs. ;

6. This Bench aleo disposed of nA.1sc{§g and 151/94 on
17-3-1994 Pollowing the directions giuen?ﬁhc above 0OAs,
Direction given in OA.150/94 is to the efPect that the
applicants in that QA are entitlad for pﬁtient care
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| - 1. The Secretary, Ministry of Home Rffairs, |
' ‘Union of India, North Block, New Delhi,
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2 The Se

antie otk 56§ b
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i ane 4o, The, (Anspector; General of Bolice,, CRPF
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Road NO. 12, Banjarahills, Hyderab ad‘34.

18g 28 537 (TheitChie £-Medical «OFficery 2na: 'WBaseuHospital,
‘CRPF, Chandrayanagutta, Hyderabad-§,

II

w g3

6. One copy to Mr,J. V.Prasaé, Advocaﬁ‘wﬂhAI€ﬁ§d.
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alloﬁhﬁce with effact from 1-3-1987 and théy,ere also
entitled to night walit allouance and risk sllowance and
if the night uait allovance or the risk allouance was
already given totha ,a'pplicants therein ‘the same has to’
be adjustaa from out of the payménts to bg.paiﬁ as per
this ordar. | . | | |

7. ~RAs the applicants in .this DA are a;milarly situated
es the applicants in DA,150/94 ue sea no reascn to differ
from that judgement wherein béﬁh 6? us Qare ﬁéitias.

8. in the result, the respondents are directed to pay
the patient care allowance to the applicahts-in this DA
with effect from 1-4-1987 and they &re entitled to night
wait allowance and the risk allowance and if the night
wait allouaﬁce or the risk allowance was already given
to the applicants the same has to be adjusted from out
of the amounts to be paid as per this order..

9. Time for compliance is four months from the date

of receipt of copy of this order.

10. The DA is orderad accordingly. No costs. //

(R.ARan%arajan) (v. Neeladri Rao)
member (Admn.) Vice Chairman

Dated : January 17, 96
Dictated in Open Court

sk ‘ D/LPAALT & gf\ aN (3>

s S



H
I courr - W
TYPED BY . CHECKED BY
COMPAKED BY APPFOVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD
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THE HON'BLE MR,JUSTICE V,NEELADRI RAO
VICE CHAIRMAN
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. in
O.a.No. ()@ ay”~
o C \
T.A.No, (w.p.No, )
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0A.1428/95

[ Judgemant

( As per Hon, Mr. R, Rangarajan, Member (Admn,) )
N \ . |
Heard Sri J,v. Presad, learned counsel fpr the
applicants and 5ri W,R, Devaraj, learned counsel for the

respondents,

2. There are three applicants in this bA who are reported

to be para-medical etaff, The third applicant in this DA
is a cook, All of them sre working under R=-5S,

3, Thie OA is filed praying for & direttion to the
respondents te extend all the benefits and pay all the
allowances that are being paid to tﬁe employees working in
other Central Government Hospitals in accordance with the
recomméndations of the 3rd and 4th Pay Cimmissions end in

accordance with Government of India orders including the

Patient care Allowance with arrears with effect from

1-10-1986 and to grdnt promotional benefits to the applicants,

4, Similar claim was mede in DA.122/89 on the file of
GCauhati Bench of Central Administrative Tribunal, It was

held therein that tha para-medicel stsff, in the hospitals

|

attached to CRPF are also entitled to patient care allowances

— from 1-10-1986. Following the said judgament, this Bench
also gave similar benefits to the applicgnts in DA,.65/90
and other OAs. |
6. This Bench elso disposed of DA.150{94 and 151/94 on
17-3-1994 following the dirsctions giuen?&hu above QOAs,
Direction given in UA.150/94 is to the effsct that the

applicants in that OA are entitled for patient cere

ﬂ/ e 2o
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T ThS CLOTRAL LDNINISTRATIVE TRIBUNAL HYDELAGAD BEICK WIOFYLRRLI

i

0...80. 1428/95

Date of Oxrjer:‘17-1-96.

Be tween :

1, J.M.,Bolar
2. C.Shiva Shanmugum
3. D.P,Patole

.. Applicants

=2nd -
l. The Secretary, Ministry of Home Affairs,
Union of India, North Block, New D lhi

2. The Union of India, rep,. by itsSec'retary, :
Ministry of Bealth and Family Welfare, New pelhi.

3. The Director General of Police, central Reserve
Police Force, NewDelhi. v

4, The Inspector General of Police, CRPF, Rbaél No,12,
Banjara Hills, Hyderabad-iif‘.

5+ The Chief Medical Officer, 2nd Base Hospital,
CRPF, Chandrayanagutta, Hyderabad-5, -

4

Responcents.
For the zpplicant :- Mr. J.V.Prasad, Advocate

For the Fespondents: Mr. N.R.Devraj, - o

ST/ hEide CGSC
COFRAM 3 | . .
THE HON'BLE MR.JUSTTICE V.UEELADRT RAO : VICE~CHEAI KMAN
THE HON'BLE MR.RLRANGARACAN s MEMBER(ADMN)
\ { ,
N N T
\ w
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sllovance uithAeffact from 1-4-1987 and they sre also
entitled to night wait allowancé and risk alla;ance and
if the night wait sllouence or the risk sllowsnce was
already given to the a'ppli.cants therein the same has to
be adjusfed Pfrom out of the paymentsttoba paid as per
1thi§ order. ’ o ‘_ﬂ
7. As the applicantslin this DA ara-aimilarly situatéd
as the applicants in 0A.150/94 ve see né reason to differ
from that judgement wherein both of wus Oare pﬁrties.

B, In the result, the respondents aré:directed to pay
the patient care allowsnce to the applicants in this QA
with effect from 1-4~1987 and they sre antitled to night
wait allovance and the risk 8llowance and if the night
wait alloﬁance or the risk allowance was already gi#en

to the aphlicants the same has to be adjusted Prom out

of the amounts to be paid as per this arder.

9. Time for complience is four months from the date

of receipt of copy of this order.

10. Tha 0A is oidared;accordingly.' No'costs.,ﬂ

CERTIFI;D TO RE TRUE COFY \
“\"0__—&/ "“.’\
e afaeR ‘ ,
CoURT OFFICHER: ‘\‘Lﬁ:
;&-a— - ,,;-Ti,’:,'l.a-n.rm , (
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Lroeee3 '.ﬂitﬂ,‘ﬁs
MY Cias, v 0, BENCH
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The Appeal above-mentiened being called fon for T

hearing before this Court on the 17th day!of October, ;

2001, UPON erusmng the record and hear+
- eend 0
yﬁ“%re \ \/5 :( L\M n:.b\c

counsel for Lfﬁ.‘_ S, : . '
K MPW wo b q)fa*P_o_,O.mlA_/&_ ‘H'\Duﬁz{,\
/g-QYVLd/ b

THIS COURT DOTH ORDER: *

1. THAT the appeal above-mentioned be and ﬁs hereby

dismissed;

2., ~THAT there shall be no order as to oost% of thls appeal ;

in this Court; o
3.  THAT the Order of tuis Court dated the413th September,

1996 passed in this appeal granting stay bb+and is hereby .

vacated;
AND THIS COURT DOTH FURTth OBDER thatrthls ORDER be

puactually QbserVed and carrled into execution by all

concerned. *
WITNESS the Hon'ble Dr. Adarsh Sein Anand Chief
Justice of India, at the Supreme Cowr t, NewhDelhl, dated

this the 17th day of October, 2001.. *
!}
#

(I.J. SACHDEVA)
JOINT RECISTRAR.

4y
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURTSDICTION

CIVIL APPEAL NO.4

L L 1 ' .
(Appeal by special Yeave from the Uu%gmen% ang Order dated
the 17¢h Jsnuery, 1996

_ of the Central Administrative
Tribunal Hygeisbec Sench et Hydersbed in O.h. No.1428 of 1995).
The Union of 1ndis &nd Gthers > - e.sAppellants.

Vs.

J.M, Boler and Others, + s« Respondents.

(For full cause title please gee Schedule.'A) attached
herewith). : '

17th Octobe:, 2004

CORAM: o
yo
= HON'BLE MR. JUSTICE S.P. BHARUCHA
HON 'BLE MR. JUSTICE Y.K. SABHARWAL
HON'BLE MR. JUSTICE BRIJESH KUMAR
‘.f‘ ‘{
.qu the Appellants; : Mr. NoN. GbSWémi,’,

Senior Advocate.
.. {Mr. Hemant Sharma, and

Mrs. SushmaﬁSupi, Advocates

with him), i

‘ /S
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IN THE SUPREME COUKRT O INDIA N
CIVIL APPELLATE JURISDICTION
CF Nost qiisé
SPECTAL LEAVE PETITION (C) NO« vy OF 1996

IN THE MATTEY OF :

L. . A PETTTION UNDEX ARTICLE 136 OF THE

‘. |  CONSTITUTION OF THDIA STEXING FOR
SPECTAL LEAVE T0 APPEAL Il TIIS

. HON'BLE COURT AGAINST THE JUDGEMENT

AND OVDER DT. 17.1,1996 PASSED BY ~—
THE CINTRAL ADMINISTRATIVE TRIBUNAL,
HYDERABAD BENCH, HYDERADAD TF.O.A.
N0 -1428/95.

Sl S e vt b T ey e iy e S

AND 3
b R e ‘ P
k ' ) . .-‘ /’:. . -~ 0&_
v IV THE HATTER OF :- : P
. . / .
le °  The Union of I'n_dia H_ﬂ '

represented by its Secretary
Ministry 'of Home Affairs
North Block

Nev Delhi,

CONtdeaad/ 2=, -
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- - ’

./‘_ 2. " The Director General of Polié g

- Central Reserve Police Force

New Delhi.

* .

“34% ' The Inspector General of Police'
. c "Resérve . B 7 . '
. entral Reserve ollce orce -,/’//
:‘ﬁij : - Road Jo. 12, BanJaraIillls
' Hyderabad - 3k. :
s The Chief Medical Officer ~ ___—
.o * 2id Base Hospital® |
- 3R190Cs,_Chandrayanagutta
Hyderabad~5.
e+o PETITIONERS,
“ Versus
;1/‘ Te J M' BOlar / .
-~ Lo
A : g S/O N Co BOlar qg
_ Staff for Slster Mess IInd Basge Hosnltal
] - C,H.P.c.
R . Chandrayanagutta
' Hyderabad. : '
2. C.Shiva Shanmugum" ‘ ) cIr
. Ay

S/0. Chithirai-
ﬁursing Aési"tant, 1Ind Base Hospital
‘_ _ C 1.‘.F., Cﬁandrajanagutta

Byderabad.’
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(Gection XTLAY,
Supreme vourt of Tndio,
MNaw Dalil,

ber, 1998,
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subject :~ <-A.Neo. .NABS /‘lé

. Unior OF India Ys - YT M- B lGr X 00y
?“" - - i -
}$r,

1 furnish herewith the late~! i i e

N ot pddienn of
following respondents as furnished by the Depactment
information and necessary acltlon - '

For
Regpondent No. 3

- D P Pakole hoax Chq-ﬂﬂ—f_‘;«l his Ncme
Grd how be Yeas) das  Dhuarayz Kxushna Alhak
‘ { Bosr Cook )
C[a AD\ b, Orxouy Centxe
CRPF, “TAaRekgaeD, '
P O- Vishnopun

M A graarsa

pin- 410 S0

T =
Yo Fedthfully.
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MOST }LES?BCTPUILLY SHOJETH s

'D.P. Patole
8/0. Late Piraji

.

-3 .

Hospltal Cook ')__\r\ak &.:-M

a@/“ XN—A«WM 4“7‘«17

/“‘—,"\-\:
e

J

H‘ﬁﬂfﬁ—.ﬁa’d&—t -3 CN\_LM»;S
, +++ RESFONIBNTS

The Hontble Chief Justice of India

and Hig’ Comnanlon Justices of the

'Hon ble Supreme Cowrt f India -

New Delhl .

The humbfle Detitlon of- the

petltl ers above-named.

-

K 1, That. this is g ot tion under Article 136
N of the Const:.tuulon of India Seeking for Sn\eci_{ﬂ%‘}w
Leave to Appeal agc.inst e Judgement ang: order %@"*

At 17.1.1996 passed by fhe Central AdmwnlstQSine -
'Trlounal, Hiyderabad Ben h, Hyderabad in O.4. I\.o‘\ cg/

14:28/95.

L 4

‘l‘he Certlfl’-‘d copy of the impugned Order

is Mhed elongwn.th he Special Laave Petitions

o

Tk

That _%he_)f?etfltioners herein have not

,( Col'ltd. * e p/lf-"n




o IN THE SUPREME COURT OF INDIA
CIVIL 4PPELLATE JURISDICTION

CIVIL 4FPE4L NO. 11988 GOF 1996,

1

The Union of India end Others,  +-Appellants.
Vso . i; )
J.M. Bolar ang Others, ..ﬁespondents.

AT HYDERABAD o o
COA- MO TR F o Taas )
DECREE DISMISSING THE APPEAL WITH NO ORDER AS TO
COSTS .

CENTR4L ADMINISTRATIVEX. @ TRIBUN4iL, HYDERABAD BENCH

ted this the 17th day of October, 2001,

!i

S8 SEALED IN MY}}\ESEN‘“

N

N

)

1



BENTRAL RDHINISTRATIUt TQI

r*"

W cMruQ(NO 70 96

it L: HYDERAEAD, DINCH: HYDERASAD .

CIfJIL APPEAL NO 11‘788 (ﬂ)' 13 C,é

d in the SUMEME COURT OF INDIA

petitien/Appeal vas file

sz WO O Tudiow & &"M.j‘m‘ﬁfﬂ{%ﬁr

seaklng lsave to °ppaalﬁﬁ£§E§& agalnst the

I

.r

Dopartmert—

order/Judgment of Eth

iand made in ?Eiﬁ /n aovos VU ?_.3\‘:]‘5
s, o] etz

| The Suprame Court s pleaged to Dismiss
e O\dea P m - le-2ec

L ea\E o nnr\a'*'l/ur. +1+1nn/ ‘|"1U the nnm-._a_i‘-,__:‘nn of

ig Hon'ble Tribunal datcd- \’7

"hlrlnncﬁi" nn

mﬁlhiﬂ[Q{‘

purt of Indls are anclosel

The Judgment of the Tribunal in O.A
and the lesbes/order of the supreme C

herewith for perusalf.

Submitted?
ot

Dapuzy Gistrar (3)

Hon'hle Vice- Chalrmﬂn.

Hun'ble/r@:ar(ﬂ) 1
Hon'hle MemE/;&fﬁ II qu\‘

Hon'hle Member(3)
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All communications should be
addressed to the Registrar,
"qrema Court by designation,
JT by name
Telegraphic address — '
SUPREMECO ' -

FrlM: AFSISTANT REGISTRAR

TUO 2z The Registrar,

L//// Central Administrative Tribunal

{Hyderabad Bench)
at Hyderabad.

"CIVIL APPEAL NU 119308 OF 1996

{Ref: Uen, Na. 1428/95)

Unien ef India & Urs,.

Versus

J.Me Belar & Ors.

Sir,

CDUNT., 2035/96/X11-A

SUPREME COURT
INDIA

NEW DELHI

Dated: %%h géégmﬁﬁé,gmﬁm

Jram— e o8 -

b High vour ¢ of “nbra Pradesh
5 HYDEFi~3AD-500 266.

(g kT

FLCo: VD
TPl U TICR

..+Appellants

cseRBsponuents

I am to draw ymur attentien te the cerrezspendence resting

with this Hegist ry 3 lettcr nf aven number dated 28th Ucteber, 1999

and ts request you te ‘expedite the uaespatch mf Cprtlf1CubE of service

of Netice of Lﬁdgmant_ of Petiticn sf Appeel under Uzder aV, Rule 11

gf the Supreme Caurt Rules, 1966 in respect &f Respandent Ne. 3

in the Appeal sbeve-mentisned.

Yours faithfully,

ASSISTANT REGISTRAR




(c;fqb\%b |
> U,NO, 2035/96/X11=A
/ All communications should be

/'/’/@““d to the Registrar, SUPREME COURT

Sfrpreme Court by designation, .
NOT by name : INDIA
Talegrathc address !~ NEW DELHI

""SUPREMECO"

‘Tyﬂ
FROM: ASSISTANT REGISTRAR ‘445//,/i//14
TU \}/fg; Registrar, "tﬁx\\fyc\ -
/ Bentral sadministrative Trilfunal} - .

{Hyoerebad Bench)
«t Hyderabad,

Deted: 28th Octeber, 1999

CIVIL _APPEAL NDS, 11988 OF 1996

{EY Q%Rsf‘: U.h. NW. 1428 8f 1995) ' | )

Unien ef India & Ors. s ehppellants

S
o
| Versus
A

Jed, Helar & ODrs. ' .+ <Respendents
Sir,

‘With reference te yeur latter Ne, CAT/Hyderabadf/Judl/N/Sc/70/35
datsd 15th February, 1999 in the matter mentianed abeve ] am te reguest
you te serve the netice of ladgment ef Petitien of Appeal en Respandent

L ]
Ne, 3 en the latest address given balew and transmit te this Court ‘

) @ certi ficate at an early date as te the date2 on which the said netice

v ~

has bhesen served upen him,
h Respendent Ne, 3 Mr. D.B. Patele has changed his bame and haw pa

read as Dhuraji Kryshna Alhat(Hesp.-Ceek)
C/o ADIG, Grsup Eentre,
CRPF, Talekgasn,
P.Us~ Vishnupuri,
Vimharastra,
Pin-410307.
Yadrs faithfully,

§

ASSISTANT REGISTHAR

1

Ko -
N . - .



.NO. Ol%% G’b chlé

! RETFEEon/Appeal was filed in the SUPREME COURT OF INDIA

fy Sz Lndon 9 Fadre. & O aget J.m. Rolad arorz
mtwnmawmmm against the
Order/Judgment of this Hon'ble Tribunal datez 17— 1-Ab

and made in The, /D A.No. |l 38/‘?5 . The Supresme Court puk/?)wmf

or W‘% todismise—the .LBaUE*‘tDGU\P %%‘i'j-ﬁ ign Mﬁj /‘%},YV‘Q‘d
, operation Df’ Judgment on 13-4 CTL ,,o{ ot o KH’J
Dw QL%PDY‘ A C Y e ) 7 owd YC-‘-\'\/'.}W'\"'" O*va(’(’-—b’( redo .
The Judgment of the Trlbunal in ##4./0.A.No, iy 2%"’1;

and the letter/order of the Supreme Court of India are

enclossd herewith fod perusal., - : | RN,

- ' Submitted, \ , _‘

f . .o o - : e
‘Ch/DEDUty Registrar (J)b ' .

\ " Homtls \n_m:--{‘hﬁ;}fmzq :

HemEeNEREeE (A

Moo e MemEEE AL ' o ;




De No. 2035/96/XII~A

All communications should be

addressed to the Registrar, :

i:ge;:ena:‘gun. by designation. ‘ S[IPREME COIJRT
. Te‘émnmg}addms “supemecor | - INDIA
b}

FROM

T0

Rajial Dhiman,
nt Registrar

The Regigtrar, :

Central Adminigtrative Tribunal
(Hyderabad Bench)

at Hyderabad

CIVIL APPEAL_NO. 11986 OF 1996

TAppeal by Special Leave granted by this Court?s Order
dated the 13th September, 1996 in Petition for.Special
Leave to Appeal(Civil) Ne. 13514 of 1996 froem the '
Judgment and Order dated the 17th January, 1996 of the
Central Admjnistrative Iribunal, Hyderabad Bemnch at
Hyderabad ir O.A. Noo 1428 of %995} '

Unien of India & Ors. . ' | ' @@Appellanis

Versus
JsMe Bolar & Orss o ecRespendents
Sir,

Irem te forward herewith for your information and

record a certified copy of the Petition for Special

 Leave to Appeal filed by the Appéilant above-namedin

this Registry and takeu on record as Petition of

Appeal. Purguant to this Ceuri’s Order dated 13th September,

1996 { a-cer tified cépy of thisg Court®s relevant record
of proceedings is enclosed) granting épecial Leave to
Appeal to the Appellant above-named and to say that the

Case above-mentioned has been registerec as Civil

- va Bty woalas afae
Appeal No, l'FQBT of 1996 antral Adminisi ariva Tribunal
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ts 2 3¢
i ‘l.\ You may now, ag required by pyle 11, Order XV,
R SGR, 1966 cause the enclosed notice of Lodgment

of Petitien of Appeal to be served on the Respondent
i Noge. 1 to 5 and transmit to this Court & certificate
as teo the détei on which the said notice has been
gerved within three months from the date of receipt
of Notice of Lodgmeniy Petition of Appeal, failing
which the matter will be listed before the Court

for further directionss

Regarding the preparation of the appeal

record, your attention is invited to the provisions
centained in amended Rules 11A eof Order XVI, SCR,
1966 {amended on 15.3.91) and appropriate steps may ' ~

be taken in the matter in accordence with the said

ruless
Yours faithfully,
Kﬁ?nﬁqza :7/4_~
ASSISTANT REGI’S'? AR
MK/12410.96
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. V /
o, COUNRT Ko, 9 ’ - SECTICE 1iv
; 3 . B T B o T P
/ Certified to0 be frue copy
L‘Kﬁ"” =
r~ SYUPRENE COURT OF éntﬁ e oty
RECIAD OF PROCEED MG sgistiny (udl.)
R wr:f"(.’/pﬂgg
/ Sup reme f‘ourt of | u"l
/ Pecitioni 3) for Zpecial Lesve to ADDea! (Caivil) ﬂﬂ.”ﬁwr')&m-—a.#mmq

tFrom The Judaemant and order dated 03/02/94 1n OA '.'14/33

,
' of The CAT, Principa) Bench. Mew Deihi) , : 124548
UNION OF “LHDLA & ANM. - Patitioner i1,
VERSUS i
k .
.M. JSE & RS, v | Respondent (s}
.,
with . g“_
. . T

SLP(CIv11)1M0. 12718799, SLP S 1v1 ¥ 1o, 1 3514/98. SLP(C1v1 1 1Mo 16431/96.,
SLP(C\‘II‘}...‘T'B/” SLP{CiviTING.975~978/95

Latd @ 13/09/38 Theso Petitiona were callisd on for he:ar ing today, .-
\ s
CORAM, :
HOK'BLE MR, JunTICE H.P. LI
HOM'BLE W'.JUSTIC&_ SUJATE V. RAMOWHAR

-

s
For Petitioner (a) M. A.S, Nambige, Sr.adv.,
. Mi WM., wewanus, S5 Ady.
, M. Y.V .V820,5r. Ady,
M/8 Hement Shuree, RP Srwastnvn
P. Pmeﬂ&r&shms.

For respondentae: Hr.S.H. Garg. Adv S 7 \

My Marasgishan FS 4 Mo, ¥.4.Pragacae, Adve.

' - PR h@arine cowngel Lie Cotsrt md@ ithe iuilloming
CRDER

.

Dalay condoned. -

_ Lmva qrmm tn all the mtmu. There smu be
eﬁ interis otay af the imug:.%gwqrrier,
Haaring expodited, o T

-f&'h -} ~ '-'.'u- ;,.,
(Ganga fhakur)
T P.8.to Reaietrar

.

|
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I THE SUPRGME COURT OF INDIL
CIVIL LPPELLLTE JURISDICITION
SPROLLL LBAVZ POLIFIONG) KO. ___ OF 1996

(Frem the Judgement and order dated 17.7.96 passed
by the Centrel 4ddministretive Tribunal Hydcrabed
in G.b.No.1428/95;

AN THT MAMNZER OF

Unicn  India & Ors. se .. ... Potitioners

Vs,
J M, Bolar & Ors. ’ ves..s.Rospondents )
wITH

To4e NG __ . .._. OF 1996 Lpplication for Condonation
of dClﬁy»

LND

S S S

T.hs NO. _ ... OF 1996 Lpplicatiaon for Stay.

_ELFER BOOK

( FOR INIEX KINDLY S3E INSIDG)

ARIOCATE FOR. THD FELTE O R MR.. B LRCIDSIRN

49




IN THE SUPRIMB COURT OF INDTA 5»\\

CIVIL APPELLATE JURISDICTION )
(A N i G BB
SPECTAL LEAVE PETITION (C) NO. 0" 1996

A PETITION UNDE: ARTICLE 136 OF THE

N CONSTTTUTION OF INDIL STELING FOR
= SPHCTAL LEAVE 10 .APPELL 1§ THIS
HON 'BLE COUHT AGAINST THI JUDGEMENT
AND OVDER DT. 17.1,1996 PASSED BY
THE CENTHAL ADMINISTRATIVE THIBUNAL,
HY DERABAD BINCH, HYDERABAD IN f.A.
50 - 1L:08/95,

'ﬂ—!-w-w“"'--—--»-a‘ R
AND

IN THE HATTER OF i-

Te The Union of India
revresented by its Secretary
Ministry of Howe. A¢iairs

-North Block

I\] ei"-} ' Delhi L] . ) . = s
contd, . wp/'g"‘o

[Ea—



* 870y Chithirai

The Director General af Police
Centr=l Heserve Police Force
Hev Delhi.

1
The Inspector General of Police
Centrzl Heserve . Police Force
Road Lioes12, Banjara 5ills

Hyderabad —= 3.,

The Chief Medical Officer
nd Dase Hospital

C»E.P,Ca,‘Chandrayanagutta

Hyderabad=5e

LR PEHTIDHE‘SO

Versus

JeMs Bolar

5/0. NoCo Bolar

Staff for Sister Mesz ITnd Base Hosnital

C.ZH.P.C,3
Chancdrayanagputta

Hyderabad.
CeShiva Shammupgum
Nursing Assistant; IInd Dase Hospital

CollePelley Chmndreyanaputta

Frrderabad,



- “
L) 3_

Te D.P. Patole
$/0. late Piraji
Hosvital Cook
G:bup Centre
Ranga Heddy.

The Hontble Chief Justice of India
and His Comnanion Justices of the
Hontble Suprene Court of Indié

New'Delhio-
The husble petition of the

‘

petitioners above~named,

NOST RESPLCTFULLY SHOETH :

Te That this is a Petition under Article 136
of the Constitution of India seeking for Special
Léave_to Appeal égainst the.Judgemenﬁ and order

dte 17.1.1996 passed bj the Cegtral.ﬁdministrative
Tripunal, Hyderabad Bench, Hyéerahad in C.A. To.
1%@8/953 The Certifizd copy of the impugned Order

1s furnished alongwith the Special Leave Petition.

.

RSV SO

2 That the Petiltioners herein have rnot

contdess p/};}-'_“'_._-



R T
filed any other o? similar Petltlons 17 this Hontble
Court seeklng for similar relief aszainst the
imsugned order.

The question of law that arises for

[0 Iy

consideration isg:

(2 Thether the Central Adninistrative

Tribunal has Jurisdiction under Sec.2 read with

Section 14(b) of the Administrative Tribunal Act,

1985 to udjudicate in the application filed by

the Respondents herein who belonged to non-couba~
2

tised catepgory under the Central Heserve Police
Force which £s an Armec Force as defined under

Section 3 of the Central Reserve Police Force Aét,

19L9 2 ‘

() Whether the Respondents herein who
are non-combatised Central Feserve Police Force
Hospital Staff and who are employed in the
Central Heserve Poldce Force Base Hosopital
IIydderabad are entitled for payment of pa*tient
cm%zuhmmmechhispwmﬂcomW'm'Menub

Gazetted Staff functioning in the designated

operation areas for the efficient functioning

e s s - — . a 2 - e Xen -

‘of T tHe Torced

wntdco lp/s-.
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i

Lo T4 is respectfully submitted that the N
Svecial Leave Petition (0 No.1093 of 1995 and Spacial
Leave Fetition (O 975 & 976/95 in the matter of Union
of India Vs. Tollo Jose & Others & UsO.I. Vs, |
Anrender Kumar & Others 7iled against the Judgement
and Order of ithe Central Administrative Tribunal, New
Delhi Bench and CAT Hyderabed in identical cases

nending disposzl before this Honfnie Courde.

5e o Briefly stated the facts leading to the

filing of the instant Petition are as follovwsi~

Ge — The Respondént No.1 1s working as cook
in staff for Sister Mess, Central Reserve Poliéé
Force, Hyderabad and Hespondent No.2 is workiné as
a Nursing Assistent in the Central Deserve Police
Force, Hyderabad-and the Respondent 3013 is working .
as a Fospital Cook Groun Centre,]iénga Reddy,

Central Feserve Police Torce, Hydcrabad.

7 It is submitted that as vper para f(i)
of Ministry of Personnel, Public Grievances and
Pension Letter Noa21ch2/4/88~Estt. (Allowance) dte
19/22.841988 risk allovance is admissible to the

st -y - - - re wevdn

following category of staffi-

contd.epn/b~s



/ "\
%)

i) Those engaged in duties dnvolving
greater nazards as whose healthiisw )

liable to he adversly affected progre=

ssively over s long period of +time

becausz of the Particular avocation and

i1)  Sweepers/Safai Karamcharis engaged in
cleaning of underground ¢rains/lines,
those worlking in trenching grounds

and infectious diseasss hospitals,

8. It is respectfully submitied that in
CeliePuFo there gfe 100, 50 and SQ beded hospitals
where.staff is no£ posted for long periqu in a
specific ward but_their duties_are ghanged frequent}y.
Further no sveeper/safaivala are engaged in cleaning
underground drains, sewer lines and_ho infectious
diseases hosoitals is available in Col?ePu¥, Hence
this allovance is not payeable fo hospital staff of
CelhoPoF.

S It is further submitted that Hospital
Patient care allowance has only been sanctloned

to Group ¢Ct ang Mt hospital staff in DGES ang

- - - -4
. Py S g . v

contd, . lp/?"’&
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...7...
CGHS . The C.llaP.F. ig a separste establishment
and natient care allovance is not admissible to
Collo Pl Group 1Ct and Dt Hospital employees ang
Service conditions of C.R.P.F. employees are

distinct and cifferent. Moreover,; C.ll.P.F. lospital

4]

taff are enjoying some other allovznces which are

not adwissible to DGHS/CGHS hospital staff,

10. An qpollca+1on was flled on hehalf of
Besponéents herein before the Central Admlnlstratlve
Tribunali, Mrderabad Bench with 2 Prayer for a
direction to grant the Iespondents herein the
benefit or hnosnital Ua+vent case allowance with
effect from the due date. It ¥as contended that

they should not be discrﬁnlna*ed 1n the sanction

¢l the a¢1o¢ance con81der1nn that the worklnq

atmosphere in C.R.P.¥. hospital is the same as in
hospitals vhere Such an allovWance has been

sanctioneg.

11, That the Central Administrative T?1ounal,
Hyderabad Bench alloved the applicaiion being
O.A. oo 1428/95 vy a Judoement dt. 176141996
following its °erller decision dt‘ 2 2.199% nassegd

b es e - -
- -

contd. . .p/8"'o



T

“in C.k Hoe150 and 151 of 1994 ang directgd the
Respondents therein +o Day the patient care allowance
to these applicants wee.?. 1ol 1987, The Tribunal
further directgd that the Hespoﬁdentsrherein are
entitled to Nigh Waitage Alowance and risk allowangeg
Aheress in the carlier judgement d+. 2k, 2.190L passed
in 0.4 No, 150 & 151 of 199L, which vzs rlieg

unon by the Tribunal +in the‘prcscnt case it was
Specifically held that-the_Respondonts herein

are not entitled to the Night Waitage allowance

and the risk allovznce,

126 ' It is Submitﬁed‘that the Central
Adwinistrative Tribunal, Hyderabad Bench aliqyed‘:
the Lwplication mainly on the basis of'its'earlier
Judgement ati Mo 2.199% nDassed in Olh. No 150 ang
151 of 1994, It 4ig pertinent +o mentiop here _
.that the above order wasseq by the Central Adminig—
trative Iribunal, Hyderabad‘Bench in 0.A. No.

150 & 151 of f99h vas challenged by the

Petitioners herein in tols Honthle Court by wey .
of a Spceial Leave Petition () Nos. 975 & _

976 of 1995 and the some 1s pending disposal 4in

this Hontphlie Court.

. e e CONYSTe D/ P, oo

It moy be further mentionegd

+



el A

that the Spocial Leawe Petition (C) o .1093/1995
against the Order dbt. 3.2.199% Dassed'by tha
Central Administrative Tribunal (P2) New Delhi

in 0.4. Noae 931/93 namely Union of India & Anre.

Vs. Shri T.i. Jose & Ors. is also pending in this

Bonthle Courte

136 ‘ Aggrieved and not being satisfied with
the Judgement and Order dt. 17.1.1996 passed by the~
Central Administrative Tribunal, Hycerabad Bench
in‘OoA Yo. 1kp8/95 the Petitioﬁ-efs herein are

nreferring the present petition for Snecial Leave

to Apgéal interalia on the following amongst others

ep]
b

S

ROUND
A The Order of the Hon'ble Tribunal is
béd in law apparent from the Tace of
the records and the same is lisble
to be set aside by this Honthle Courte
’ L]
B Because the instant petifion raises
an important and substantial guestion
;0f law of general Importance which~
N reguires nroper consideration, )
‘ adjddiéeﬁioﬁ'ahd“authﬁri%afiVé “rofio u=

neemen® by this Honthle Court.

contde.n/10~,
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Bacause the Tribunal failed ko appre-
ciate that the C.R.P.T. being an
,rmed<forcerunder Section 3 of the
ColloPulis Act, 19&9 and the Hespbndents

herein beinpg non-combatised hospital

stalff of CellePoF.o who are not civilians

 but members of the saicd armed forca,
the Administrative Tribunals Act,
1985 (1.e. Sec.2, 1 and 19 thereot)
did not confer Jurisdiction orlthe |
Central Aduninistrative Tribungl for
entertaining or j adjudication the
anplication preferred by the

Fespondent herein.

The Hofitble Tribunal alloved the
avplication being O.de Noa.1428/9% by
a Judsement dt. 17.1.1996 following
its earlier decision Judgement dt.
240261994 passed 4n 0.A. No»150 ang.
151 of 1994 and directed the |
respondents therein to pay the
patient care allovanece to these
annlicants ve.c.fs 14,1987, The

Tribunal further dfreccteg that the

o e A ; - -~

contd. op/1 T
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B.

Hesnondents nerein are sntitled to

High Waitage Allowance and risk allownnce.
Whereaé in the carlier Judgement dt.
ot.2.199Y passed in O.de No.150 and

151 of 199%, which was relied uvon . by

the Tribunal in the present casc it

was specifically hela that‘tho Eesnondents
are no* entitled to the Wight Waitage

Aldcwance and the Risk Allowances .

Because the Tribunel did not appreciate
that classification of the Hespondents

non~combatant Central licserve Police

‘Torce Hospital Staff clearly shous 1

that they are not to be treated as
equal or alike with Civil Jospital
Stafi run by Ministry of Health and
that there are.separate and distinct
terms and conditions of service
governing thO_HeSDOHdentS'hGr@in

and the dutles 200 allowances oF

the Respondents herein snd governed

accordinely. Hence the gucshion

93]

of pardity with Civil Hospital Staff- -
or similarity in ~llovance does not

arisc In the circunstancoes.
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Because the Tribunal failed to

appreciatc that the Hespondents herein
being members of non~combataut

Central Rescrve, Police Force Staff, .
CefloPoits Hoing an arsied force will |
nave distinet and difTerent torms

and conditions o7 service and &s

such no vielaticn of Art. 14, 16

and 39(b) would occur merely because

the Civil Hospital Staff are being

paid different rate of allovancese

.Because the Tribunsl failed to

appreciate that Government of India

cennot be compelled to change its

pelicy which involves imposing a
Tinancial burden con the Governuent
as has been held by this Hontple

Court in Union of India Vse TeP.

Barboats (1991 (3) SCC 41) .

Beecause the Tribunal did not cxamine

or consider the merits of conteontions

“advances on behalf of the Union

of IndZa and has reiected the same

on untenable grounds.

-2 - P

contd o p/' e
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Fecans Jhe Tribunal ought to have
avpreciatcd that Hosnwital Patient care
allovance has only béen sanctlonced to
Group 'C' and 'D! hospital staff in
DCHS and GGHS. The Gil.P.F. is a

separate establishment and patient care

allovance is not adnisszible to CelioPeFo

Group !C' and Dt hesoital @1ploy ees

and saévice_céﬁditions of CQB.P;EG
_emoloyees‘are distinet and diffefeqt.'_
Morecver; CoitePuFo hospital staff are
enjoying souc other allowanceS'which are

not ‘admissible to DCHS/CGIB hospital

by

staff.

The Hontble Tribunal failed to avpreciste
that siﬁce the orders of the 11'osp:i_‘tal
Patient Care Allowancz werc speciii-
cally made applipabie to Groupn (CF

and 'D'. It ie respectfully submitted
thet the Hespondents have mot prodr.ced
any record to show that they éro_

gitunted in similer circumstancces

~r W

and fall in the ssme class as other

stafs whieh is enititlad to Hospital

are Allodnnca.
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The Tribunal has failcd‘far-ppreciate
that the reeruitment terms of service
conditions, personal policy etc; arg .
distinct‘énd different betwecn persons

of Group *'Ct and Dt and other

'persons who are not entitled to

Hogpital P;tignt Care Allouance.
She Honthle Tribunal faiied to ann—
reciate’tﬁat-equal pay for equal work
has to be applied on the facts and
circumstancas of cach case as held-
by this Honflc Court in LeP.
-Chaurasiya*é case and further in a

serics of Judgements of ~this Hon'ble

Courts l

That the Potitioners reserve the
right to add, alter or amend in all
the submission made thefein above if
adviscd and considered to be neccssary

nereinafters

13
R
| Fad
1
et
s

In 'the ~ or@niscs aforementioned it

COTitﬂ. nD," -~ .



sl

is wost humbly prayed that this Hontble Couwrt wmay

~

ne pleaséd tos

i)  grant petition for Special Leave to

kopeal against the Judgement and

i1}

Order dt. 17.1.1996 pessed by the

Central Agministrative Tribunal in

!

, Oches Noo1k28 of 1995;and

ii) pass any such other or further order

' or orders as t may deem fit_and ]
proper under the facts and circuns-
tances of the cases - -

AWD FOYL: WHICH ACT OF KINDNEBSS THE
PETITIONERS AS .IM DUTY BOUND SIALL EVER FRAY,

DHAWE BY | FILTD BY

(Chava Badri Heath Babw) . { P. Paramashwaran )

Advocateo Agvocate for the Petitioner.

Filed on‘f 51_1996.. - - w3 “ - -



IN THG SUPRTMZ QOUZD OF TwDIA gig?zfs

CIVIL APPRLLLTE JURISDICT ION

SPECIAL LIALVD PETITIONGC; BOw ... 4F 1996
AN THE MLrTER &
Union of India & Ors. eesrs s e Fatitioners
Vs.
Jell.Bolar & Ors. oses.e s Respondents
LBEEIDAVIT,

i,
New Delhi

o horeby solemnly affirm and state as under; -

Te That I have gone through the accompanhying

Special lcévc potitiop s application for cendonation
of dclay and application fer stay and with referchee
thereto say thﬁt,whatis stated thupeisi * i truo
and corrcet on the basis of informetion derived frem

rocoxrds of the cascge

2e That the petitioner herein did not, file any.
other petition againstthe iwmpugned order in this

Hen'blc Court.
%
Depencnt.

Verifiocd on this the  day of

May 1996 at New Dolni,



2. That the facts leading to the f£iling of the

. instant petition arc steted in detail in the petitions
for spceial kave to appeal and thercfore +the same
arc not rcpeated hercin for the sake of brevity and
in ordcr te avoid unnceessary reproduction, The pctitioner -
crave lcave of  this Hen'ble Court to refer to and rely

upon the same as part and paroecl ef this application,

e Thaet there is a delay of days in filing the
present petition. It is submitt cd the egbove delay ia

not intentional bonafide due to the Dopartmental /
Administratlve broccecdure involved in ontalnlng permniss-~
ion in filing the Speecial 1o cave petition, It is submitt-
ed unlike the private Litigants the matter rclating +e
the Govornment arc-rcéuiro& 0 be considered at various
levels end then only a decision is taken to file the
petitions Referring a particular filc frem onc depart-
ment to ancther is a time consuming process and un-
avoidable thus leads to delaye The delay is caused for

the following bonafide recasons,

4, That the impugned erdeor has been Proneunced by
the Central Administrative Tribunal Hyderabad Bench on
17.1.96. The petits onor got applicd for the cortified
copy of the 1mpugncd sxdcr ang the same was LGCClVOd

an 22.2.1996-'Thbrca¢ﬁor the impugnca Juﬂgomont along— )

with the casc papers were submitted to the Dircctor

~- - contd,,/~
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IN THE SUFREME COURT OF INDIL (5
GIVIL APPBLLATE JURISDIOT 10N 02

l.Ae NC. _ _  _ OF 1996
I _
SFECIAL LEAVE FETITION(C) NO.___ _  OF 199G
INIHD JMTIER G
Union of India & Orse | .oueeauei Petitioners '
Vs, )
JMeBolar & Ors, .,..;.;..ROSpondcnts

APPLICLATICN FOR . CONDONAT ILN OF IBLAY
IN FILING THSZ SFECIAL LEAVE PR ITION

»

THE HON'BLE CHIEF JUSLICE OF INDIA
AND HIS COMPANION JUSTICES OF THE
SUPREME COURE OF INDIA.

THE .HUMBLE APPLICLT ION
OF THE APPLICANDS ABOVENAMED.
MOST' RESPSCIFULLY SHOQWETH
1o That the applicants hereiﬁ arg this day filing
the eccompanying petition for speeial bave ts appcal
in this Hon'ble Court against the Judgement and order
passed Dby the Ccntral&dhinistrative Tribuhal,Hydcrabeac

Bench Hyderabaed in O.i. No. 1428/95,

- < o) - - —w

CO'G'tC}g. /,""‘
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General CoR.PaFa 134241996 for nccessary orders, Therom
aeftfer the file was refeorred tothe  Ministry of Home
affairs on 15.2.96 for consideration, Thb Ministry of
dome dffairs aftcr necessary cxamination inturned
referred the casce file to the Ministry ef Lew 4Advio os
'AY Scetion on 23,2:96 for cxamipation of the Judgemeht
and order for the o?inion, The Ministry €f Lew examincd
the peapers and rofofred the samo alonhgwith a hote te
Gevernment Advocate. Supremc Ceurt on 15.3,96 for
obtaining the epinion of one of the Union law Officcr.
The Government Advocate inturh referred the matter
to the Union law Officer for opinioh, The Additional
Soliciter Gencral of Indis opincd en 18,3e96 that it

is a f£1it case to be contested in this Hon'ble Court,

5 Thercafiter the Advecate~on-Reecord -entrusted the
matter to the penal lawyor for drafting Special lecave

pctition and application fer Stay. The draft Special

loave petition was rceceived by the petitioner on 11ehe 6.

far necessary approval, That in the meantime day to
day rcasonsfor delay in filing S.L.P. werc sent te Lhe

-

¢fficc of the Advocate-on~record on 18.4.96.
Ge  That the Llvocateo=-en=Rocord in the meantime
entrusted the matter to the pancl layyecr for drafting

the application fex condenaticn of dolay.on. 22.4,96.

contd, , /=

Ko



el

¥

oy

The penal Lovocate accordingly drafted the application
and returne? the file to the Government &dvocate on
25.44+56 The Draft Special kave petition craft tooessary
approval was sent back tothe Advocate-on-record on
044495, Thercafter nocessery steps were taken for |

filing of Special lcave potition in this Hen'ble Gourt,

T This Hon'ble Court in  the matter reperted in
AIR 1982 5C 84 laid down that ¥ the Public interest may
suffcr if the casc of Governament arc/is thrown oub
meroly on the ground of some delay', Therefare, it is
respectfully submitted thet the delay as explaincd

above may be cOnoned #ant the matter be heard en merits.

The balance of convenicnhce is in favour of the pétitn

ioners and the petitionecrs arc most likely fto succced
in the Hon'ble Court. No prejudice will be caused te
the Respondent if the delay is condoned and the mattor

is hcard on merits,.

Be The application is made bonafide and in the

interest of justice,

FRAYER
In the premisces aforomontioned itis most

aunbly  prayed that this Hon'ble Ceyurt may be pleoased

nto,.; - -1 u . - ws - L - = " T - - v A -

—_ Contf}gg“"’—'
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in filing <he special
leave petition; and

i) condong the delay

ii; Pass any such other or further order or erdors

a5 may be decmed fit and proper in e ecircumste
ances ef the casec.

AND FOR WHICH 4CT OF KINDNESS THE P31 T TONTRSY
4FPPLICANTIS A4S In DULY BOUND SHLLL EVER FRLY,

- DRAWN BY FILED BY

CeBa N, Baby P, Paraneswaran

Advaoceté, Advocate fob the petitioners
New Delhi

Filed on 5.1996



IV PHE SUFREME COURT QF INDIA

CIVIL APPSLIATE JURISDILT ION éi?(

L 4. HO. _. OF 1996

i

IN

SFECIAL L3AVE PETITION(C) NO.___ " “OF 1996

AN THE MATTER OF
Unicn of India & Ors, sssesaePetitionars
Vs,
J«M,Belar & Ors. _ csssaso.slspendents
L PPLICAT ICN .FOR SPAY.
T0

'THE HON'BLE CHIBF JUSTICE OF INDTA
AND HIS COMPANION JUSIIGES OF THE
SUPREME COURT OF INDIA.

THE HUMBLE APPLICATION OF
THE PRI ITIONBR ABOVENAIED

i T ey

HGST, RESTECITULLY SHOWTH

1e That the petitioncrs herein arce this day Tiling
the accompanying ﬁetition for Spceilal leave te appeal
in this Hon'ble Court against the Judgoment and order
dated 17.1.96 passed by the Central Administrative
Tribunal Hyderabad in O.4,No, 1428/95,

s -
- -
-«

Contdoo/"
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26 That the facts leading to the filing of tha
instant Application are stated in detail inthe
petition for special leave to appeal and therefore
'fhc samc not repcated heréin for +the sake ef hrevity
and in order te avoid unnecesssary repreductiohn, The
petitioncr crave leave of This Hon'ble Courd

to refer to.any rely upon the seme as part  and

parcel of this Application.

3 That as weuld be cvident from 3the facts of the
casc -the petitioners hewecin have a good case eh morits
and they have every hope of success beforc this Hen'ble

Gouma

by That the balance’ of convenience lies in faveur

of the petiticners and in favour of staying %she epecrat-

-

ion. of the impughed Judgoment and orders

5. | That is the order as prayed for is .not granted
the petitioners would suffor irropafable less and
hardshipss In thesc circumstances it is submitted

that it wenld %be in the interest of Justice if the
operation of the impugned Judgement  is stayed

during <the pendemcy of the special leave petition

and Appcal arising thercfrom.

T R © T Teontdyl /-
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. 6. The applicetion is mede bonafids and in the |

Interest of Justiec,

In the premises aforement oncd it is mosgt

hmbly praved that this Hon'ble Court may be pleascd

1) grant  ade interim ex-pertc stay ef the
opcratlon of thac Julgemont ana Order ﬂated
174196 passod by the Contral aumlnlsuratlve
Tribunal Hydcrabad Beneh in 0.4.No,1428/95,.

iij cenfirm the same on  notige ef Motlon ;3 and

iii; Fass any such others or furthor erder or orders

@5 o8y  be deemed fit ang proper in the oiréumm_

Stamccs ef +the CaSC,

48D FOR WHICE ACT OF KINDNGSS THE PET miomn& ‘
APPLICANIS 4S IN DUI'Y BOUND SHALL EVER PRLY.

Drawn by Filed by
Chava Badri Nath Baby . PeParmeswaran
Livoczate, Lidvocate for tho petitioncr

Filedon 541996

-
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7 GRNIRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD
. : .

CIVIL APPEA' - | No. 14898 Gb qué"{
W

U§$¥t¥ﬁﬁ/ﬂppeal was filed in the SUPREME COURT OF IND IA 1
by St Lo 5}) gnd.-& & Ov¢A, 4:5““3}' g m. -Rolax &~ Orh |
Depertmant’ seeking leave to appeal/#pEas) against the
Order/Judgment’ of this Hon'ble Tribunal dated 1T - [-4a¢
®md made in Toh /0.A.No. |4 28 ]as . The Supreme Court

uas pleaaed ta dwsmaes—th5:Iaane=£e-a§§93%%peffftun/stay the

operation of Judgment on 3~ -4,

EgLAfbkﬂgﬁLf G§Uv&" 1:I‘kkf No .51 C’} C‘L | : 1}

The Judgment of the Tribunal in 3. /0.4. No, lu 23 } S
2nd the letter/order of the Supreme Court of India are *

8nclosed hersuith fog perusal,

qu bmitted,

'éz%ﬁ%& Deputy Registrar (J)n ' N

Hon'ble Ulce-uhalrman W

Hon'ble Member }Aﬁib>///'
Hon'ble Mipége (A)11




. /fmmunications should be

4d 1o the i .

p ourt, by designation.
oy hy name

** A8legraphic address

Registrar

*SUPREMECO"

-FROM .

TO

pLits

Dated New Deihi, zha‘lSthS

Rejmel Dhiman,
Assistant Kegistrar.

//

K

[

D, No. 2035/96/XIIAA .

entral . Administrative Trlbunal

Py
\///ghe Regigtrar,

(Hyderabad Bench) at Hyderabad,

INTERLOCUTORY APPLTC AT 10T

NQ.

IN_THE MATTER OF

CIVIL APPEAL RO.

11986_OF 1996

{

The Union of India &
~Versu s-

J. M, Bolar & Ors.
Jir,

I em directed
Copy of the
1996 passed
information:

Please

TT T 03l oty FTC} T
eitfoi ALiimsinative Tribunal

) % TUATT qgn i
HYERARAD BENCH

: 30 SEP 1995

e REDEIVED

L e ey

A

Ore.

SUPREME COURT
| INDIA

entembelnnn..

2
(Application for Stay by Wotice

in the matter above—mmntloned

of Motion)

_...Petitioners/
Appellants

... Regpondents

to forward heréwifh g Certif ied

QOrder of this Court duteo 13th September

for your

and necessary action..

acknowledge receipt.

1 Yours feithfully,

!/L%;'M
ASSIS”M\T REG TS.{‘Q/’

ﬁ”z”?
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Ii THE MADEER OF

-

{45660
PREME COURT OF IN

 CRIMINALICIVIL_APPEILAT

N TERLOOUTORY APBLAC ARFON KU, 2 CTION

{application for Stay }ﬁ( ot ice)
7 &"4"; -

of

CIVIL JRPELL §Q., 11988 _OF 1996
(Appeal by Special Leave granted by
dated the 15th September, 1996 in P

Leave to Appeal(Civ
Judgment and Oxder

11) No. 13514 of
deted the 1Tth J

Cenirel. Alminigtratlve Tribunal (Hyd
Hyderabsd in G. A. Fo. 1428 of 1995)

$. The Union of Ind

ig, Yep. by 1its

Secretary, Ministry of Home Affa
North Block, New Delhi.

‘2. The Director Gen
Central Regerve Police Force,

eral of Police,

%, The Ingpector Generel of Palice,

Sup. C. 52

-~

istant Regisirar

— 7]

LT

‘“ml“e@urt of india

iy

nzft?j to b'—? "*'5,!; CODV
j’Mfﬁaﬂ’/_’rﬁ—:‘M

I

thin Qourt's Oxder
etition for Speclel
1996 from the
apuary, 4996 of the
ershad Bench) st

irs

New Delhi.

Central Reserve Police Foroce, Road

No. 12, Banjara Hills,

4. The Chief Medical Officex,
ond Bage Hogpital, C.R. P8, M~

Chandrayanasgatta
' -Versu

-

-

Hyderabade=34.

«..Petitioners/
<+~ Appellants

1. Jo ﬂ. BO].&I, slo. go c- Bblﬂf,,a__
Stoff for-Sister Mess IInd Basge
. o )

. Hyﬂerabad .

Nursing Assisten
HOBPitaJ-' 'c - R-P.
. Hydexrsbad.

%, D. P. Patole, S/

t, IInd Bafe

5. ¢. Shive Shenmuguy, S/o. Chithirai,

F., Chandraydgnagu tte,

o. Late Pirajl

Hogpi%al Cook, ond Bage Hogpital
C.R.P+F., Chandrayanagutia,

1'15?(3 e:a-b&d—sn

CORMM 3

" for the Petitioners/

Appellents

«s +Regpondente

15th_September, __13%

ﬂ,nd V. 'Vc

dvocates. L

‘ ' \

: 1/s. A.8.Nembier, N.N.Goewani
!
|

HON'BLE MR. JUSTICE. N. P. SINGH.
HON'BLE MRS. JUSTICE SUJATA V. MANOEA -

L

!

Vaze, Senior

- [l

b

#.P.Srivagtava & PP am];féxéafan‘,

Advocate

5 with thems) |

H
vl

A
[
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SUPREME COURT

. CERMINSLAMVIL APPELLATE JURISDICTION -
-' . INTERLOQUTORY APPLIOATION NO. 2 -
(Application for S —dotidn)
IN_ THE MATTER QF
| - ‘CIVIL APPEAL KO, §1988 OF 1996
) " The Union of Indim & Ore. Appeliant 8
. : ‘ Petitioner’ ® _-“'“"_ ;
-
Versus
'~ J. M. Bolar & Ora. | Respondent o
ORDER GRANTING STAY.
$3th day of Séptemberas 6 > S

R" Y. -Parmesﬁara:ng

Examined by Advocate on Record for
Compared with SHRI
No. of folios Advocste on Record for
\ SEALED N ‘
S MYy RESENE)
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THE APPLIC

ATION FOR STAY above~mentioned being
called on for hes_,ring alongwit_t;_ connected matters
before this Court on the 13th day of September, 179%,
UPON hearing coungel for the Petitioners/Appellants
herein THI§ COURT DOIH ORBER that pend ing the hearing

: and finai disposal by thia Court of the Appeal above-

'ment:.oned the oparation of the Judgment and Order

dated 17th January, 1.996 of the Central Administrative
Tribungl (Hydersbad Bench) at Hyderabad in O.A.No. 1428
o:t 1995 be gnd 1g hereby stayed:

ARD THIS COURT mm FURTHER ORDER ’IHAT this ORDER
be punctually observed and cerried intc execution by

all concerned,

VITNESS the Hon'ble Shri Aziz Mashabber Ahmadi,
Chief Jugtice of India at the Supreme Court, Hew Delhi,
dated this the 13th day of September, 1996.

L n

(C. L. CHAWLA)
DEPUTY REGISTRAR
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CE'-TRAL ADMINISTRATIVE TRISUNAL : HYDERABAD 3ENCH

Endt.:'o.CaT/Hyd/Jud1/se/70/96 ~ Date:- 1-10-96

"The Order of the Supreme Court of India in
Civil ippzal No,11988-0f 1996, dt.13-9-96, is communicated

to the concerned herewith. . ’

sd/-
Dy.Registrar(J)

//True copy//

ey s

1. The Secretary,
Ministry of ‘Home Affairs,
Union of India,North Block,
New Delhi. ' :

2. The Secretary,
Mlinistry of Health & Family WelPare,
Union of India, New Delhi. .

3. The Director General of Police,
Central Reserve Police Force,’
New Delhi, :

4. The Inspector General of Police,
Centrsl Reserve Police Force,
Rosd "No.12, Banjara Hills,
Hyderabad-34,

The Chief Medical Officer,
2nd 3ase Haspital,C.R.P.F.,
Chandrayanqutta,Hyderabad-5.

6. Mr. 3.\, Prasad,Advocate,CAT,Hyd,
Mr.¥.%.0evaraj,5r.CGSC,CAT,Hyd.

8. Mr,2.M,Bolar,
5/o N.C.Bolar,
St3ff for Sister Mess IInd Sasc Hospital,
C.R.P.F.,Chandrayanagutta, , ' ' -
Hyderabad. ' '

[F2

~}

9. Onz spare copy,




THE APPLICAYION FOR STAY above-mentioned being
called on for hear.‘.ng alongwith connected patters
,‘ before tis Court on the 13th day of September, 1799,
!JPON hearing coungel for the Petitioners/Appellants
g - here!:ﬁ 'VGHIS COURT DOTH OBIIEB that pending the hearing
~/and fingl disposal by thie Court of the Appesl above-
| L'iment.toned, the operation 0f the Juldgment end Order
. Sated 17th Jenuary, 1.996 of the Central Adminigtrative
| Tribunsl (Hz.r&‘erabad Bench) at Hydemb@d in 0.A.No, 1428
! 0% 1995 be and is heredy stayed;

AND THIS COURT DOTH FURTHER OEDEK THAT this ORDER
be punctually observed end carried into executlion by

all concerned,

VITWESS the Hon'ble Shri Asziz Mughabber Ahmedd,
Chief Jugtice of India at the Supreme Court, Kew Delhi,
dated thie the 15th day of September, 199.. .

-

(C. L. CHAYLA)
DEPUTY REGISTRAR

: E B jE arfamur—_
entra! Adm;msrrar ve Tribunat

_ o S DI Toy
30 007 199

E5vare sanpdyy
‘ HVDT'F ARAD EENCR
w

P




115669 Sup. C. 52
IN BREBRUPREME COURT OF IN T e
CRIMINAL/CIVIL_APP Egfy/RISPICTION fJpec to b Trits copy
EORYI PI&C % otice I?MW

TERLOCU]
EAppl I'ca’a-ml or istant Regicrar

R E

In_THE MAMER OF 8 ol Quprome court of Indis -

%"g 'gggg 110i ngg OF 1996 _ :
ippgal y Special lLegve gren ed by this Court's Oxder
dpted the 13th Sep tenber, 1996 in Petition for Specisl :
Leeve to Appeal{Civil) Fo. 13514 of 1996 from the =
Juégment and Order deted the 17th Janualy, 1996 of th
Central. Mminisgtrative Tribunal (Hyéexrabad Bench) at
Hydersbel 4in O. 4. Fo. 1428 of 1995)

1. The Union of India, Tep. by ite
S8ecretary, rinistry of Hone Affairs
Forth Elock, New Delhi.

2. The Director General of police,
Central Reperve Police ¥orce, Kew Delhil,

3, The Inmpector General of Police,
" Gentral Reserve Police Force, Roal
Ko, 12, Banjare Hills, HByderabad=34,

4. The Chief Medical Officer,
ond Base Hospital, C.R.P.fx, <=
Chendrayanagutta, RAyderabpd=5s B

o« Petitioners/
<0 pprell-mice

 =Versue—-

., J. M. Boler, S/o. ¥. C, Bolar,..
8teff for Slster lest IInd Bese .
Hospital, C.R.P.F.. Chigndrayensgutis,
Hyderabad. [

2. C. Suive Shenmugug, /0. Chithired,
Iéureing Agsistent, IInd BaSe
omitel, C.2.P.F., (nandraydn tia
Hyﬂerabat'i. ’ B sgn beR,

s, D. p. Petole, S/o. Late Pira}l
Hospisal Cook, 2nd Base Hospital,
. C.R.P.F., Chandrzyansguttis,
Hydexebed =5, «s s Regpondents

13 Beptember, 13%.
: A\

HOK'BLE MR, JUSTICE. N. P. SIFGH.
HON *BLE ¥ES. JUSTICE SUJATA V. nmor}p.
. \

For the Petitioners/ ' X \1
Appellents | t N/g. A.B.Neobisr, K.N.Gos

erd V. V, Vaze, ﬁonior Loy

tdvocatea. A
¥/e. Hemaut Sharma,

K.P.Srivastava & P.;Pambm

Advocates with them.) ;

‘ll

000.2/“

CORAY. 3
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IN THE CENTRAL ADMINISTRATIVE Tﬁi@gﬁna 3 HYDERABAD BENCH

ROXEE g, 54182133, 18t Flaor,
Hl{i [,'Zﬁ Eha Vang ﬁc EQ :‘#ﬁ. 10 »
Gpp.Publiec Gardens, -

Hyderabad-530 804,

No. CAT/Hyd/Judd/N/SC/R20/96/ 1SS 1%(})87 Data: 12=11-96

7 Despateh of the Notice m?ihﬂﬂgmant af Appeal
for service on Rpspondent Nos, 1,2 & 3, pursuant $o
ths order of ths Supremae Qourt dated 13=-9-96 in
Civil Appesl No, 11988 of 1896,

4d /=
iy.tegiastrar LJ}cc T

D) ’. | i

‘%ﬁzﬁ" 1. 4#.4“ Eﬂlﬂr, ) ' -~ '

- 5/0 N.C.Bolar, ’ Tposted 4 Eﬁ““"“*‘
StafP Foar Yiaeter Mgss Iind Lase Heapital, ;
Central Reserve Police force, €, i
Chandpayanagutta, o .
Hyderabad, i ‘

2¢ C.8hiva Shanmmugum, | — S(ﬂ o Qolfll)ﬁ(; .

5/a Chithirai, !

Nursing Assistant,

i1 Basg Hospitel,

CelePuFa,Lhandrayanaputia,

Hyderahad,

3. D.P,Patole, ! ’Q Jt‘ ad 2
! [

/a Late Riraji,

Hospital Cook, lind Base Hespi%al. Prstid an Rdvnmh
Cule B.F. ,Chandrayanagutta, ; J
Hyderahad,
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(NOTICE OF LODOMENT OF THR PETITION OF APPEAL TO THE
RESPONDENT)

(RULE 211 OF ORDER XV, S.CeRe, 1966)

I8 THE SUPRAME COURT OF INDIA
CIVIL APPELLATEJURISPICTION

C PEAL KO 988 OF 1996

Appeal frem the Judgment and Order dated the 17ih January,
1996 of the Cemtral Administrative Tribunsl{Nyderabad Bemeh)
ad Nyderabad ia Oshe Neo 1428 of 1998) .

Sanien of India & Ora. esAPpellants
Yorss

JoMe Beldar & Orse ssRegpondents

Te,

le Jelie Bolar
&/e KeCo Bolar
Statf tor Sister Mess Iind Bsse Hespitsl
CoRoP,Coy Chandrayanagutta, Hyderabad

2+ €o Shiva Shaamagum
5/e Chithirai
Nursing Assistant, IInd Base Hegpital
CoRoP.Fo » Chandrayanagutta, Nydoerabad

3¢ DoP. Patele
S/e late Pirsji
Héspital Ceek, Iind Baae Héspital
CoRePy¥s Chandrayanagutia, Hydorabad

TAEKR KOTICE that the Appellants shevemamed have on
BX 8th May, 1996 filed in the Regisiry ef the Jupreme
Court, Petitien for Special Leave te Appeal (Civil) Ne.
23514 of 199 (cepy enclesed) frem the Judgment sad Order
of the Tridunal ubovo-nnutlolcd'anﬂ purguant te this
Courtig Order dated 13th September, 199§ granting Specisal
Lonvo.to Appsal the cases hag been roqiatored ag Civil

Appeal Neo 11588 of 1996,
NOTICE is hereby given te yeu that if yew wish e
oontest the Appeal yeu may within thidrty days of the

receipt of this Netice enter appearance hefere thisg Court

sither im persen or by an Advocate sn recerd of this

eeed/=
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court appointed by youn in’ that behanz'ngd take aueh

‘part in the proeeedings as yon uny be advined. |
TAKE FBR?HER NOTICH that in def%nlﬁ at xaur appearanea ;

within ihe timo preacrﬂbed the appeaﬂ wlln he‘proceeded

wita and determineé in xour ahsence unq ﬁﬁx no turther

ﬂotiee 1n relation thereta uhanl ma wiven ta xeu.
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o .\TD +  (NOTICE OF LODGM.IT OF THR PETITION OF APPEAL Y0 THE
re RE SPON DN T)

(RULE 11 OF ORDER XV, S:CeRep 1966)

*‘ IN THE SUPREME COURT OF INDIA
CIVIL APPELLATEJURISDICTION

c1v PEAL NO, 11988 @F 1996
Appeal frem the Judgment and Order dated the 17tk Janunary,

1996 of the Central Administrative Tribunal{Hyderabad Bench)
st Nyderabad in O.As Moy 1428 of 19985)

Ll

Unien of India & Orse | ecdppellanta
Yor sus

Jele Bolar & Orase | esRegspondents

Te,

le JdeMe Bolar
&/ NoC, Belar
Staff for Sister Meas IInd Base Hespital
CakePyCep Chandrayanagantta, Hyderabad

2 Ce Shiva Shammugum
8/e Chithirai
Nursing Assistant, Iind Base llegpital
CoaRePeFa » Chandrayanaguita, Hyderabad

3¢ BeP, Patele
S/e late Piraji
Héapital Coeoek, Ilnd Bage Ndspital
CaRoPcFy Chandrayanagutta, Hyderabad

TAKE NOTICE that the Appellants abevemamed have o
BX 8th May,; 1996 filed in the Registry eof the Supreme
Courty Petitien for Special Leave te Appeal (Civil) Ke.
13514 of 1996 (cepy encleged) frem the Judgment and Order
of the tribunai abeve-montioned and purguant te this
Court¥s Order dated 13th September, 199¢ granting Special
Lcato.to Appeal the cages has been rsqistered ag Civil

Appeal Nes 11988 of 1996,
NOTICE 1s hereby givean te you that if yeu wish te
contest the Appeal you may within thirty days of the

recelipt of this Netice enter appearance befere this ciart

oither im persen or by am Advecate en recerd of this

04-2/“
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and. -‘také guch

part 1n the proeeedings as yon may beIT advuad- |
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'l‘.axﬂ FQRTHEQ NOTICE that in defaimlt of youraeppearanee

with and detarm:lned 1n your absance aud ux no further '

PRSI

annin tha time prescrihed the appaall

w:lu he pr ac aeded

Hutié‘e 'in relation thereto shall be glven te you.
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(NOTICE OF LUDOMENT OF THR PETITION OF APPEAL TO TRE
RESPCHDENT)

(RULE 11 OF ORDER XV, 5eCuley 1966)

DI THEE SUPREME COURT OF INDIA
CIV¥iL APPELLATRJURYADICK ION

p 88 or .
Apaeal frem the Judgmen Order duted $he J7ik Jannsry,
1996 of tue Central Adminigtrative Tridunal(lyderadad Bessh)
at Ryderabsd 1s Ousie Neo 1428 of 1998) .

Uniem of India & Orae sedppellants
Yermms

dekie Dolar & Ors. e cRagpondents

Te,

de dMs Bolar
&/e NeCo Rolar
Stars fer Sigler Mass XInd Baze leapitsl
CokeP,Coy Chapdrayansguita, kydoradbsd

2+ Co Shive Shazmuganm
8/e Chithirai
Nurasing Assisiant, Iind DBase degpital
CoRePo Vo o Chandraysmaguita, fyderasbsd

C/"/ D.P. Patele
s/e late Piragi
Raspital Ceok, Xind Bage Himpital
CoRePo Ve Chandrayanagutia, Eyderabad

TAKE NOTICE that the Appellants abeve-naned have o
BX Otk May, 199¢ f1iled in the Regisiry of the Juprem
Court, Petitien Sfor Specisl Leave to Appesl (Civil) Ne.
13814 of 199 (copy enclosed) froem the Judgment &nd Orvder
of the Tribunal abeve~mentioned and parguant t.utilc
Conrttg Urder dated 13th Septembar, 199§ grantiag &pecial
Lonvn‘to Appeal the cases has besn registered as Civil

Appoal Neo 11988 of 1996, .
' NOTIGE 1s hereby given 3¢ you Lhat Af yeu winh e
centest 13¢ Appoal yeu sy within tadrty days of the

reseipt of this Netise enter appearance hefere thip Court

sither inm parpen o by &8 Advotate on recerd of (hip

u.!/-
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Kk : ; - PBHe2s ERAB 5

10¢ TeYlel/96a2BH=EBC.II- - Dated the - Dec'96s
To

The Registrar,

: CehaTep Byderabad

Ho. 5«10.193, 1st floor,

HACA Bhavan, Opps. Phblic Garden

Rydorabad. 500 004(AP),
Subject s~ | IQusEDS mwsgxssmn
sir, - T | I

Please refer to your Iatkmr Botice under Rule 140
of CAT, Rules of Practice, 1993, dated 6,12,96, ,

24 A sum Of Rs 40/=(Rupees Fomgty ) only is remitted /
herewith towards the transmission charges for transfer of orgin-" ma
records in O.Ae Noe. 1428/95 to the Supreme Court in the case oq
Civil Appeal No. 11988 of 96 (0OsA.No. 1428/95 on the file of

_CAT Hyd) 4n the case of Union of India & Ors versus JeM. Bol

ors.
3. | Please acknowledge the receipt.

Biicls Rs 40/« Cash

wours faithfully,

Bﬁﬁ'zo CoRoPoFa,

oo JoII=1/06=2BHeEC,2 Dated the

Copy to 3= , £
Mr. Ne.R. Devraj, Sr.CGSC, Ce.A.T., Hyderabad /
favour of information endcuecessergcection. _ ‘

@W\O\/ Wt
e v, s CHIEF MEDICAL OFPICER
Q\N‘:’J{\ . Qee , W © BH=2, CeR.PF., HYDE
= o ¢ C);(“r\/ \ 7 A '
g) @L \b’




]

CAT . : v COPY

No.CAT/Hyd/JudL/N/SC/70/36/ 2.0

1

To , ‘ ‘ . |

The Agsaistant Registrar, E |

Supreme Court of Indis, | 241048

NEW DELKI, : | )
‘ 20-1-97

Sir, : '

Sub: Service of Notice of Lodgnent of Fetition
of Appeal on Hespondent Nos.1,2 & 3 in
C.A.No.11988/96 oni the file of Supreme
Court - Certificate - Reg.

Raf: Your letter D.ND.2035/96/XIi=A,
dt.24=10-96."

‘I
> & & :

With refersnce to your letter cited an the
above subject I am to send herewith the Certificate
a3 to service of notice of Lodgment of Petition of
Appgal on Fespondent Nog.1,2 & 3 in Civil Appeal
Mo, 11988 of 1996 preferred against 0.4,No.1428/95
gn the Pile of this Tribunal Ss desired :thersin,

Yours faithfully,
Ernpl.: Ag abhpva. i

(M.U.S.RAJU)
Deputy Registrar{djce

g
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

Data:20=1~37

CERTIFICATE

The Notice of Lodgment of Petition of ﬂpbeal sunt to
ihu Regpandent Nos.1,2 and 3 in Civil ﬂppaai ND. 11988 of
1996 on the fils of bee Supreme Court of Indis, New Delhi
have baen served/returned on the dates mentionad against

the respondents as hersunder,

Date of Service af Notice

Respondent Number

R1 - Retunned @s party posted to Jammu,

R2 - Served on 29-11=-96

3 - Returnad as pérty poasted to Ajmer.

DEPUTY REGISTRAR (J)c.c.




SENTH L AD INISTRATIVE TI3UNAL ¢ HYDERABAD 3E.'CH

5-10-193, 18t floor,
44CA Ohavan, ipg, ~ublic Ga
Hyderabad-500 JiJ4.

Détey 2D=12=306

GOTICE Under 'ule 1437 of CAT,Rules
Gf rractlca, 1433

CI.IL APYEGL NO.113383 of 13936{on ths Pily a7 Supreme Court)
\J..+. N0, 1428/35, on the Flla 0P C.nel.,dyd.)

Jnion of India & Jrs, «s-#ppallantsg
Veraus

J.".Bolar & Crs. «sst@spondgnts

To

The Chief “vedligal fPicer,
2nd Bage roapital,

PO

-® ‘op.F. .Chdﬂdrdyﬂﬂdgutta,
HY)ERA W J=5,

The Fegistrar aof tne Hon'ble Suprews Court of Inuis
in hie letter dt,24-13-96 in 3.0, 2035/36/1KX=n, raquested
the office of thiz Tripunsl Por transaisalon of orijinal
records in J.n..0.1425/95 from the file of this Tribunal for
reference in C.4.40,11382 of 1236 an tna Pile of Suprane Court
of Indla, ‘lew Jalni, unieh wag Piled by you.

Fula 140 of the Z.a.T.,%ules of Practice,1993 reuds ss Pallowss

140, Stspgs to comply with Supreme Court directions,

- . o
{A) Jnless otherwisg ordered by the Suprene Qourt, the
nduellsnt or'his ﬂdvggate 2anall bz moiLlfiad to depasit the

trangnissian charyes 4nd gost uff preparation of record,
if sny, etc., within 15 days 0f tne receipt uf the notice,

(B) Jﬁ@ﬁ the party or Advocute Pails to deposit tins .apunt
4¢s aforasaid, the leqgistrar shall forthwitn submit « report
thereofy to thz Reglatrar af tne Suprewe Court of India.

» " L e d

‘TheraPore, ygu are requested to take immediate steps
to daposit thc transmission coeryes for transfer of tac
f\ ,‘4( oriqinal records in J3.4.140,1423/35 tu the Supreme Coust in a
L
N

{559/ sum of %5,40/- by way of Cash ar 123/00, dravn in Paviur of *

tggistrar, C.4.T,, Hyderabad by 7-1-37.

Copy ta; '
Mr. 'l 3.0evaraj,sr.Cosc, X
Tod. T, Hyd. -




DA .1428/95 .

Judgement

( As per Hon, Mr., R, Rangarsjan, Member (Admn,) )

Heard Sri J.v, Prasad, learned counsel for the
applicants and Sri d,R, Devaraj, learned counsel for the
respondents,
2. There are three applicants in this DA who are raporté;

to be para-medical staff, The third applicant in this OA

is a cook, All of them are working under R=S,

3., This OA is filed praying for a direction to the
respondents to extend all the benefits and pay all the
allouancés that are being paid to the employees working in
other Central Government Hospitals in accofdance with the
recoamendations of the 3rd and 4th Pay Coméiaaions end in
accordance with Government of India orders- including the
Patient care Allowance with arrears with effect from
1~10-1986 and to grant promotional benefit# to the applicants,
4, Similar claim was made in 0A,122/89 oh the‘file of
Gauvhati Bench of Central Administrative Tribunal, It was
held therein that the para-mediceal staff_in the hospitals
attached to CRPF are slso entitled to patient cqre allowvances
fir om 1-10-19;6. Follouwing the said judgement, this Bench
also gave similar benefits to the applicants in DOR.65/90

and other ORs.

6. This Bench alsc disposed af oa.1su{%4rand 151/94 on

17-3-1994 following the dirsctions given/thes above OQAs,

Direction given in 0A,150/94 is to the effect that the

applicants in that OA are entitled for patient care



(an

- CEITRAL ADMINISTRATIVE TRIBUNAL HYCERABAD BENCH AT YR

P R

NG l1428/95 - ;
‘O.-‘.Lb. / ) ) -

Date of Orger:17-=1=96,

B tween:

l, J.M.Bolar |
2+ C.Shiva Shanmugum _
3. D.F Patole

.o Applicants

=nd

l. The Secretary, Ministry of Home Affairs,
Union of India, North Block, New D l1hi

2. The Union of India, rep, by itsSecretary,
Ministry of Health and Family Welfare, New Deihi.

3. The pDirector General of Police, central Reserve
Folice Force, NewDelhi. ‘

4. The Inspector General of police, CRPF. Road No.12,
Banjara Hills, Hyderabad-34.

5. The Chief Medical Officer, 2ng Base Hospital,
CRPF, Chandrayanagutta, Hyde rabad-~5,

e

Responcente,

For the Ipplicant 3~ Mr. J.V.Prasad, Aadvocate “‘
. For the Respondents: Mr. N.R.Devraj,
ST «/Piele CG3C
CORAM 3 ‘ - |
THE HOWN'BLE MR.JUSTICE V.IEELADRT RAO : VICE-CHAT LMAN
THE HON'BLE MR.RARANGARACAN : MEMBER(ADMN)
S
1 /
. A
SN P
TN
: ; I
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allowsnce with effe® from 1-&-1987.an3 they ere also
entitled to night wait aliouance and risk allowance and .
if the night wait allowance or the risk Qllouahce wes
alresdy given tothe applicants therein the same has to

be &djusted from out of the payments to be paid as per

thig ordere

7. As the applicents in this OA ere similerly situated
as the applicants in 0A.150/94 we see no reason to differ
from that judgement wherein both of us ware pa}ties.

8, In the result, the respondents are directed to pay
the patient care allovance to the applicants in this OA
with ePfect from 1-4-1987 and they sra entitled to night
wait allovance and the risk allowance and if the night
vait allowance or the risk allowsnce was already given
to the applicants the same has to be adjustad frem out
of the amounts to be pseid as ber thie order,

8. Time for compliance is four mont?s ffom the dste

of receipt of copy of this order,

10.  The DA is ordered accordingly., No costs, //

warhorg wff ——.

CERTIFIER T© BE TRUE COI'Y \
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CAT f COPY
t Bf?R.P.%JD.

 No,CAT/Hyd/Judl/R/SC/70/36/ 13

To

The Assistant Registrar, o 241046
Supreme Court of India, i

Sir, |

"Suh: Transmission of Original Records
in C.A,No. 11988 of 1996 on the
file of Supreme Court af India-~Req.

Ref: Your lettar 0. NU.&UBS/QG/XII—R
dt.24-10-96. i

-
a e *

With reference to the letter cited above,
1 am to send hereuwith the Original Rercrda in
0.A.No.1428/95 on the file af C. A.T.,Hydaranad
for reference in Civil Appeal Nao. 1198F of 1996
on the-file of the Suprems Court of Indla, as
desxred therein, =

-

Please acknuuledga. _ \
1

Yours réithfully,

Encl.: Originel Record j
in 0A.1428/95, <
: “de (A.V.5. RAJU)
A Deputy Regxstrar(a)cc.

1 %tﬁwnmnf%$aweﬁﬁw ’
L'eatral fdwiniswative Tosbunz

RoaDESPATCH |

~4 KAR 1997 W

gaTars waradry ; i
MHYBERABAD HeNCH _; ‘ 1

— |




From:

igtant heglst al.

”egistrar,

ngh
Rﬂdhﬁf’a—-?rr-awsh
at Hy rabad.

CTVIL A0 "BAh w0, |
_(uef. d&‘Nﬂl“ﬂ_@/‘)‘}

Unnos o At N

Tersus

oir,

T =0 tO 2Ch mowie ige T

e recelipt

. No.»eXTsg/ Sec XII-

SU.L flJB: LUU J. \JL .E' a1 ﬁ
e ELTI.

! ate 2e /L f}éiﬁﬁﬁﬁﬂgg>

|
1

o) b AT T Lonsumad (hipd el )

f 1

/1938 _. L,;ﬁ?gg_” ,‘-___7-

...1p1ellant(s)

; : ,
! | ..egponient(s)

4 & ®a

i 1
of the certificate of

of Petitlon of Apme=l in

TR iguent
to this’

sepvice of Notice of -

e

/???" in the nan@“l above~1bnfloned.

sent

resnect T ﬂevoon'onf

ﬂ“stJv ﬁ‘\ndf ith youl

e A

G nted

frooc '.‘ s et
nigiralive T(ibllﬂal
grs o grade
oA FENOE

AR 1997

gee (RELFITED

VvV,

L ?;D v Py ] BEAS
ot

TBR

PO

s CECTION

Yours fsithfully,




. I
n.EQ. 2-"5397( | SEC.XII-A

mEE COUED OF TiTIf,
b ._-ELL.L. .

Prom :

Assisteont Registrar,
-, '
"l | '

CIVIL AA.P'DE"‘L WOL# // 758 0(’/’&7 7/
( Refo 6.4 tho . /tfzy/%j | i

Do ? ng(d | |l >.»..App;11'ant(s)

| _ | ~-Veisug— .r _I |

T Bliedy L eRemonene)
s, o

I an to ecmo*«rle*ge the Iecelot of Original

el éa:ﬁ-g—ﬁwe—auﬁhﬁﬂ%}m-te

%?@)\ C-%‘-ﬁ?——#h-e—aeeo-f sent W"J'tn your létter WCA-//?,//}CJl/R/_(C
?e/q[/C,J deted 24 A Fel-, /ﬁ) |[

o Manmi - o F |. |

BT LI v
] mnulﬂ_f ;r'snm" Vst i Yours, ,fa ithfully, - .
 BEMIE g
HYLERABAL b NGH I pler

ﬁSSIST PUT REG IS TRAR

“)/')%t 500 991 A
r')_Ll, Q' j 3 e :l.'r;if‘!\ s' | ] |

% 3 e t\[". CES
'.:-—-'—Eaa.sah;m.n:a-..a“a ——— ' J I }

SI/1%5-1-97.

fralt ey




T ._V‘;,:.".l "
o smerE - 4
oW o 76'&5//5‘6/@ [ A
x S Y SﬂQPREVEE COURT OF INDIA
"3 T iI\mfﬁ?‘D ML
G"‘“' -1 Jt : ‘L?ﬂ}:’% /??7

——

=
r

1

|

Ty

Assistant Regis.rar.

The Registrar, ,
High Court of Judicature, R
Andhra Pradesh at Hyderabad - '

CIVIL APPEAL NOS. | Wil ?F/??/

- “ppellant(s

Versus

T . £ é@ f Ors- .+ .Respondent(s l

)VQ(‘/V )J)}/ With reference to your letter No AT _/#U/SC/?/__Z{/:&L {
o podsllcdins ) N RO

'qu -~ 207 cated ' TRy 9. in the matter mentioned above I
‘%/&5—/ =0 to request you to serve the ﬁoticé of lodgmént of Petition of
Appeal on Respondent No & / a.-\g/ 3 ) | on the latest
]}. address given below and trankmlt tothls vourt a certlflcate at an

f early date as to the date on whlchthe samd notice has been served

upon hime -
1. Mr. J. M, Bolar, Ward Boy, ,
20 Bed Hospital, GRPF, C/0. 56 APO,

2, Hr. D.p.Patole, Hogpital Cook,
" Vill: Wagholi, P.0.Wagholi, P.S.=
Shevgoan Distt Maharashtra.

L.--ru J

Yoursiaithfully,

§ wqw

ASSTISTANT REGTSTRAR




- |

51 aﬁn_ﬁ:ign
. | S
|

MEEN?QR& ADRINISTRATIVE THIGUNAL » HYQEHQEAB BE NOH

, . ‘ &é..wsee1aag iat flaer,

W ' .. HACA phevan, P.7.Mn.%0,
B ' ' fippe Publis, Gardens,

Hyderabed-500 004,

- ‘_a_sg.szaya!_ma;/wscjfajéa/&5@% | y-‘;nam 41.3-98
' .. N . | . ‘ I| . ]
S | Gespatch of the Notica of Lm’g.nsmt of Apsesl
for servies an Nespendsnt Hos.l end 3, pur suant to thm
. order of the Supreme Court doted 13-9,95 in Civi} Appaol}
No,11988 of 1936, and smkiar in lah*ﬁx E.ﬁa.2935/56f€*3i§~&

At . 2761907 + i@f@d?\ addhy
; o Fen &@“EQL‘L% @fgcm 285 ¢119 65’%«

Al n&pu%@‘ﬁagﬂatrar

N c%@/,
R . - L ]
To : '

te Jufiotniar,lard Boy,
20 3ac Hﬁeﬁital, . B
ERpr, Clo 56 AR, o o

2+ 0, ?ahale, Hyspital ﬂﬂmk l
Uill: Vagheli, #.G.dﬁqhali 2 TR
Shavgoan Mgt - |
fiaharaghbrs, : ‘
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IN THE CENTRAL RDNINISTRﬁTIUE-TR£BUﬂﬂL 3 HYDERAGAD BENCH

Haxi8 . 5.48-193,1st floor,
! HACA Bhavan,P.8,No.10,
| Opp. Public Gerdens,

' Hydsrabad~500 G604,

Na.caT/Hydjsudlfﬁ/scznvnggsga81 . Gata: 12-11-86
) 1
Despatch of the Notice af Laﬂgmant of Appeal :
for servigce on Respondent Nos. 1, 2 & 3, pursuant ts %
the opder of the Supreme Court dated 13-9-96 in i

Civil Appesal Ho,11988 of 1986,
S/
Dy.Registray {(l}ec

A i —————
{‘-—-'--n—-.._f‘—w_)

Ta

1. l.M.Bolar, ‘ .
5/m N.C. Bolar, '

-~ Steff for Sister Mess [Ind Base Huspital,
Central Reserve Police Eﬂiﬁﬁscg,
Chandreyanagutta, . -~
Hyderabad, ' .

2., C.5hiva Shaennugum, | i
$/e Chithirai, ;
Nursing Assistant, . .
11 Base Hospital, i
LRy 9.?..Ch9ndsav&nﬁgutta i
Hyderﬂbﬂﬂ. : i

V3. B.R,Patala,
5/o Late Piraji,
Hospital Cook, 1lInd Base Haspital,-
C.n, P, F.,Chandrayaﬂaguttaﬂ
Hyd arabad. 3 l




RPaAD

?

‘4' IN THE GENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

' ax2® . 5-18-193,1st floor,

’ | HACA Bhevan,P.8.No.10,
¢ Opp.Public Gardens,

Hyderabad-500 004.

No.CAT/Hyd/Judl/N/SC/870/96/185 : Date: 12-11-96

Despatch of the Notice of Lodgment of Appeal

for service on Respondent Nos.1,2 & 3, pursuant to N
the order of the Supreme Court dated 13-9-96 in
Civil Appeal No.11988 aof 1996. | ' -
.. 5d/- |
Dy.Registrar (J)cc
] f -
e .. !
oo
.J‘

J.M.Bolar,
5/o N.C.Bolar, '
Staff for Sister Mass Ilnd Base Hospital,

Central Reserve Police foIme @
Chandrayanagutta, 7 .
Hyderabad. : g .o

2. C.Shiva Shanmugum,
5/o chithirai,
Nursing Assistant,
II Base Hogpital, i .
C.R.P,F.,Chandrayanagutta, i
Hyderabad. 1

3. D.P.Patole, {
S/o Lats Piraji, ) .
Hospital Cook, IInd Basa Hoapltal
C.R.P. F.,Chandrayanégutta
Hyderabad,




IR s LA T S . \

fRepvoD-

* CENYRAL ADMINISTRATIVE TRIBUNAL H#DERABAD BENCH

, 'No.5218-193, 1st floor, -
N - o HACA BhaVan, P.B.No.10,
“‘=i’ : Opp.Public Gardeng,
Hyderabad-SBU 004 .

No.CAT/Hyd/Jud1/N/SC/70/96/& 58y} Dats; 31-3-98

Despatch of the Notics of 1odgment of Appeal
for gservice on Mespondsnt Nos.l and 3, pursuant to the
order of the Supreme Cour: detad 13-9 96 in- Civ11 Appaal
N0.11988 of 1986, and mktax in ;etter D. No.ZUSE/QE/S-XII—w,

dt. 27-5-1997 o, cech & ;H] .
Raye W ﬁ’i} %t(l gk ag:

i?(b@n\ gfﬁbhj ‘ J/ gistrar

- ; ’ 6\\9/ \ q\g

To

1+ J.M.Bolar,Ward Boy,
20 Afed HDSDltal '
CRPF, C/o 56 QPO.

2¢ D.P,Patols, Hospital Cook,
Vill: Wagholi, P.Q. Uagholl, P. Sg.
Shevgoan Distt, )
Maharashtra, ' ‘

i A

ghﬁrbrye_d
U $d~ 1 |
H A at! !
{ l wery quAfHE HTEFIE E‘ .'
| Administradvs il ¢ ;
-~ [PESPATCH : :
-7 APR 1998 < r r

, Famat s
‘? H¥éhsh sBAD BEN!




D. No. 2035/96/Sec.X1I

¢ All communications should be
‘ qddrss:ed to the Registrar. SUPREME COURT
Suprgme Court, by designation,
NOT by noma INDIA
. Telegraphic addmsssu:nEMEco 2 31‘& ] ept gmbe r, 97
y v Dated New Delhi, the.... PP RSP | - |
8
9% ren: AS8istant Registrar.
.\Mi Tos The Registrar,
High Ceurt ef Jud:lcatu
CIVIL gg % NO. 112% QF 12%
v . M
00 % Union ef India and Ors, : Appellants,
t/' Versus |
}}( ' L J.M.Belar and Ors, : Respendents,
N s,
& e Sir,
< & I en te draw yeur attentien te the correspendence -

resting with this Registry's letter ef even number dated
24th Octeber, 1996 and te request you te expedite the despatch
of Certificate eof Service in respect of Respendent Nes. 1

C(’}”’ﬁv _g_{n_c_l___? at the earlie!ﬂt.““““i- T — g
oL F MR *'?'rtq
R e L buial Yeurs faithfully
. . ﬁ..4}l'-§;qi}e~: j .
ciiala BENCH
% \M;;H\q’l
?»{)b

(}m 2 APR 1998 ASSISTANT REGISTRAR.
AEERELEIYFD X
e :““’/ S AEAN S
O ﬂ%@ﬂ h
| Y
Z Ao\ — (LT &
&;\3 W7 ek Taibueosl | Moy G g eed &
CAT fd e h CRTH A
' /'
?/Q Q\Q\

i~
»12@ >
além b[’gcf))‘ Y'\QJ f) 7 Sz
ml\
| huja s
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CENTRAL ADRINISTRATIVE TRISUNAL
HYDERABAD oEMCH -

Na.s..m«ms 18t ¢loor,
HACA EhaVQH,D.P Ho.10,
Bpr.ﬁuhlvc Gardan

No W LAT/ By

d/ Jud 1/ 1/8C/6870/96/ 9% Daua* 12—5-93

To
The Sr.Post fastar,

- Khalratabad Post Officge,
Khairatabad,

HYDERABAD,
Sub: Registered lebtar - Naﬂ-racaipt of
_ Acknouledgmpnt - Reg.
55,1‘, o

A registered lstter with. ﬁmk.ﬁuc has been handed over
in Khoiratabad fost Gffice an 07«4—980 Ths receipt number
assignod by your post office in token of recsipt of the said
lotter is furnished hersundsr flar your sasy referencs.

Ue have not oo Par rpeoeived beck tho écknouladgnent to
know about the delivery of the ragistwred lotter issuod
by us.

Therefore, 1 roquost you Lo Fornish the information
with reference to the delivery of the said rugisterad lotter
ta Ehs aﬁdreaaaa immediately, as the service of notice in
Civil Appeal km.11938 of 1995 has to be reporiod to the
Suprame Court of Indis st onpe.

Yours faithfully,

T 1 A _ ' (A V. SRAT)

}b\l/( . ({ﬂfj a&AR , SWeputy Registrar(dlce
VQasa Mﬁ? Addrassed o Rﬂqdfhfi%a?’ De%q QF Heqnf
Coholo. J.0,Boler,Vard Boy, 1094 07-~4-38

11988/96 20 God Hospital, .
CRPF, C/o 56 APD. -



tio oCAT/Hyd/ JudL/N/ 80/ 70/96/7 %3

Ta

The Assistant Registrar,
Suprene Court of India,
NEW DELHI, |

Sir,
Subs Sorvice of Notice of Lodgment of &
Appeal, on Respondont los.t and 3 1n .

Cef.No 11988/96 on %he file of
Suprene Couct,lew Balhmawartafzcatauﬁaq

Ref: Your ir.D. ﬁo.?ﬁ3a[§6/3-ﬁ!fﬁ dt a@pﬁpgii

2.¥our Le.D. ﬁa.ﬁQSngﬁfﬁac.%II d% ,23-0-97,
L RN ]

With selerence to your lctﬁar;gitad bﬂ tha
subject, I aw to send hereuith the Tertificato as 4o
servico of notice of Lndgmaﬂt of ﬁﬁreal on Respondent
Ho.3 in Civil Appeal mn.11988/95 grafarraﬁ against

0.4 .Nn.1428}93, as desireds The nmtlse sant tm Respon-

dent Ne.1 has not beoen returned sarvad 5o fors A lstier
is being addregsssed Lo ths Postal Bsgpt. for reporiing
service of notice on the respondsnt to this T%ihun&l?
As spon as the repart is recmlued & Ceztiflcaua th 11
be saht, |

Yours f?ithfuliy.

@%uﬁy.ﬁeglstrar(a)ec

<\

J
NN S e !
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F;} CENTRAL ADMINISTRATIVE TRIBUNAL f
o HYDERARAD BF M

CERTIFICATE ' Dato:{2-6-08
|‘| . ]

Tho lokice of Lodgneit of Appeal ssat to
the Mespondont No.3 in Sivil Appsal No.11988 of
221956 on the file of the Supreme Caurt of Indis,
tiew Deihi Gy the - lakest addvess has beon
e turnod unsmguec}?‘ o |
|

DERUTY REGISTRAZI)ce
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Date o 01407 7,

.
A S “THE DY g ST R () o ‘
CENTRAL L)J’EINTH [ReA) Ti ',—'I‘;,

TRIBUNAL G=10-1gx «HALH ‘
_I-’2'F~i(—‘th'i‘%T#‘inﬂW) MY - EltislaTy¥]

Dear o
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DEPARTMENT OF POST : INDIA .
HYDERABRAD CUSTOMER CAaRE CENTRE
0/0 CHIEF POSTMASTER GENERAL, A.P. CIRCLE, HYDERAHAD-S00 001

Fhone # 45606848, T Fax # 46056847

Finmal Repl-wy

No. @ HCCC/CR039/7/1998/871I—CDMOZ ’ Date : 04/08/195

To, o

-//;;1/smtfﬂrs.THE DY REGISTRAR (J) CC )
CENTRAL ADMINISTRATIVE
TRIBUNAL ,5-10~193 , HACA
KHAIRATABAD ,HYD~S00004

Ref : CAT/HYD/JUDL/N/SC/70/96/%

Dear Sir/@gﬂﬁm, . . : '

In continuation of this office letter dated 01/07/1998, it is to
inform you that the REGISTERED LETTER No. : 1094 dated 07/04/1998
FOr—Ks5._0.0D booked at KHARIRATABAD Post Office has been

delivered on 12/04/1998 to ygR/the addressee by -
IC BFD C/0 S&6 AFOD P.O. . |

The inconvenience caused to you is regretted.

Assuring you of our best services.

for ASST.DIRECTOR (PGXED
HYDERABAD CUSTOMER CARE CENTRI

e -

> ' | -

Ml e 0 T sy 1

F

Bee AL G T TTOT P
‘ L aget vtrese e Trobenst 4
\V| Ei} jrourr uin iy
/\‘%‘j_cig— L HVEERaBAD BLYCH //
VT _
~7 AUG 1998

mtﬁ/E.ECEW{?
com fupn /MEPAL SBUY N
Sl ,




et wanafis srfereRtor
Central Administrative Tribunal
e adis
Hyderabad Bench No.5-10-193, 1st Floor,
HACA Bhavan, Post Bag Ne. 10
{Opp. Public Gardens)

fio LCAT/Hyd/ 3udl/N/ EC/?UIQGIQBHyderabad 500 004.
Grams :“ CENTAD™ ]IR"

'mLNa:gﬁga§£3Aﬁg4g
F=] - Date...[ﬁﬁn%ngﬂ ...................

The Agsistant Registrar,
Suprsmo Court of India,
HEW DELHI,

Sir,
Sub: Service of Notico of Lodgnent of
- Appod on Respondont Mol in C.A.Ho.
% 11988/396 on the file of Suprame
fourt,New DalhinCerti?icQtaaﬂeg.
. Raf: 1.Vour Lr.D.N0.2035/96/5-X11A,dt.24.10,96
w3 _ . ~ e
- 26 i " Nﬂ.?@aﬁfgﬁfﬁcf:.ﬁifg 23;@097‘
3.This office lottoskf ouen Humbor dt.
 With reforence to your lotters ci bed above
and inzxnmnt;nuatlan to our letter 3Jrd éited, I am
to send herewith the certificeto 89 to gopvicoe of
notice 4P todguont of Appoal on Raspondsnt No.i in
Civil Appeal No.11988/96 proferred against 0.4.0No.
1428/95 on tho fils of this Tribunal as. desired.

Yours faikbhfully,

Eﬂcltz ﬁ$ a"ClUUG: @, /
’ £43§9/?§\§:9Eéh °'éacis”§ﬁﬁ%?@ﬁﬁvkr”A

y
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CENTRAL ADMIRISTRATIVWE TRIBUNAL.

? HYDERABAD ‘BENCH J;
CERT IF ICATE |

The Notice af L@dgnent mF mt.a.i.mn of Appaai

gont to tho Respondent Nm. in Bz.u,il Appoal NG'.
. 11988/96, on the file.of Supremo Cmurt of ' India -
‘J‘ | hag E:k,an served on 12-04-30, '




- " S. No. 12035/95/III-A

All communications should he

‘addressed to the Registrar. SUPREME COURT |

H
| T
é __Supreme Court, by designation.

: 7 |ROT by name - -+ INDIA

Telegraphic address :— NE e
i3 “"SUPREMECQ"” W D
] : Dated. the '5|‘th July, 1958.
‘ w |

rem ¢ Mesictant Legisuran.

The Deputy Legigtrsr, } !
: (Attention: Lr., A.V.8.Fzju)
,N/ ,,/’7 Central Administrative Fribunral

TVIL ADPEAL N0, 11938 OF 1996

4 |
Y m@’ Union of India & Ors. , | «.e APpcllants

~Versusm— :

jca

Jd. M, Bolar & Ors. : «.:Respondents

gir, | i
Yith referencc o your 1e‘t'i:erl Io. CAT/gyd/Judl./

E/SC/?O/QS, d=ted 15th Juneﬁ 1098, I am to say that

you hrve gtated that Hotice jof Lodgment of Fetition

of Appeal sent to Respondent ko. 3 has been returned
‘ U

G i
ungerved. 1,, theorefore,

reckues‘ci you to send the
noetal remoiks of the unserved-notlice so thaat the
maite: may be processed frther, |

In respsct of Ressoud ent Xo. (1, you are reminded
to gend the CertiTicale of Service of lotice of

Lodgnent as The wmatter is exmnedited.

! |Yours feitiuruvlly,

- ReFir w5 qfrary | o@&'
Sanirai_.,ﬁﬁfrim.::ci.‘.afe Triduaal | \qu\
NG RTUSTE MingTe | A'/ MSSTAT AT DIATE R
S | e N e B
$W 27 AUG 1993 |

- SR RECFIVED ‘ ‘
gﬂ S RECTL VR AR SRR ;

—@0

§J/13-7-58. | i

o
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mentione
£ PEtitlon of

‘ dated
'wam to request yo jce of lodgment of
'ﬁppealvon Kespon! ' '
. ~ '
. ddress given peloW and transmlt toﬁhis C 1 £ at
r&y date s 40 “the date'oﬁ whicﬁ?he sapd notice has'been serve
c,ﬁ__ ’ .
Ligon bime o L \
gomre 3o Ko saur, Yeri By g
30 Bed Romitale ~.__,____;._..,o('o_._ 56 0. o
< z.‘u.'-n.: f!ﬂ%ﬁ&:_ﬂp&,. . o -
S ~4Y433 8’ ,12&0 1, PoBe~
n.“ j‘ ' r o+ o -
' ' , O P .
C et - 4 BURPIRERCNEREY

= o
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,I D.NE, 2035/95 IXITwA
SUPRFi £ CQUURT OF Iwnprst
- NEW D"LHI;

1

f

The Regimtrar
Centrsl Adminlstrative Tribunel
(Hydarabad Banch) et Hyd erabad,

CIVIL APPEAL NOfr® 11988 OF 1996

Union of Indig & Ora. ' T ....Apppllgnt(s)

0 ‘.- Versus |
g A. M.”Bolar & Ors, “es Fglespa ndent {s)
siry | | !

I am to anknmniledge ths receipt of the cqrtlf:.e-ate of

servics nf Notice o Lodgment of Petitian of. Appeal in respect

of Respondent No(®) 1

sen‘L to th:.s Rs-glstr_y
alongwlth your letter éAT/Hyd/Judl/N/SC/ZQ/%/SBdat ed 15th September,
1388

_ _ondn the Appeal zbove~mantiand,
‘I an slad o Tequest yo,to send Certificate of service of
‘Notice of Lodgmtnt of Petition of Appeal in respect of R, Na. 3.

Youra ; althfully,.

% As /v\?
3

ITANT REGISTRAR.

§

ﬂ 550 sanths qrTRT v‘ﬂ '

§ saial Adwigsuative Tribenal
FTUGIR dqerite

HYDBERABAD BENG

29 SEP 1978 :

‘ .""Tf’ rn ! o f
ii(-—e- ‘.'1 ekt ARy A EL0T ey T ' !
R y oy L * .




To o
Tho Assistant Registrar, | - {2=10~98
Suppome Court of India,
MNEW DELHKI,

> Guiyy Service of Notico of Loﬂgmené of Appeal

on Rogpondent Nla. 1 and 3 in CLALNo.
11988 of 1996 on tho ?ile of Suprems Caurc,
- New Delhi = Rog.

Rs?.f‘?.‘?uur latter o.wugzuaslgﬁlxtxuﬂ dt;ﬁauv-ga;

27 This 6fPico Le.No. car/uyafaudxfu/sc/70/95/9@
d¢.15-0=-08, .

S 1!‘ 1 - \\_f

With reference to your letter 1ot cited on the
above subjoct, I am to stats that tho certificate of gervice
of notice of Lodgment of potition of Appeal on Reapondant
Ho.1 in C, A.Na.??gae of 1996 has alroady boen sont almngu;th

loetter 2nd cutad. '
1 am to. Purthor state that the natxca of Ladgnmht

of potition of Appeal sont to Rospondont Ho.3 has boen
roturned unserved with postal remarke " };YEgjz

Wt{mﬁmﬁmm ku\m “AUTE

| 'U("f{“ '&}‘Wa? ;g—gaf j Cpr&a\v@:sr‘igg ovdaf Towom
- e elimad & Aonder Houge dound) fociced’

Yours faithfully,

r




}

" D
& All communications shoutd be *No,

addressed to the Registrar.

Supreme Court, by designation,

NOT by name

Telagraphic address :—
“SUPREMECO"

From: | Assistant Registrar.

Tos The Registrar,

Central Administrative Trxbunal

Hyderabad Bench
At Hyderabad.

CIVIL APPEAL NO. 11988 OF 1996, i

Union of Indis and Ors,
{

é J.M.Bolar and Ors.

r‘m)

Dated New Delhi, the...........

Versus

i

2035/9¢/Sec.XIIA

- SUPREME COURT
|  INDIA

3rd December, 98

.+ Appellants,

. Rﬂsponden'ts .

) > Sir,
‘ I am to invite your attention to tﬁis Registry's ¢
(SU¢5L letter of even number dated 13th July, 1998 and subsegquent ™
reminder dated 22nd September, 1998 regarding the postal
S remarks of Notice in respect of Respondent No. 3. I,
therefore, remind you to send the'postallremarks of the
Unserved notice so that the matter may be processed
further, | ,‘
Youfs faithfully,
\~ o«vl”ﬁ/\
! % ASSI-.:T T REGISTRAR.
X L 21 DEC 9
e | e E -
Ko oA = * /




Central Administrative Tiibunal

=< T afiEm No. 5-10-193, ist Fi.gr.
Central Administrative Tribunal'*C* 2:‘};"2;# g?fg s Fuitic Cricens),
, f ‘ - 500 UG4,
Hyderapad Bench
110, CAT/Hy o/ JudL [/ ST/ T0/96 /3¢ moummeemmisims-campiex
) ! THEEREST P t-Pag-he=7-
_ g Hyderabad — 500 00
To Grams : “CENTADTRIB" :
Tha Assistant Registrar, Telephp@i®a28 L (004,
Supremg Court of India, —Datq..:(.‘f‘J—.'TcQ:ﬁﬂ e

flew Delhi.

e Smaas aase |

Cenvral Administrative Tribunal | sube Scrvice of Notice of todgment of Appeal
9% | DESPATCH on Respondent No.3 in C.A.MNo.1159B86/96

an the f£ile of S5.C.of India,N.Delhi-Reg.

e A Lo :
17 FeB www Ref: 1. Your Lr.0.N0.2035/96/R11-A,dt,.13-7=53,
gitra'aaumﬂa 2. " r@miﬂdér —rit dt 03"12“‘95-
HYDERABAD BENCH | 3. This oFFfice Lr.Mo.CAT/Hyd/ udl/R/8C/
- 76/56/1 93’ dtt€2"1mﬁgac
Gir, -

tith refarsnee to ysu® lettsrs 1&2 cited above,
1 am to state that this office vide letier 3 cited above,

‘regarding gorvise of Hpotice on Nespondent HNo.d, the

pbstal remarks of unserved notice on Negpondent Wo.3

therein have elready hoen sent to you.

Houwaver, & xerox copy af the letter 3rd cited
containing postoi remerks of upnssrved Rospondent No.d
ig ancloged For necessary action.

% Yours faithfully,
Encle.t Xsrox copy af
letier dt.12-10-98, , L
: rof REGISTRAR

i
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D.NOL2035/96/ K Ieh
SUPREME COURT OF INDIA

%}h"j '-_F...b TUREY »

New Delhi, the 7.2%7

v
1999.

GIAW CHAND N2
DEPUTY REGISTRAR L

IL _APPEAL NG {988 _0f '
Ref; Contrel Administrative. ribunal{Hydarabad Bench)
at Hyderabaed in O,A, No.1428 of 1995) . "

The Union ef India &;Brl. | ..;Aipnllunts
| | Versus . 'i

JeM. Belar & Orxse |  .oReapondentsa

pear shri A.V.9. Raju, '

‘In the akove matter & reguest fer sending certificate of
Service of Notice of Lodgment of Petition of Appeal was made
to Central Administrative Tribunal vide this Registry's lotter
dated 22nd September, 1998 and subaequent reninter deted
iré Decembser, 1998 but the Certificate of sexvice in rxsspect
of Respondent No. 3 viz. D.P. Patele has not been received
ws far. ' . .

May I reguest you te kindly look intes the mattoi personallz
and arrangs to send the requirsd tertificate of service urgen ly.

Yours gincersly,
/ (GIAN CHAND) v ﬁ/j

Shxi A.V.>, Raju

Deputy Registrar

Contral Administrstive Tribunal

NO g 5= 10=193«18t Floer .

HACA Bhavan, Post Box No. 10

{Opposite Public Garden) ,

ﬂgduaggd-SGGDﬂl ‘ . : :

£ O :
f&éfw}'@*“ﬁ”%.



’f - ) | BY RPAD,

Lr.No.CAT/H:;d/Judl /3C/ 70 /9é){N/3 6’/77

3.03-19929,

Te

sri, Glan Chand,
Deputy Registrar,
Supreme Court of Indila,
New Delhi. , i

Sub: Sﬂrvica of Notice of Lor‘gment of %ppf-‘al on
Respondent Ne. 3 in C,A.N0,11988 of 1996 on the
file of sSupreme Court of India, New Delhi, Regi...

Refs (1)vour Letter D. m.zoas/%/xn-A. dated: 13.7.98.

(2)This Office letter No.CAT/Hyd/hudl /N/sc/70,/96/
35/dated 15.2.99. . }

(3)Your Reminder in letter D,No.2035/96/XII-A/
dated: 22 2,1999, |

sir, : : :
' I am to refer to your letter 3rd cited on the above subject

and to state that the Destal remarks of unserved Respondent No,3
in C.A.N0.11988 of 1996 on the file of Supreme Court has already

bean furnished in the letter 2nd cited.(cepy enclesed),
f

However, a(mmmebntaining the p@stal remarks of the
unserved Respondent No,3 in C,A,N0.11988 of 1996 is enclesed herewith

for necessary action,

Encl:As above with a Yeurs faithfully,
certificate dt.3.3.99. | |

FOR REGISTRAR.

@iy sr&‘nqrﬂ-n A o

%Tfﬁ"ff?ﬁi [
Centra) Administrative Tribunal - |
| RESPATGH | +

25 AR 19 - .

\\Q,
Batarg qrafle
DERABAD BENGH ‘ i




| . !
IN THE CENTRAL ADMINTSTRATIVE TRTRUNAL HYDERABAD BENCH
AT HYDERABAD,

l
]
i
i

1 CERTIFICATE | i
i pated: 3.3,1999,
' ?
The wotice of Lodgemsnt of Petiticn of Appeal eent
3 t2 respondent No,3 viz,.,Sri. D.P. Patola in CosANO,
119°8/96 of the file of Supreme courk of'inﬁia has

been returned unserved with the following pestal date

and remarke,

Postal_gagg: jpestél Remarks:

18.4.98. | ASE2N Hih &

aam\@ um
AUTh

" ' ) \. ' »
fﬁ% : L A& 1§§f§§ﬁah'Z£XT§ér\ |

POR REGISTRAR.




. . ﬁapoﬁnao

CENTRAL ADMINISTRATIVE TRITUNAL HYDERABAD BENCH

- S | No.5-18-193, 18t flgor,
: ’ : o, . . HﬂlCﬂ ghabaﬂ" DA LN 016.
Opp. Publie. Gerdens,
Byderahad-500 034,
T TG 58

. . : \- ‘ ! . 4T ! } -
No CAT/Hyd/ Jud) /N/36/70/36/ 4 b Data; (31-3-08 -~
. | . o =_1¢§§L§;ci%§_ -
‘ﬁaspetchrgf,the Notice'of Lodgment'of Appeal
for ssrvice on flespondent Nos.1 anch 3, pursuant to the ~

arder of the Suprame Court dated 13996 in Civil Appas]
No.11988 of 1996, and Rektax in lottar D.N2.2035/96/5-X I1=4,

e T g e e

©e oo . . 'uapgg‘“ﬁegia§éar
. : - - ‘
1

Ta

’-‘. J.M.%IEI‘,M&PU BD’!
- 20 Becd Hospitai,
CROF, C/o 56 APD,

2. D.P.Patole, Hospital Copk, :
Vills Wagholi, R.G.Wagholi, P,S.,
Shevgoan Diatt, '
Maharaghtra,

.......




'\;\ SR )
/A D.K042035/96/XI1-4

—

A ications shoutd b ; ‘ -
Frod 1o the. - Ragierar, SUPREME COURT .
‘ :?;etl:;sn(::‘:ft. by designation, lNDI A

Telegraphic address :— . NEW DELHI]
“SUPREMECO" -

Dateds 12th March, 1999

FROM: ASSISTANT REGISTRAR ! |

Tli/:/mgistrar, Co
~ fentzal Administretive Tribungl, L .

(Hyderabad Bench),

Hyd exabad. . 'i'
i |
: C PPEAL NO 88 O &
ga) Union of Indis & Ors. «ssAppellants
. V-
-lk Versus - “ ‘
M/k’. | J.M- Bﬂlar & ﬂl‘s. - . . -Hespd;fjldanta ’

| !
i

: | . | ”
With reference to your letters Nos. CAT/Hyderahad/Jud1/N/SC/
35 8 38 dated 15th February, 1999 and 3rd March, 1999 you have

informed that Notice of Lodgment could not ba ss%ved en_Respondent
No. 3 as addresse out of town, hence returned unaerved Housa found
locked, In such a case you are reguest tnmaks onu more affart to
serve the same nutice on him armd file caxt;ficntm of aervxce as

early as possible, i

Yours faithfuliy,
paidl |

s T S— §  ASSISTANT REGISTRAR

laEnlfdi !'C‘!HFIPSI i3jve T”b! nal . o ! A

& TiTgrg adta
HYBERA BASE LENEY

24 AR 190y
M":.','P?‘ N3 V N r

s %-um/?& Ml Sr'i [

e !
R 2. ket ' o e 14 .




&,

CENTRAL ADMINISTRATIVE TRIBUNAL: }WDERRBRD BENCH

NG -5“1 0«153. ’1 st Flﬂar ¥
HACA DBhavan,b, B4 Nay. W11,
Gpp.Public Gardsng, .. -
Hyderabad—-ﬁﬂn cm. .

oS CAT/HYD/ 3uDL/ N/ 5C/ 70/96/ a5 . Dateds 16=4-99.% |

l
-

Dasg patch thsr Notice of Lodgment of Appeal fm: Servme» an
Respondant. No.’ﬁ ypuzsuant to the eu:!er m’ the Suprens Cuuz't
dated 13-0-96 in Civil Appeal. t@ud??&& af 1998, an:.:i in lottor
D\ NO+2035/96/5=X11-A ; dated 27-6=1997 furnishing the latost
addves;s of the Respondant P&mS in 0, a:vm. 11‘389::? 1996 given
below.

. | for fegiste
To X W‘M |

TP Pai:al@, Hospitel Cock, -
Yills Mfzmgﬁ'u::].,.,.,ﬁi B.Uaglgol:r. o FeSey
Shavgoan Dighbt.

Paharashtra, : W/\J‘Q& ,
| W‘)
[0 soafe afasw _ | D)( ?ﬁ"h\{ﬁ

Central Administrative Tribunal
: I?W/ DESPATCH , - ‘ ' =

20 MRW9 |
émmﬂ‘:&‘ | |

HYDERABAD BENCH




. - o K

)
) t

e .
"‘;_CENTRQL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH,
< ! s
NG.5-10-193,1st Floor,
HACA Bhavan,F.3.Mo.10,
‘Upp.Public Gardans,
- Hyderabad-500 004.

NUTCAT/HYD/JUDL/N/SC/?U/96/4&& | | Dated: 16-4-09.
1
Despatch the Notice of Lodgment of Appeal for Service on
Respondent Nn?ﬂ;pursuant to the order of the Suprems Court
dated 13-9-96 in Civil Appeal Ho.11988 of 1996, end in letter
D.No.2035/96/5=-X11~A,dated 27-6~1997 furnishing’ the latest
address of the Respondent No?3 in ﬂfﬂfHUJ 11908cf 18596 given

belouw.
|
! v k’-ﬁ_ -
For Registrarg:
To _ - ‘ | !

'
D.P.Patols, Hospital Cook, | !
Vill: Wagholi,, P.0.Wagholi,P.s., |
Shavgoan Distt. -
~Maharashtra.
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CENTRAL AOMINISTRATIVE TRIGUNAL: HYDERASAD BINCH
! ND.5=10=193, 14t Floor,

; HACA Bhovan, P,B.No.10,
; fpp.Public Csrdons,

! Hyder abad-500 0D4.

J o

' pated: 17=12-1889.

t L T

5

Ho, CAT/HYD/ JUDL/N/ 56/ 70/96/ 1955

Despateh -the Notice of Lodgment of Appeal for Saruf&a
on Rospondont No.3, pursuant to tha 'nrder .ﬁof the Suprome Court
dated 13-2-05 in Civil Appeal No.11988 of 1996, and in letter
0.t 2035/96/X11=A, dated 20-10-99, Purnishing the latest

addreas of tha Regpondent No.3, and uho h;m changod his name
[

in CA.N0.711988 of 1996 givon belou: }
. 3
- ! “\/\

BUTY HEGTSTRRR;

' T th

To ) - N +
| : S_Q)“U\J‘tb\ ™M 2 )-\-2oce-

sl T

DHLRAIT KR ISHNA ALWAT (HOSP.« COOK) —T
C/o ADIG, Group Cantres | '
CRPF, Talokooon,

P.O= Vishnupuri,.
flaharastra, Pin= 410 507. |

.

f

]

o
!

#eglg qmiafas wfgsm
Gaqtral Administrative [ribunal
99 j DESPATCH

18 AN 7000 ]
- %/ .‘
REURIF FATANT :

1

HMYDERABAD BENCH
. |i

-

]




el wamrafaes srfermton
Central Administrative Tribunal @\J Q{":(E\:‘.F;)

g s
Hydcerabad Bench No. 5-10-193, 1st Floor,
. | : HACA Bhavan, Post Bag No. 10

(5 .CAT YD /3u0L /5/sC 4 16/ ” {Opp. Public Gardens)
to, CAT/HYD/3u0L /3Y/S /70/96/ 71 Hyderabad - 500 004.
1o . Grams :“ CENTADTRIB" .
’ . Tel. No. 208580 3234043
The Aasistent Regiatrar, s
e Rasigtant Roglotrar poe 31=1=2000

fEW DELHI.

Sir, ;
sub: Service of fotice of Lodmment of patition
of Appeal on Rospondant Med in C.ALIDS
19983/96 on the file of Suprome Court-
Cortificate- RoOgs :
Ref: Your lattor D.fn,2035/96/X1eA,dated 29=10=99,
2.Your letter [b.2033/96/X1i=A,dotod 4-1-2000.
% .
With reference to your lettars cited an the above
subject, I am to sond horewith the cortificate as to
servics of fotice af Lodgmant of petition of appeal on
Rospondent fo.3 in C.A.10.11988/96 on the Pilg af the
Supreme Lourt of India preferred agoinst .‘ﬂ;mpm;mzalgs
on the Pile of this Tribumal as dosired thorein.

_ Yours Paithfully,
Encl: As above,

GH A PATHAT)
@\Q DY JREGISTRAR,

Cociesl Admainiswativs Tribuns]
dvw / DESPATCH r\

-1 FEB 200

iwmm% 7

MYDERARAD BENCH

s\ %
ey efeFw A3 AL

3




i
CENTRAL ADMINISTRATIVE TRIBUNAL : iiYDiERREﬂQ BT LCH: HYDERABAD,

CERTIFICATE f
| .
The fotico of Lodgment of petitlmn of ﬂﬁpeal sa@ ik

to &GSDundgnt ND.B in C,A, f\ﬂ."l'lgﬁﬁfgﬁ & Lh@ Pﬂ.le of
Supreme Court oF Iﬂdla. Kew Delhi has' bsen derved on

Dfei=20004 . - \ :
|
a .
BEBUTYLAE RIS TRAS «
oo T :
_Aﬂﬁﬂk§ " i i
i
o
|
| l.
i
! |
L
I
f f
/ IiF
| :
| P
| ;
| ::

!
|
py
3
-
.5.':

T



b

(.,
b Y : i
P CINTRAL ADMINISTRATIVE. TRIBUNAE® \3a3 B NEﬁ HYGE R~ Bl

o . Y £ o .
N3 .CAT/HYO/JUDL/SC/70,71,577 vINGo/4 f:ﬁ - Dt. 20-12-2001.

: - | The Order of whe Suproms Court of Imtiz, in Civil Appoal
N 5.11985— 11986, 11987, 11888 and 12084 of 1996, catad

17-10-2001 1is cummunlcatud ts tha cnncpznuu.'

Sd/~ x X
. \ DY.REGISTRAR(D).
//truc copy //

-

/_ ﬁ\":.h\rx \\ T kw_/_l\
SZCTIGN DrFIC;E(J)

To -

1. TthSecrutaiy, Unian Uf;InJia, Ministry.UF'Homa affairs,
‘North -8lock, New Delhi. ' ' '

2. Thu Secrstary, Ynion of India, fMinistry of Hoalith & Family
Walfa rs, New Delhi. -

3. The Dlrbctur buﬂLIJl.DF Pmllcu, Central Nessrve’ Police Force,
- New DBz lhl - 3. . ‘

__“"ﬁ;‘*—”4ﬁ—%—ﬁﬁauilﬂﬁmhc§ur uanerdl cf ﬁullca Central Raesarve Police Farca,

- _Q—ZL _—

5. The, Ad¢dl.Dy.Inspactor, qenurAl of Palice, Group ) Contre,
L.RWP.F.s Neamuch, Madhye Prua“ch. :

6. The Cidmmandznt, 65 Bri., CLntr_l Rusarvd lelCu FJIC»,
PaqmarJ Nagar, 3J& cunderashad=25. -

7. Mr.J.V. Pr*s::, Advocats, 3-4- 874/1/H/5 Sarkatpura, Hyderabad-=27.

B._Mr.B,NﬂSharma,‘Sp.CUSC, Cal, Hyudrgbaa.

5. The chief Medical Officer, 2n¢ Base Haspital, C.R.P.F.,
' ' Chandrayangutta, Hyderapad-=5. '

10. Dna spara- capy to Bﬁby MoePas Dhérmacist, 2nd Basce HosDitéi,.‘
R pol - Hy 18_‘[‘3[3@1_;. .,‘ »

~_11. Mr.J.M. le’r, S/G N.C.Bolar, Staff for Sistar Mess IInd 3ase
Hespital, CW.R.PLGF. thn irayan2 Gutta,’ HyLuLJDJJ.

0}24/10 15) - Spare;coples.

£



ITEM No,110 C ' COURT'NO.}E ‘ SECTION XLV

—

.o 1y
S P  SUPREME COURT OF INDTIA
: RECORD OF PROGCEEDINGS
Civil Appeal No. 11968 of 1996 : g q
Union of Iﬁdia & Anr. : ‘ 5d8‘05? ‘Appeltants
| VERSUS _ v
T.M. Jose &'Or"' ‘ . o : ; | Respondents

By

(W1th off1ce report)

With C.A. Nos.11985- 11"'80/1996

C.A. NO.12018/19586 - With Off?ue report

C.A. No, 11854/1998 .

CoA. No. 11987/1588 AR n{ﬂ]n. For shay =iui oifice report
p—.—-h—._‘—_———"_ B

Coh. Mo, 11953,/ 188G '--:lul O Cw Faar

C.A. No. 12084/19496

Cate : 17/10/2001  These appeals were callad on for hearing today

+

CORAM

. VHON’BLE-.MR. JUSTICE S.P.. BHARUCHA Cﬂmﬂ 1o be true copy
HON'BLE MR. JUSTICE Y.K. SABHARWAL l’ 700}
HOM'BLE MR, JUSTICE BRIJESH KUMAR AM| Regist Judl.)
- . ud SR s boe vre .
For Appellant (s) M. N.N. Goswami,8r.Adv. mﬁouﬂ of '"d'a
Hr. Hemant -Sharma,adv.
Ms. Sushma ‘Suri,Adv. ‘
for Mr. P. Parmeswarai, Adyv;
For Rezpondent(s) . Mr. Satya Mitra Garg,Adv.

Mr. V.A. Mdhta,Sr.Adv.
Mr. R. Mohan,sr.Adv.
HMr. V.G. Pragasam,Adv.

In-person (N/P)

UFON ‘aar1ng counsel the Pourt made thae folloiing
OP[JEH Vo

The civil appeals are dismissad.

No order as to costs.

:jUQ£)$ﬁﬁ
(T.1. Raqut)w‘ (Sh y Sengupta)
- Court Master S Court Master

A

(Signed order is;p1aqed on the file)

)]
7S




PR

-/ s o - _ L L Ceniﬂodﬂb" true copy

' 9

' IN THE SUPREME COURT OF INDI} (ﬂa ] "‘Y
S Assist Regidvar (Jud!-);

CIVIL APPELLATE JURISDICTICH N

say $ES Son Sbd F 00 A EE B

. ia
Appeal No. 11966 of 1945 pm-cOurtof lﬂd
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The Appeal above-mentiened being called on for

heabing before this Court on the 17th day of October,
ng the recerd and hearing
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THIS COURT DOTH ORDER:

7. THAT the appeal above-menfioned be and is hereby
dismissed; ‘ -

2. " THAT there shall be no order as to costs of this appeal
in this Court;
3. THAT the Order of tuis Court dated the 13th September,

1996 passed in thisg appeal granting stay be and is hereby .
vacated; o
AND THIS‘COURT'DOTH FURTHER OBDER that this ORDER be

punctually 6bserJed and carried into execution by all

concerned.,

WITNESS the Hon'ble Dr. Adarsh Sein Anand, Chief
Justice of India, at the Supreme Cow t, New Delhi, dated
this the 17th day of October, 2001,
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IN THE SUPREME COURT OF INDIA
- CIVIL APPELLATE JURISDICTION

CIVIL _APPEAL NO.yy n .
(Appeal by special Ieave from The Ju%gmen% ang Order dated
he y7eh Jenuery, 1996 of the Central Administrative

Tribunal hy gersbau Bench at Hycersbad in CG.i. Mol 1428 of 1995),
The Union of Incie and Gthots | - - ofAppellants.
Vs.

Jol. Bolir and Others, + s+ RBespondents.
(For full cause title please see Schedule 'A) attached
herewith), | .

17th_Octobe: , 2004
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HON'BLE MR. JUSTICE S.P. BHARUCHA
HON'BLE MR. JUSTICE Y.K. SABHARWAL
HON'BLE MR. JUSTICE BRIJESH KUMAR
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The Appeal above-mentiened being called on fop i
hearing before this Court on the 17th day of October,
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THIS COURT DOTH ORDER:

7. THAT the appeal above—menfioned be and is hereby
dismissed; ‘ -
2. ' THAT there shall be no order as to costs of this appeal
in this Court;
3. THAT the Order of tuis Court dated the ﬁBth September,
1996 passed in this appeal granting stay be and is hereby .
vacated;

AND THIS COURT DOTH FURTELR ORDER that this ORDER be
punctually obserVed and carrled into execution by all
concerned,

WITNESS the Hon'ble Dr. Adarsh Sein Anand, Chief
Justice of Indla, at the Supreme Cow t, New Delhi, dated
this the 17th day of October, 20071. 4 (;;;)
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

_ CIVIL APPEAL NO.3jgpn ' .
(Appeal by special  Teave from Lhe Judgmen% ang Order dated
he 37en Jenuery, 1996 of the Central Administrative
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The Appeal above-mentiened being called on for
hearing before this Court on the 17th day of Oétober,
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THIS COURT DOTH ORDER:

- T THAT the appeal above~mentioned be and isg hereby
dismissed; ‘ -

2+ - THAT there shall be no order as to costs of this appeal

in this Court;
3. THAT the Order of tuis Court dated the 13th September,

1996 passed in this appeal granting stay be and is hereby .
vacated; _ ' |
AND THIS COURT DOTH FURTHER OBDER that this ORDER be

punctually obserded and carried into execution by all
concerned,
WITNESS the Hon'ble Dr. Adarsh Sein Anand, Chief

Justice of India, at the Supreme Cow t, New Delhi, dated y
this the 17th day of October, 2001, : . + C :9
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SR ' Hytderab ad.

s
\_.J—t.. -

C Sh:r.va Shanmugum S ' {-az[' |
L . . P .
. S/O “Chithirai:

o ’\Tursing Ass:. tant, ITnd Base Hospital

L . -
o * Sl

o . Co}. 04. oJ. ’, Chandrgyan"‘!gutta

hyd erabad. '

.

The Director General of Polié g
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0A,1428/95

o Judgement

( As per Hon, Mr. R. Rangarsjan, Member (Admn.) )

Heard Sri J.v. Prasad, lsarned counsel fopr the

applicants and Sri W,R, Devaraj, learned'counsel for the
respondents, q

2. There are three spplicants in this OA who ere reported
to be para-medicsl ataff, The third applic%nt in this OA
is a cook, All of them are working under R;S.

3. This DA is filed preying for a direétién to the
respondents to extend a#il the benefits and pay all the
8llovances that are being paid to the amélo;eas working in
other Centrsl Government Hospitals in acéordance with the
recommendations of the 3rd and 4th Pay Cqmmiaéions and in
accordance with Covernment of Indis orders including the
Patient care Allowance with arresrs with effect from
1~10~1986 and to grant promotional benefits to the applicants,
4, Similer claim wes m;de in 0R.122/89 on the file of

" Gauhati Bench of Central Administrative [ribunal, It was
held therein that the para-medicel staff in the hospitals
attached to CRPF aré—alsq entitled to patient care allowances
firom 1-10-1986, Following the said judgement, this Bench
elso geve similar benefits to the applicahta in DA.65/90
and other OAs,

6, .This Bench aleg disposed of oa.150{9'.4 snd 151/94 on
17-3-1994 following the directions givenzthl above DAs,
Direction given in DA,150/94 is to the effect that the

applicants in that QA are entitled for patient care

L

g
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e« I3 THI CE.IFRLL ~ALMINISTRATIVE TRIBUNAL HY UEFABAD -BENCH

O.n..N0, 1428/95 o

Be tiveen:

i, J.M.Bolar
2. C.Shiva Shanmugum
3. Dop .Pato’.e

and
1. The Secretary, Ministry o
Union of India, North

2. The Union of India, rep.
Ministry of Health and Fam

3. The Director General of P
Police Force, Newlelhi,

/e .

.0 remge osap e e
adlor, f-'-ﬂ-‘:r\'. YL,

Date of Orcer:;17-1-96,

.. ‘ Appl.‘l.can ts

H

f Home Affairs,
Block, New D lhi

by itsSecretary,
ily Welfare, New Delhi.

olice, central Reserve

4. The Inspector General of Police, CRPF. Road No.12,
Banjara Hills, Hyde rabad-34. :

S. The Chief Medical Officer

+ 2nd Base Hospital,

CRPF, Chandrayanagutta, Hyde rabad-5S,

Responcentes.

For the ipplicant :- Mr. J.V.Prasad, Advocate

For the Kespondents: Mr. N.R.Devraj, ' e

SI o/ 9ERe CGSC

3

THE HON'BLE MR.JUST

THE HON'BLE MK.

.»/-
. T
“ivte et

I ]

ICE V.WESLADRI RAO : VICE—CHAT i

RLRZNGARACAN : MEMBER(ADMN)
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allowance with®rPfect from 1-4-1987;and they sre also
entitled to night uait allouancé and risk allowance 8nd
if ths night wait sllouance or the:iék ellouance was
slreedy given tothe applicents therein the same has to
be &djusted from out of tﬁe paymenfé to be paid a&s per
Fthig order. u o | 1

7. As the applicants in this DA ére similerly situated
es the applicants in 0A,150/94 we #ea no reason to differ
from that judgement wherein both of us were pérties.

8. 1In the result, the respondents are directed to pey
the patient care allowance to the'apblicants in‘this DA
with ePPsct from 1-4-1887 snd they sre aentitled to night
wait allovance and the risk &allowance and if the nioght
vait allowvance or the risk allowence was already given
to the applicants the same has tﬁ be adjusted from out
cf the amounts to be psid as parithis order,

9, - Time for compliance is fuur?months from the date
of receipt of ceopy of this order,

10. The DA is ordered accordingly. No costs, //

CERTIFIED TO RR TRUE COF¥
we—die/ i oy
ITRw o aﬁﬁ‘:\?' | ‘\ o
C.:URT OFFICER: : ‘D
2 . ‘

Qo o, :..1‘5&"."&‘45:{%# : -
RS AR} L1~
HUCia a0 2, BENCH

.
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List of papers  in MA/TEARA/NONOZ S| 95 in DA, NO 2120/1995
Serial H0,s8f papers Date of papers 'bescription - Remark
on reccrd part-T or - ...of papers _. -

D'ate: of F£il iﬁg’ L
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IN THE CENTRAL ADMIVISFBATlVE TH*BUNHL ADDL , BENCH %) c@

AT HYDERABAD. tie
' i (unday & -m&%tcﬁp\ 3 mmm)
M.ANo. \OZS of 1995 Reles, 19371)

in !

>
O.A.NO. 3)—\02...0 of 1995
Betweens -
10 J-oma Bolar
2. C. Shiva Shanmugam

' : . Aoplicants/
3. D.P.Patole _igblicants.

Vs. A

e« The Union of India, rep. by its X
1 Secretary, Ministry of Home Affairs,

~ North Block, New Delhi.

2 S 4

2 The Union of India, rePe by its

"~ Secretary Ministry of Health &

Family Welfare, New Delhi

3. The Director General of Police,

Central Reserve Police Force,

New Delhi. |

4, The Inspector General of Police,
‘Central Resexve Pollge Force,
Road No.i12,Banjara Hills, Hyderabpd-34.
5« The Cheif Medical Officer, 2nd Base
.. ‘Hospital, Central Reserve Police Force,

y = S ; .. Respondents/
Chandrayangutta, Hyderabads Resbondente,

BRIEF FACTS: |

The above O0.A. is filed by the‘applicaﬁts"for a brief
common to all these applicants., Thérapplicants:for have,é
common cause of action and areworking in the same Department,
The O:.A. is also filed a gaint common respondents. TWe are
samll employees and it will be very different to flle sepe-
rate 0.A, Tthe previous 0.A.Now65 of 1990 in which we are rele
ving in this O.A, was filed by more %hat one applicant,

It is therefore submmtted that a single O.A. is filedy It
is therrfore prayed that this Honiblé Tribunal may be pleased

;te-permit“the'épplicants to file a single C. A,

PRAYER: It is prayed that this Hon'ble Tribunal may be

‘pleased to permit the applicants to file a single O, A,

and to pass such other orders as are| necessary in the

0/4/ interests of justice.
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VERIFICATION
1, JONLUBOlEI, S/.Oo N.CnBOlar, ag!ed 35 yearsy
| ,
staff for Sisiter mess (Cook}, working in C.R.P.F., Hyderabad,
ond Base Hospital, and the Ist applicant herein, do hereby
that the contents from 1 to 12 Paras %re true to my

personal knowledge and belief and that I have not suppressed

1

any material facts. :
. |
)

I am filing this spplicantion on behalf of the
another aopllcants also their 1nstrUCtIODSo

Verified on this theS‘h day oflib%AW/QQ&, and

signed their names in my presence at‘Hy erabad.

s

Counsel for Applicantsa _ ‘1

&Y

appglicant.
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Hyderabaﬁ District

In the Centrazl Administrative

Tribunals: Addl, Bench '@
Hyderabad. j
Mo AlNoY. of 1995
e
+ tin . _
O.A.No, - of 1995

-

.

m\nlma th, :
(N 2
i

\
ﬁEch\m %

e

*7.

PERMIT PETI TION_

|
M/s. J V. PRASAD,
G. suvmwmumml,
M. KIRANMAYEE,

1‘
Counsel for Applicants,

AT
| . paeH

| %1%
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| IN THE CENTRAL AD“II‘TDTL Rl

‘ TRIBUNAL: HYDEZRABAD BENCH.
:213-4\—435' AT HYDERASAD,

4,.4

M.A,

ok fha OF b= TQ@'@M | o
' . Sy U{Mfw D.A.._:. kR.KO. BL\ of Qgg

P T b Rt e

PETTTTON FOR SEEKING PERMISSTOMN
_ | TO ADDITIONAL ABPLICANTS TH A -
, , SINGLE APPLECATION.

e, N Yrosad
COULSEL FOR THE APPLICANTS

AND

" Mr,

Sr. Addl.,Standing,Counsél for
C.G, Rlys,
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CENTRAL 'ADMINISTRATIVE TRIBULAL .
HYDERABAD 3ilCH ) ' v '

PreEte

O.-A'.:REGD.NO.‘ ‘3%&6 l_ctf‘ o Détez Ci[!j Lq&’

TO - 7 ' 5 - o
My 5N Prosad , Aduocolt
Sir, ' :
I, am to reguéstryou tn réctifv the defcets mentionad
below in your application within 14 days from the date of

issue of this letter, failing which you aprlication will not

© be' registered and action under Rule 5 (4) will follow,
L] . ° \

A- @m&«g—,& ‘o\n;‘c\ : ?c‘\gq-’)’h' caq'fz Copres o A Ave . togg;g-néé

l'ZH the, Coung<d & \Ke Q‘Y){)\!COJ\&’\ . |
3. WBew pwm W@L\n)\? m;:«,.nmfnu})\/e7
3 1m/pw:¢nec\ Srder oy cmby)e& x );,e of Co p‘g
OiRey RN pckpeﬂ filed &Wm}ew S e

Y- C'/h\.\cr\c:a\ocp(_uk edm\'«s € of 16 be Rled

- oyl itk
s [utgy”

DEPUTY REGISTRAR{JITDL)




